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COUNCIL OF STATE.

Tuesday, 18th March, 1930.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBERS SWORN.

The Honourable Mr. Nirmal Kumar (Bihar and Orissa: Non-Muham-
madan). .

The Honourable Mr. Albert Melville Hayman, O.B.E. (Member, Railway
Board). .

QUESTIONS AND ANSWERS.
PrOPOSED BROAD GAUGE RAILWAY BETWEEN BOMBAY AND KARACHI.

74. TaE HonouraBre S EBRAHIM HARQON JAFFER: Will
Government be pleased to state :
(a) when Bombay and Karachi will be linked by a broad gauge
railway ?
(b) whether Government are prepared to lay on the table a copy of
the whole scheme of the proposed railway including survey
maps and the estimates ?

(c) whether the line will pass through Radhanpur ?

THE HoNOoURABLE MR, J. A. WOODHEAD : (a¢) Government are unable
to say at present when it will be possible to start work on the Bombay-Sind
through connection.

(b) A final location survey of the connection is about to be undertaken.
This may not agree with the previous reconnaissance surveysand estimates
carried out and it would, therefore, serve no useful purpose to lay the results
of the latter on the Council table. ‘

(c) Tt is expected that the line will pass through Radhappur but this
cannot be definitely stated until the results of the final location survey are to
hand. The final alignment will be chosen with the approval of the Local
Government.

CONGESTION OF WORK IN THE HiGH COURT OoF BoMBAY.

75. Tez HoNouraBLE S:2 EBRAHIM HAROON JAFFER: Will
Government be pleased to state : ‘ '

" (a) whether thereis any congestion of work in the High Court of
Bombay *

(233) A
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(b) whether they have received any representations from the High
Court and public bodies from Bombay on this subject ¢

(c) whether they have decided to remove such congestion ¥ If so,
how ? -

TeE HoNoURABLE Mr. H. G. HAIG: (a) and (b). Representations to
this eftect were received before the strength of the Court was increased last
year.

(¢) The permranent strength of the Court was increased from 8 to 10
Judges early in 1929. An additional Judgeship has since been sanctioned
from the 17th October, 1929 to the 17th April, 1930 to cope with the conges-
tion of work which is said to continue on the criminal side.

MANAGEMENT OF oLD MUSLIM M0osSQUES, MAUSOLEUMS, PALACES, ETC., AT
AHMEDABAD.

76. Tae HoNouraBLE St EBRAHIM HAROON JAFFER: () Will
Government be pleased to state :

(a) how many old Muslim mosques, msusoleums, palaces, and other
monuments at Ahmedabad are managed by (1) Government
under the Ancient Monuments Act, and (2) the Sunni
Muslim Wakf Committee appointed by the District Court
of Ahmedabad in a scheme framed in Suit No. 54 of 1910 ¢

(b) whether the Collector of Ahmedabad entrusted two mosgues
to this Sunni Muslim Wakf Committee for management
some time ago ? ’

(¢) whether this Committee approached His Excellency the Governor
of Bombay when he visited Ahmedabad on the 2nd January

last with an address asking that all the remaining Muslim
monuments should be handed over to them ?

(i) Are Government prepared to place a copy of the address and
reply given by His Excellency on the table ¢

(s) Have Government taken any action in the matter ?

(sv) If not, why not ?

TeE HoNOURABLE KHAN BamADUR St MUHAMMAD HABIBULLAH :
(3) (@) (1). Seventeen.

(?) (a) (2)—(c). Government have no information but have made enqui-
ries from the Local Government concerned and will communicate the
result to the Honourable Member in due course.

IMPORTS OF RUBBER SHOES DURING THE LAST THREE Y EARS.

77. TR HonNouraBrr Sie EBRAHIM HAROON JAFFER: Will
Government be pleased to state :

(a) the quantity of (1) full rubber and (2) canvas rubber shoes,
respectively, imported into India during the last three years %

(b) the scale of duties levied on these shoes and the total amount
8o received ?

{0) whetl:fir ?overnment intend to stop the entry of these shoes into
a
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Tag HoNOURABLE Mg. J. A. WOODHEAD : (a) and (b). Government
are not-in possession of information rega uing the quantity of full rubber
shoes imported into India and the amount of customs duty collected thereon
during the last three years. Imports of canvas rubber shoes, by which canvas
ghoes with rubber soles is apparently meant, are shown separately in the
returns from 1st April, 1928. The total number of pairs of such shoes imported
and the amount of customs duty collected thereon during the year 1928-29
and the period 1st April to 31st Decemrber, 1929, were 1,901,080 and 1,859,526
and Rs. 4,77,855 and Rs. 4,31,202, respectively. The rate of duty on both
the commodities is 15 per cent. ad valorem.

" (¢) No, Sir.

PROTECTION TO THE INDIAN SHOE INDUSTRY,
78. Tar HonouvraBLe S EBRAHIM HAROON JAFFER: Will
Government be pleased to state :

(a) whether they have received any representation from the Indian
Footwear Protection Association, Agra

(b) if so, are they prepared to place the same on the Table §

(c) what steps do Government intend taking to safeguard the
interests of this industry ?

TaeE HoNoURABLE ME. J. A, WOODHEAD : (a) Yes.
(b) A copy of the representations received is laid on the Table.
(¢) The matter is under consideration.

. .

INDIAN FOOTWEAR PROTECTION ASSOCIATION.
(For the benefit ofthe Indian Leather and Shoe Trade, Agra.)

To
TeE HoNoUrABLE STR BHUPENDRA NATH MITRA,
K.C.8.1.,, K.C1.E, C.B.E,
4, Queen Victoria Road, New Delhi.
DEAR SIR,

The Shoe Industry combined with the allied trades, perhaps, ranks as the 5th national
Industry in India. It has reached a commendable standard in spite of so many disade
vantages. For materials and fine upper leathers it is still dependent on foreign countries,
but perhaps the greatest disadvantage has been the inherent weakness of the fashionable
Indian gentleman not to appreciate the product of the skilled Indian labour. For years
and years he has been in the habit of demanding a foreign stamped shoe. That shoe may
be costly and the price may pinch him but he would not care to offer three-fourths its
price to a reputable Indian factory to make as decent and strong a shoe as is tolerable
for fashion-wear. The Industry has been fighting against all odds, and it is a moment
of pride that India can make shoes as good as any other country in the world. It is indeed
tragic that in its path of development it should receive a terrible shock from a tremend-
ous amount of import of foreign rubber shoes in different varieties, designs and prices.
Most of these are unhygienic and all of them without exception create.a bad effect on
the health of those who use. Uneconomical because they are not lasting, unsuitable for
the Indian climate because they bring eye and foot troubles, they are seemingly so cheap
that their purchase is irresistible for the average customer. The illiterate and ignorant

"man from the village does not know that the rubber shoe is an improper form of foot-
clothing and would not withstand even 10 days rough wear in the countryside; the
K:or citizen does not know that his health is being affected by the showy light shoe

is mad after buying ; it is, therefore, the duty of the Government to stop the entry
of these dangerous shoes in order to protect the interests of the people.

A2
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. 1 have been directed by my Association to invite the attention of the Indian Govern-
ment, provincial Governments,'and the members of the Legislative Assembly, the Tarlff
Board to the cruel indifference being shown in this connection and particularly in toler-
ati 1g the ruin of the Indian Shoe Industry by allowing these shoes at cheap tariff rates,

, an ery owners, leather-sellers, shoe factories, and factory ownérs are all mute and
bewildered onlookers at the past years’ conditions of business and are hopeless for their
prospects during the current year. Almost all have either lost heavily or have gained
nothing for their troubles. And in the next few months some will be groaning under bank
debts or will overturn the sack-cloth on which they sit in their shops. The dismal and

hopeless condition of the shoe-trade is directly attributable to the immense import of
mibber footwear.

Much more considerable is the penury of the shoe worker. His already underfed
family, the growing pallor of their members in the shoe manufacturing centres, is indi-
cative of what they are earning now and what their condition will be if matters do not
improve immediately. Unemployment is increasing in them and if the Industry does

_ not run satisfactorily this year the situationis bound to become intolerable.

Inp all civilized countries protection by tariff is the only weapon to safeguard the
interests of a National Industry. If well developed countries like Japan, Canada and
Panama can have customs duties from 25 to 50 per cent. and if one of the greatest indus-
trial countries like United States of America can demand a 30 per cent. duty on imported
leather shoes, it is really disgraceful that the ill-capitalized and undeveloped cottage
Shoe Industry of India should be left unprotected at the mercy of highly organised and
well-equipped industrialists of Europe, Amercia and Japan. And specially when the
question is of a class of shoes unsuitable for use in India, it is regrettable they are
allowed a cheap tariff.

My Association, therefore, begs you to tackle the situation immediately and sug-
gests thefollowing scale of duties to be levied at the, earliest possible opportuni

ity :
Per cent.
Full rubber and canvas rubber shoes invoiced at Rs. 2 and
below . . . . . . . . . 150
Full rubber and canvas rubber shoes invoiced at Rs. 2 and
above . . . . . . . . ° 100
Leather shoes, all qualities . o . . . . 50

This is a reasonable scale of tariff which will safeguard the interests of this unfore
tunate Industry and I hope you will help in trying for this and oblige.

Yours faithfully,

S. H. RAZA,

General Secretary,
) Indian Footwear Protection Association, Agra.

On Sunday, the 12th January, 1930, under the auspices of the Indian Footwear Pro-
teotion Association, Agra, a general meeting of the members of the Leather-sellers, Shoe
Manufacturers, Shoe Factory and ShoeWorks Associations of Agra was held in the- U,n.iver.
sal Cinema (K. V. Building) and the following resolutions were unanimously adopted.

(1) This meeting points out to the Government that as the sho d
hardly lasting foreign rubber and canvas rubber shoes selling in India,‘;vya.r?;)r;::};apdt‘;f
erous for the }:t;?alth of the people and as they are ruining the Shoe Industry of Indga. and

ringing disastrous poverty on the labourers, it is the duty of the Governm
immediate steps to restrict their import in the Y orohibitive duty e e fake

country by a prohibiti :

other measures conducive to this effect. 753 & probibitive duty or by some
Municipalities, Local Bodies and District Boards are al t i

the entry o??ll:ese shoes in their territories. eo requested to tax beavily

(2) That copies of the above resolution be sent to the Central and Provincia
wents, Members of the Board of Industries in the provinces, Members o??lﬁzﬁg:l:eé:;
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Assembly and provincial Councils, Chairmen of Municipalities, Local Bodies, District
“Boards, also Ministers of Native States all over India.

General Secretary,
Indian Footwear Protection Association, Agra.

INDIAN FOOTWEAR PROTECTION Assoou'nor:.3
AGRA,
28th February, 1930.

No. 274,

The Secretary to the Government of India,
Finance Department,
New Delhi.

‘DEAR SIR,

The continued increase in the import of foreign rubber footwear has had a disas-
$rous effect on the Indian Shoe Industry, and its allied trades. It has been crippled to .
the extent of receiving the serious attention of the Government of India immediately.

Protection by tariff is the only solution for evading the disaster that awaits the people
-engaged in this business. A calm survey of ' the troubled waters of this business will
at once find that it is mooring towards complete wreckage. Dark and gloomy are the
prospects for the coming financial year, so much so, that people who have lost much of
their small capital in the closing year and also the poor and bereft workmen who have
“been lingering for a long time for employment, are most disheartened and would not even
welcome & * cheer up ’ for keeping patiently on for a few more months when the tides may
turn and they get relief.

Unlike other industries and trades, this one ig in the hands of middle class and poor
people and the workmen engaged are well known for their poverty and illiteracy. This
.mute population deserves the sympathy of the Government at a time when they are faced
with a great calamity leading to the deprivation of their means of livelihood. It is, there-
fore, imperative on the Government to be quick in saving a situation unfortunately to
prove most uncomfortable to millions of people.

Protection will not only check the growing poverty of all those employed in the
Industry and side business but will materially benefit British Comimerce by increasing the
gale of leather shoes which consume so much of English leathers and materials. Our
¢anning industry will also get an impetus.

It is a matter of common knowledge that Canada and British rubber footwear have
Jost much ground in the market owing to the arrival of a formidable rivaland the prices
have gone so low that competition for any of these countries seems a hopeless task. There-
fore, the usual policy of the Government to sacrifice the interests of Indian Industries for
those of British ones, does not receive any interference, rather, it will be advantageous
to give a thorough protection to our industry even if that gives the minimum stimulus
to British Trade. For some time past economic conditions have brought about a change
in the political ideals of the Indian people and the Government in its usual make-believe
way has been outwardly sympathising and patting them up with pacifying words and
insincere promises, perhaps, never pursuing a policy of genuine help to the nationals of
this country. Its dangerous economic policy is sure to bring the complete annihilation
.of peace and prosperity both to itself and the mute masses of India. Its callous indiffers
ence to the requirements of the people has led to the prevalent dissatisfaection and for
‘that reason the cult of revolution is fast spreading in the country and the dreaded Moscow
seems to be getting closer and closer to Delhi. Protection of nearly all the Indian Indus-
tries is necessary to improve the general economic conditions of the country and also
to allay the feeling that the Government is in the habit of betraying the interests of India
for the sake of British ones. Such a help to the Indian Shoe Industry will entail no loss
to British Trade and will go a great deal towards retaining the goodwill of millions of
people engaged therein and the allied occupations.

For want of capital and technical education this industry is lagging much beh.ind the
+high standard reached in other countries like Japan, Amcrica and Germany and if these
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industrial countries should deem it unavoidable to protect shoe manufacture by customs
duties ranging from 30 to 300 per cent. there seem no reason why the Government-
should refrain from taxing the entry of foreign shoes at the moderate rate of 1509, which
the present conditions of the Industry urgently require.

. I hope the Government does something immediately and expeditiously to save our
industry from disaster and thereby takes the first step to show that it is not practically
devoid of humane feelings for the people of the country—their industries and their means
of livelihood.

I beg to remain, dear Sir,
Faithfully yours,
SAMUEL HAQUE,

General Secretary,
Indian Footwear Protection Association, Agra.

PROGRESS REPORTS RECEIVED FROM PBOVINCIAL GOVERNMENTS ON THE
.ACTION TAKEN ON THE RECOMMENDATIONS OF THE RoYAL CoMMIS-
SION ON AGRICULTURE IN INDIA.

79. Tae Horourasre S:k EBRAHIM HAROON JAFFER: Will
Government please state whether they have received or called for any reports
‘from the Provincial Governments summarising the steps that have been
taken in the provinces to put into effect any of the recommendations made
in the Report of the Royal Commission on Agriculture ?

T1rE HoNoURABLE KuAN Bamapur Stk MUHAMMAD HABIBULLAH :
Yes. 1 place on the table of the House a copy of the Report* showing the
progress made in giving effect to the recommendations of the Royal Com-
mwission on Agriculture. Part II of the Report has been compiled by the
Government of India from the provincial reports. Part I of the Report shows:
the action taken by the Government of India on the recommendations with
which they are concerned.

AMALGAMATION OF THE POONA AND KIRKEE CANTONMENTS.

80. TeE HonouraBrLE Sk EBRAHIM HAROON JAFFER: Wil
Government please state :

(a) whether there has been any proposal put forward to amalgamate
the Poona and Kirkee Cantonments ?

(b) if co, what decision has been arrived at ?
(c) what are the reasons, if any, on which such a proposal is based %
THE HoNoUBABLE KHAN BarADUR S1E MUHAMMAD HABIBULLAH :

With your permission, Sir, I will answer this question on behalf of His Excel-
lency the Commander-in-Chief :

(a) No.
(b) and (c). Do not arise.

*Vide Appendix to these Proceedings.
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PARTICIPATION OF THE GOVERNMENT OF INDIA IN THE INTERNATIONAL.
CONFERENCE ON CALENDAR REFORMS.

81. Tue HowouraBLE Ste EBRAHIM HAROON JAFFER: Will
. Government be pleased to state :

(a) if they have received any invitation to participate in the forth-
coming International Conference on Calendar Reform ?
(b) if they have-accepted such an invitation ?

(c) if they have selected an Indian representative to attend that.
Conference ?

(d) who that representative is ?

(e) if Government have prepared or are preparing a Memorandum to-
submit to that Conference ?

(f) if any prominent men or institutions or societies have been or are-
being consulted in connection therewith %

TrE HoNoURABLE SR LANCELO1 GRAHAM : (a) The Government of
India have pot received any such invitation and they are not aware that a.
conference on the subject is about to be convened. Consequently, (b) to (f)
do not arise.

TAKING OVER BY GOVERNMENT OF BLOCK 8 OF THE BoMBAY BACK Bay
RECLAMATION SCHEME.

82. Tae HoNovmaprk S EBRAHIM HAROON JAFFER: Will
Government please state when they intend to take over Block 8 of the
Bombay Back Bay Reclamation Scheme ?

TeeE HoNouraBLE KHAN Bauapur S'R MUHAMMAD HABIBULLAH
(on behalf of His Excellency the Commander-in-Chief): The questions
whether the area is now in a fit condition to he taken over under the terms
agreed upon, and, if so, from what date the transfer should take place, have
not yet been decided but I hope that they will be shortly.

THE HoNouraBLE StTR EBRAHIM HAROON JAFFER : May I know,
Sir, whether it will be within the pext two or three months ?

S TeE HoNoURABLE KHAN BaHADUR SIR MUHAMMAD HABIBULLAH :
hortly.

APPOINTMENT OF INDIAN TRADE COMMISSIONERS OVERSEAS.

83. ThE HonourasrE Sir EBRAHIM HAROON JAFFER: Will
Government please state :

(a) if they have received any request from the Maharashtra Chamber
of Commerce urging that the full scheme of Overseas Trade
Commissioners be put into operation at once instead of
extending the appointment of such Commissioners over three
years ?

(b) whether any reply has been given to this request ?

(c) the nature of such reply, if any ?
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Tae HoNoUBABLE MR. J. A. WOODHEAD : (a) Governmwent have
‘received a representation from the Maharashtra Chamber of Commrerce urging
the early appointment of all the six Indian Trade Commissioners provided for
‘in the scheme instead of spreading the appointments over three years.

(b) and (c). The Chamber have been informed that their views have been”
noted.

SruMP 1IN THE PRICE OF SILVER.

84. T HoNouraBLE S;e EBRAHIM HAROON JAFFER: Wil
Government please state :

(a) if their attention has been called to the statement made by
the Chairman of the Bank of China (telegraphed to India by
Reuters Agency) to the effect that the present low value of silver
is partly due to ‘ the indiscriminate selling of the surplus
supplies by the Indian Treasury > ?

(b) how this statement can be reconciled with that of the Honoura-
ble the Winance Member that the sale of silver by the Gov-
ernment of India has not been the canse of the slump in price ?

TreE HoNoURABLE SIR ARTHUR McWATTERS : (a) Yes.

(b) The statement of the Chairmar of the Bank of China expresses his
opinion, ‘an opinior which is not accepted by the Government of India. In
particular the Goverpment cannot accept the description of their method of
selling as ‘‘ indiscriminate ’. The Honourable the Finance Member in his
reply to a question put by Sir Purshotamrdas Thakurdas in the Legislative
Assembly on the 4th February did not deny that the sales by the Government
of India might have had some influence on the silver market, but he attributed
the fall in price primrarily to other factors.

PROSCRIPTION OF THE JANUARY, 1930 I1SSUE OF THE MAGAZINE Britannia
and Eve.

85. Toe HoNoUrABLE SIR EBRAHIM HAROON [JAFFER : In con-
nection with the prohibition of the Jamuary, 1930 issue of the British
magazine Britannia and Eve from importation into India, will Government
please state :

(a) the reason for the issue of the prohibition ?

(b) whether any attempt has been made to collect copies around India
or which are on sale ?

(c) whether the actual possession of such copies is prohibited ?

TeE HoNoURABLE MR. H. G. HAIG : (a) 1he reason for the prohibition
was that this number contained an article which it was thought would give
just cause of offence to Muslims,

(b) Local Governments were asked to take steps to buy up copies that were
still on sale.

(c) The Punjab Government subsequently issued a notification of for-
feiture under section 99-A of the Criminal Procedure Code.
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PARTICIPATION oF INDIA IN THE INTERNATIONAL POULTRY CONGRESS IN
LoxpoXN 1IN JuLy, 1930.

86. Toe HowourasrE Sir [EBRAHIM HAROON JAFFER: Will
<Government please state :

(a) whether India has officially received an invitation to participate
in the International Poultry Congress to be held in London
next July ?

(b) whether the invitation, if any, has been referred to the
Imperial Agricultural Council ?

(c) whether any request has been made for a grant to cover the
expenses of any participation in such a Congress ?

Tar HONOURABLE KHAN Barapur Stk MUHAMMAD HABIBULLAH :
(a) and (b). Yes.

(¢) The United Provinces Poultry Association asked the Government of
“India for a grant, but the Association was informed that it should apply
40 the Imperial Council of Agricultural Research. Space at the Exhi-
bition, which is being held in connection with the Congress, has been offered
_by the Empire Marketing Board to the Indian Trade Commissioner, London.
This space has been placed at the disposal of the Association.

ToraL EXPENDITURE OF THE LONDON-INDIA AIR MAIL SERVICE SINCE ITS
INAUGURATION, ETC.

87. Tue HonourasLe S;ie EBRAHIM HAROON JAFFER: Will
‘Government please state :
(a) the total expenditure on the London-India Air Mail Service since
its inauguration ?
(b) the total income from the service during that period ?

(c) the total loss caused by accidents to the aeroplanes engaged
on the service ?

(@) the total number of postal articles carried by the service since it
was started ?

TeE HONOURABLE Mr. J. A. SHILLIDY : (a), (b) and (c). The London-
Karachi Air Mail Service has been established by Imperial Airways and is
:subsidized by His Majesty’s Government. For postal purposes the service
is controlled by His Majesty’s Postmaster-General. Information relating to
the cost of working the service and the receipts derived therefrom or the losses
incurred thereby in consequence of accidents is accordingly not in the posses-
-sion of the Government of India. The Indian Posts and Telegraphs Depart-
ment like other postal administrations pays the British Post Office for the use
of the service. The general principles on which these charges are payable are
laid down in International Regulations which were drawn up at The Hague
in September, 1927, to which this country has subscribed. The air conveyance
charges are the same for all administrations and vary with ths distance over
which correspondence is carried by air.

(d). The explanation given above will make it clear that the total number
of articles carried by this service cannot be supplied. It may interest the
Honourable Member, however, to know that the total gross weights of air
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mails received at Karachi from all foreign administrations and despatched
abroad since this service was started and until the middle of February, 1930,
are 26,138 lbs. and 23,798 lbs., respectively.

TOTAL AMOUNT PAID TO THE INDIAN BROADCASTING COMPANY AS ITS
SHARE OF THE WIRELESS LICENCE FEES, ETC.

88. THE HonNourasie St EBRAHIM HAROON JAFFER: Will
Government please state :

(a) the total amount of money paid to the Indian Broadcasting Com-
pany in Bombay as its share of the wireless licence fees ?

(b) the amount, or value, of any special concessions or grants made
from public funds to the Company %

(¢) whether Government have come to any decision regarding the
granting of assistance to broadcasting in India ?

Tae HoNOURABLE MRr. J. A. SHILLIDY : (a) The amount paid to the
Company as its share of the fees realised in British India was, in 1927
‘Res. 12,688 ; in 1928 Rs. 62,776 ; and in 1929 Rs. 61,720.

(b) No grant was made to the Company from public funds. An arrange-
ment, made effective by Government co-operation, existed between the Com-
pany and dealers in wireless apparatus under which the latter paid to the
Company 10 per cent. of the cost of wireless receiving apparatus imported
into British India. This concession is understood to have brought about
Rs. 2 lakhs in all to the Company’s funds.

(c) Government propose, subject to grant of funds by the Legislative
Assembly, to purchase the physical assets of the Company for a sum of Rs. 3
lakhs and to maintain broadcasting on an experimental basis for a period of
two years. Necessary provisional arrangements have been concluded with
the Company and the Broadcasting Service is being continued for the present.

GRIEVANCES OF THE PRINCESS ROUNAK ZAMANI BEGUM, GRAND-DAUGHTER
OF THE ez-K1NGg or DELHI.

89. Tar HoNourasLe Sik EBRAHIM HAROON JAFFER: Will
Government be pleased to state :

(a) whether the Princess Rounak Zamani Begum, grand-daughter of
the ex-King of Delhi, was granted an interview by His Excel-
lency the Governor of Burma in about September last ? ’

(b) didl she bring certain grievances to the kind notice of His Excel-
enoy %

(c¢) what were those grievances ?

(d) have the Government of Burma invited the attention of the

Gl:)ver;lment of India to the subject with a view to redress
them ¢

(e) what steps Government intend taking in the matter ?

TEE HoNOURABLE Stk LANCELOT GRAHAM: The information is

being collected and will be furnished to the Honourable Memher as soon as.
possible after its receipt.
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EXPENDITURE IN CONNECTION WITH THE DESIGNING AND PRINTING OF
POSTERS IN TEE PUBLICITY DEPARTMENT IN 1928-29.

90. Tee HoNouraBre Mr. SURPUT SING: Will Government be
pleased to state :

(@) how much they spent in (i) designing and (i4) printing of posters
in the Publicity Department in 1928-29 ?

(b) what amount of (i) was paid to artists in India and what amount
to artists dbroad ? : - :

(c) how many of the ‘artists in Indta were Europeans and how many
Indians ?

(d) what amount was paid to each artist ?

(¢) in printing of posters what amount was spent abroad and what
amount in India ?

Tar HoNoUrABLE MR. J. A. WOODHEAD : (a) (i) Nil.
(@) (1) About Rs. 32,000.

(b), (c) and (d). Do not arise.

(e) About Rs. 32,000 abroad and nothing in India.

LrrEOGRAPHIC WORK OF THE EAST INDIAN RATLWAY.

91. Tae HoNOURABLE Mr. SURPUT SING: Will Government be
.pleased to state :

(a) whether the East Indian Railway have got a plant of their own for
lithographing of posters. If the answer be in the affirmative
whether they do all their lithographic work with their own plant %

(b) the names of firms or presses from which the East Indian Railway
get their blocks ?

TeE HONOURABLE MR. J. A. WOODHEAD : (a) The lithographic work
‘of the East Indian Railway, with the exception of such publicity posters as
are obtained direct from Europe by the Publicity Officer, is done by plant
owned by that railway.

(b) The blocks are obtained from the Calcutta Chromotype Company,
the Elphinstone Art Studio and Messrs. T. Black and Company.

EXPENDITURE INCURRED BY THE EASTERN BENGAL RAILWAY ON THE
PosTERs “ MuLLICK GHAT OF CALCUTTA’ AND ‘ KALIGHAT OF
CALCUTTA ”, RESPECTIVELY.

92. THE HoNOURABLE MR. SURPUT SING: Will Government be
pleased to state : .

(2) the amounts spent by the Eastern Bengal Railway on the posters
“ Mullick Ghat of Calcutta ”’ and “ Kalighat of Calcutta ”, res-
pectively, for (i) designing, (17) printing, (44t) freight and (v}
customs ?

(b) whether such posters could not have been produced in India ?
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Tee Howovmrasre Mz. J. A. WOODHEAD: (a) The posters were
produced jointly by the Eastern Bengal and East Indian Railways. The
Eastern Bengal Railway’s share of the cost for 3,000 posters was as follows :

Rs. a. p.
(?) Designing . . . . . . . . 225 0 O
(i) Printing . . . B . . . . 1,667 10 8

(i4t) Freight and customs . . . . . 26814 O

~ (b) The posters were designed in India and could also have been printed
here, but the Agent, Eastern Bengal Railway, reports that having secured
first class designs, it was considered desirable to have them printed in the
United Kingdom by the Offset Lithographic Process in order to mwake a com-
parison with the work now produced in India. At the time the order was
placed, the only firm in India known to be able to produce posters by the pro-
cess referred to was the T'imes of India Press, Bombay.

INSTITUTIONS FOR THE EDUCATION OF INDIAN PRINCES AND RAJKUMARS.

93. Tee HoNouraBLE Mr. SURPUT SING: Will Government be
pleased to state :

(a) the places in India where ‘there exists an institution for the
education of Indian Princes and Rajkumars ?

(b) which of those institutions are under the Government of India
and which are under Local Governments ?

(¢c) the amount thatis spent annually for each of those institutions
by the Government concerned ?

Tee HoNouraBLE Sk LANCELOT GRAHAM: (a) Ajmwer, Indore,
Rajkot, Lahore and Raipur.

(b) The Mayo College, Ajmer, the Daly College, Indore, and the Rajkumar
College, Rajkot, are under the Government of India. The Aitchison College,
‘Lahore, and the Rajkumar College, Raipur, are under the Governments of the
Punjab and the Central Provinces, respectively.

(c) The amounts apnually spent for each of these institutions by the
‘Governments concerned are as follows :

Rs.
The Mayo College, Ajmer . . . . . . 55,800
The Daly College, Indore . . . . . . 50,000
The Rejkumar College, Rajkot .+« . . . . 10,000
The Aitchison College, Lahore . . . . . 15,000

The Rajkumar College, Raipur * . . . . . Nil



RESOLUTION RE SERIOUS AFTER-EFFECTS OF VACCINATION.

Tae HoNouraBLE SIR EBRAHIM HAROON JAFFER (Bombay Presi-
dency : Muhamrmadan) : Sir, I have very great pleasure in placing  before
this Honourable Council the following Resolution which stands in my name
on the agenda :

¢“That in view' of the very disconcei*ting and alarming statements bging made in
England regarding the serious consequences reported from Eastern countries of mass
vaccination, this Council recommends to !;he. Governor General in Coqncll that reports
be immediately called for from all the Provincial Governments dealing with—

(a) the popularity of vaccination among the masses of India;

(b) the efficacy of vaccination as shown by the number of deaths among vaccina«
ted and unvaccinated small-pox patients ;

(¢) the number of reported cases of other diseases .immediately following vacci-
nation ;

(d) the truth or otherwise of the statement that syphilis and leprosy have been
widely spread in India through vaccination ;

(e) the advisability of recommending either compulsory vaccination or re-vaccina-
tion as a general rule for India ;

and further, that the results of this investigation be published at as earl a date as possible,.
and action taken accordingly.”

Now, Sir, let me hasten to assure this House that I am not ap anti-vacci.
nationist. I come here, indeed, with a mind biassed in favour of vaccination ;
but at the same time I feel it my duty to call attention to a campaign which
has been started in England regarding the serious after-effects of vaccination
and the definite declarations made even in the House of Commons that the
sternest arguments in favour of the dangers of vaccination are to be found in
the results of the process in Eastern countries, including India. Therefore,
Sir, I trust that as I lay facts and figures before this Honourable Council,
there will ever be present in the minds of the Members and of the Govern-
mwent the assurance that I am not trying to make out a case against vaccination;
I shall merely be trying to show what arguments and statistics are being used'
by anti-vaccinationists in England and showing that in the interests of vacci-
nation itself, as well as the mental quietness of those who place so much con-

fidence in it, such an investigation as I suggest in my Resolution should be
undertaken.

Sir, at the outset, let me also point out that even the present agitation
against vaccination in England is not so much against the method of inocula-
tion as against the present vaccination laws, although the statistics which have
been compiled certainly suggest, if they are true, that there might be something
wrong with the method as well as the system. But, on this latter point, I
would ask you all to join with me in deferring judgment until the investiga-
tion I am calling for has been made.

It is not perhaps generally known that there has during the past year beerr
placed before the Ministry of Health in the Labour Government what has
been called “ a remarkable series of revelations >’ causing the drafters of the
report to declare that ‘ the truth is that every known method of vaccination
has now been condemned by the vaccination authorities themselves ”’, and
that so great has been the official interest aroused that for some time it has:
been expected that the MacDonald Government would introduce new legis-
lation on the matter. And, in that case, as the so-called results in Eastern
countries, including India, will assuredly be cited, it is only fair that we our-
selves should see where we stand.

(245)
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1 shall probably be told right at the beginning that there is a great body of
medical opinion in favour of vaccination ; but at the same time it must be
realised that in geperal the opinior of a great body is of little value. In matters
such as these, when science is involved, it is individual responsibility which
really counts ; and it has to be admitted, says a report submitted to the Minis-
trv of Health, that “ vaccination has been condemned by the independent
medical men who have made a special study of the history and effects of the
system . And amongst others who are cited, not as mere anti-vaccina-
tionists, but as experts who insist that there must be new legislation, are Dr.
Charles Creighton who has written several books condemning the practice as
being the spreader of the horrible disease of syphilis ; Professor Edgar Crook-
shank of King’s College, who has published two ponderous volumes condemning
the evil effects ; and Professor McIntosh of the London University who
roundly states the use of the living virus as being extremely dangerous.

. Sir, it is 212 years now since attempts to stop small-pox by inoculation
.commenced, for it was in 1718 that the Eastern practice of inoculating people
with small-pox so that they might not take the disease in the natural manner
was introduced into England, and it was very largely practised for about 80
years. Important bodies of medical men advocated the practice as beneficial,
but the practice has now been made a crime punishable with imprisonment,
thus showing that there are times wher: even important bodies of medical
_men were Iistaken.

Then came Jenner in 1798, and his cow-pox theory superseded the small-
‘pox theory and was practised for a hundred years until 1898, ably supported
by successively large bodies of medical men who declared it was amazingly
protective and absolutely harmless. But all that century of vaccination as
practised failed to prevent small-pox, but it was proved that it was so liable to
spread other diseases, especially syphilis, that it was stopped by Act of Parlia-
ment in 1898. And at the same time it was admitted by the country in sup-
porting the Act that in England and Wales the Jenner vaccination method
probably killed about 20,000 persons annually and permanently injured about
200,000 others every year. And it is declared that even to-day much of the
world’s heritage of other diseases is traceable to the Jenner method, now
condemned by law and disowned by medical +cience, and the report so freely
quoted nowadays by those who are urging new laws says that the process
spreads syphilis round the world and leprosy in India, South Africa, the West
Indies and other tropical and sub-tropical countries.

Sir, in 1898 came the calf-lymph method. This had been repeatedly
tried before and abandoned because of the terrible diseases it gave, and we are
told that it was responsible for at least 10,000 dead and 100,000 permanently
injured every year. But here again for a time, as with the Jenner method, a
great body of medical men supported it and said that it was both preventive
and harmless, but the official statistics show that in the last epidemic of small-
pox in London 70 per cent. of the cases had been vaccinated, and the report
of the Rolleston Committee (which includes the report of the Andrewes’ Com-
mittee, appointed nearly six years ago), states that vaccination gives encepha-
litis, similar to sleepy sickness, which is the worst discase known, because 50
per cent. of those who get it become permanently insane.

* The Ministry of Health appointed the Andrewes’ Committee because
of the report made by two eminent London doctors, Professor Jamées McIntosh
and Professor Hubert M. Turnbull. These men had examined seven cases of
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-death after vaccination and they came to the conclusion that the deaths were
caused entirely by the vaccine matter put into their blood, and that that was
the only cause of their deaths, the persons they examined having been entirely
healthy until they were vaccinated.

The Andrewes’ Committee reported 62 such cases, of which 56 were fatal.
Government lymph was used in 53 of these cases, of which 50 were fatal.

The Rolleston Committee mentioned another 30 cases of which 16 were
fatal. Government lymph was used in 18 cases, 8 being fatal. These 92 cases
are probably, it is pointed out, only a very small fraction of the cases that
occurred. Medical men habitually omit vaccination from the death certificate,
and it is estimated that there are 100 actual deaths from this cause for every
-one actually recorded, making 9,200 cases and about 2,000 deaths, which is
about the usual proportion of deaths to cases of encephalitis.

: Sir, it should also be carefully noted that the League of Nations in its
Report dated August, 1928, mentions that in Holland there were known to be
139 cases and 41 deaths. The Dutch Governmwent therefore stopped vaccina-
tion from January, 1928. The Rolleston Committee advises that the present
method of vaccination should stop. Instead of the four big marks, it suggests
that only one little mark, and that instead of the vaccine matter now used,
there should be, it says, a diluted vaccine. Thus is the third and latest
method of small-pox prevention condemned.

But it should also be noted, say the organisers of the present campaign,
that those suggested methods have been strongly condemned previously.
The London Metropolitan Asylum Board made very careful reports dealing
with the epidemic of 1901 and 1902, and in its report for the latter year it says
that the small-pox patients pumbered 9,659 and the deaths 1,629. About
70 per cent. of the patients had been vaccinated before they were attacked
by small-pox. Every patient was vaccirated in the hospital, which caused,
we are told, a high death-rate. They classified the deaths and stated that of
those whose vaccination marks were half a square inch or more only 7 per cent.
died, whereas those where the area of the vaccination marks were too small
t0 record, 38 per cent. died, showing that in their opinion it was only vaccina-
tion with large marks which was any use. This means that the latest proposals
of the Rolleston Committee in making one mark instead of four large ones has

n condemned in advance by the doctors of the Metropolitan Asylum Board.

The Rolleston Committee, Sir, also recommends further experiments on
animals, and it must be declared, therefore, that Sir Humphrey Rolleston and
his Committee admit that they do not know exactly how vaccination should be
done, although they roundly condemn the present method.

Another point, Sir, of which much is lpeing mwade is that although the
present method of vacciration has been practised now for 130 years, no advo-
cate of vaccination knows for how long the process protects. Jenner said,
once vaccinated, ind the man was protected for .life, for which statement he
got £30,000 from the British Parliament. But it was very soon discovered
that this statement was not true. It is also on record that in recent years
Dr. McVail told the President of the Local Government Board that primary
vaccination was, in eftect, little better than a farce, and a deception ; and the
President agreed with him. And to-day it must be admitted that medical
men the world over are anything but unanimous about the period for re-vacci-
nation, some say five years, some say seven, and others say ten, whilst
different countries are introducing different forn}s of legislation making re-
waccination compulsory so many times between birth and puberty.
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Tae HoNoUrRABLE MR, G. A, NATESAN : How is all this relevant to-
India ? -

Tae HonoUrABLE SR EBRAHIM HAROON JAFFER: I will just
tell you. And yet whilst England hesitates about the matter, the doctors
are so scared of the disease if it is brought into close contact that in every
small-pox hospital the nurses are re-vaccinated every six months.

Now, Sir, I have gone at some length into these figures and divergent
opinions because I want to prove that, instead of being branded as a scare-
monger or a pessimist, India should realise that doctors the world over are
anything but agreed on the essential factors of vaccination. When the Dutch
Government abandon the practice altogether, when the League of Nations
issues a report partially condemning, when two expert Committees in
England confess the danger and the frequent failure of the method, there
surely is need that India started a little investigation of its own, more-
especially as India is cited as one of the- countries which has suffered
badly from the evil results of vaccination in the form of syphilis, leprosy and

sleepy sickness.

Sir, I place these facts and figures before this Council as a public duty.
They have been culled from the reports of experts and have never been contra--
dicted. I donot say that the figures are complete, or that they tell the whole
truth ; but I do say that they reveal a situation which India cannot afford to
ignore. In this country we have an ideal field for investigation. Vaccination
has been going on here for several centuries, and even Jenner’s method found
great favour with the last Peshwa, recently discovered records in Poona show-
ing that the Residency Doctor was actually appointed by His Highness the
Peshwa to be official vaccinator to the Maratha Government for a number of
years. There must be ample evidence available, if collected and collated, to
settle many of the points now being raised by the League of Nations, the British
Ministry of Health and by foreign Governments. My Resolution merely
calls for that collection of facts. By passing this Resolution the Council and.
the Government will not in any way be forming any decision as to the useful-
ness or otherwise of the system of vaccination. It is more than possible that.
the story told by India will finally refute the alarming reports which are being
published in England. If they do, then by passing this Resolution this
Honourable Council will have performed a decided service ; whilst if, on the
other hand, there is evidence that the practice does actually produce evil
effects, then it is high time that the situation be faced and a definite deci-
sion be taken as to whether the disadvantages outweigh the advantages.

I freely admit that these facts and figures, startling and staggering though
they are, have not convinced me that there is anything wrong with vaccination.
But figures collected in India from the Provincial Governments will providé
a fund of information on a most important subject, and I think it is the honest
duty of the Government of India to see that these figures are collected and
published.

Sir, regarding the action to be taken, this must be left to the judicious
consideration of Government after the collected facts reveal the actual situa-
tion..

%+ I could say much more on this subject, but I think I have said enough
to show that the Resolution should be accepted both by the Government and
by the House. 1 therefore commend itto theattention of the Honourable
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members. All I can do is to appeal to every member not to be biassed one
way or the other. Let us face the facts ; and if those facts do not completely
satisfy us, let us collect more to prove or disprove the serious assertions which
are being made.

TreE HoNOURABLE THE PRESIDENT : The question is:

“ That the following Resolution be adopted, namely :

‘That in view of the very disconcerting and alarming statements being made in
England regarding the serious consequences reported from Eastern countries of mass
vaccination, this Council recommends to the Governor-General in Council that reports
be immediately called for from all the Provincial Governments dealing with

(a) the popularity of vaccination among masses of India ;

(b) the efficacy of vaccination as shown by the number of deaths among vaccina-
ted and unvaccinated small-pox patients ;

(c) the number of reported cases of other diseases immediately following vaccina-
tion ;

(d) the truth or otherwise of the statement that syphilis and leprosy have been
widely spread in India through vaccination ;

(e) the advisability of reccmmending either compulsory vaccination or re-vaccina-
tion as a general rule for India ;

and further, that the results of this investigation be published at as early a date as
possible and action taken accordingly *.”

The motion was negatived.

CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL.

TrE HONOURABLE MR. SURPUT SING (Bihar and Orissa : Non-Muham.
madan) : Sir, I beg to move for leave to introduce a Bill to amend the Child
Marriage Restraint Act of 1929. The House will remember that I moved an
amendment in the last Simla Session in this House in support of this very
object, as disclosed in the Statement of Objects and Reasons of this Bill. So
much convinced was the opposition about the utility of an amendment like
this that I was able to obtain an assurance from that section of my Honourable
friends, now unfortunately no longer present in this House, that they would
have such an amendment brought and passed in the shape of a Bill in this
Session. Honourable Members will admit that a legislation which affects
maritalties and connubial relations must have due regard to exceptional
cases. Rai Sahib Harbilas Sarda, the sponsor of this famous Bill, provided
for cases of a conscientious nature, but I fail to understand why neither the
Select Committee nor the Assembly thought fit to provide for such exigencies.

TeE HoNourRaBLE MR. A. MUDALIAR (Madras: Non-Muhammadan) :
On a point of order, Sir, is it usual for a speech to be made at the stage of

atsi{ing2 for leave to introduce a Bill, and would a debate be permissible at this
stage ?

TaE HoNoURABLE THE PRESIDENT : Itis usual to explain the general
principles of the Bill at the introduction stage. I am not yet aware whether
the Honourable Member is making a speech.

Tre HovouraBLE SiR EBRAHIM HAROON JAFFER: Sir, I have
something to say too. Have I no answer to the Resolution of mine from
Government ?
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Tee HoNouraBLE THE PRESIDENT : The Honourable Mr. Surput Sing.

Tae HoxouraBLE MR. SURPUT SING: To continue, Sir,—in our
complex and complicated social life cases must always arise which will require
treatment of a special nature ; and prudent are those legislators who can foresee
and provide for them. OQur country is yet quite conservative and moves rather
cautiously in matters of social reforms. Conscience also plays an important
part in matters, social and religious. Our marriages being purely a socio-
religious matter involve questions of conscience. It is meet and proper there-
fore that cas3s of an exceptional and conscientious nature should te met in
such a legislation as the Child Marriage Restraint Act.

Sir, I move.
The motion was adopted.

Tae HonouvraBLE MR. SURPUT SING: S8ir, I introduce the Bill, I
also beg to inform the House that I shall move for its consideration in the Simla
Session.

INLAND STEAM-VESSELS (AMENDMENT) BILL.

TeHE HoNOURABLE MR. P. C. DESIKA CHARI (Burma : General ) : Sir,
I move that the Bill further to amend the Inland Steam-vessels Act, 1917,
for certain purposes, as passed by the Legislative Assembly, be taken .into
cansideration.

Sir, from the reception to this Bill in the other place I would not be justi-
fied in making a long speech. The Bill isa very modest measure and, as it has
emerged from the Select Committee in the other place and as it was passed,
is a very cautious measure and I need not detain the House long. The prin-
ciple of this Bill is the extension of the principle of Governmental interference
in private enterprise in the public interest. The object of the Bill is three-
fold : first the fixing of minimum rates with a view to prevent possible rate
wars and with a view to promote the organisation of steamer services which
will have a fair chance of competition with the well established existing
steamer companies. The second object is the fixing of a maximum
rate with a view to safeguard the interests of the public against exorbitant
rates which are likely to be charged by the existing river companies which are
more or less virtually monopolistic concerns to some extent. The third object
is to provide these river companies with advisory councils on the lines of the
Local Advisory Councils for Railways. That is the object with which Mr.
Neogy introduced the Bill in the Second Assembly, and after dissolution the
Bill lapsed. The Bill was again reintroduced in 1927 during the Delhi Session
and during the 1928 Delhi Session the Bill was circulated for eliciting public
opinion. Opinions were received from various Local Governments and
from other public bodies and individuals interested in the matter. After the
opinions were received I understand from a perusal of the report of the debates
in the other place these opinions were very carefully examined by the Govern-
ment and the Government saw that, being only a permissive measure, they
would not be opposed to it and the Bill was referred to Select Committee.
Honourable Members will see that in the Select Committee all sections of the
Assembly were represented and it emerged with the unanimous report of the
Select Committee with considerable additions, having regard to the ok;jections
raised, as seen from the opinions expressed in various quarters. Sir, I submit
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the Select Committee has taken the utmost pains to ascertain and to mect the
objections raised in the various opinions expressed, and I believe the changes
made in the Select Committee adequately deal with the objections taken in
these opinions received.

The Council is aware that inland transport plays a very important part
in at least four of the provinces of India—Bengal, Bihar and Assam and Burma.
It is also abundantly clear that there is plenty of room for the starting of new
companies which can ply on these rivers in these various provinces without
serious detriment to the existing companies. The unfortunate experience
in some of the provinces, especially in Bengal, has been that attempts in
the direction of organising similar steamship companies by indigenous concerns
had to fail because of the steps taken by rate wars by the well-established
concerns who were well able to practically kill these indigenous enterprises
with the help of their vast resources. I need not weary the House with in-
stances of such cases where indigenous companies have been practically killed.
Sir, the main object of the Bill is to promote indigenons enterprise in starting
new companies. When there is a large scope for the starting of such com-
panies and whep it is eminently desirable that indigenous enterprise should
be given fair play, I think the principle of the Bill would be unexceptionable.
The steam navigation companies are controlled to some extent by Government
under the Inland Steam-vessels Act. The Inland Steam-vessels Act is a long
on> and under this Act Government grants licenses to steam-vessels on certain
conditions. In the long Act there is only ore provision—-section 54—which
gives power to the Local Governments to safeguard the interest of the public
in respect of two matters only. Under section 54, the steamship companies
are required to denote on the tickets issued the fares charged for the journey
and, secondly, the steamship companies are required to provide an adequate.
supply of fresh water free of charge to passengers. These are the only provisions
empowering the Government to interfere in the interests of the public.

Sir, the present Bill, as passed by the Legislative Assembly, introduces
two provisions, sections 54A and 54B. Section 54A deals with the fixing of
maximum or minimum rates per mile which should be charged to passengers
of any class travelling on inland steam-vessels, and it also deals with the fixing
of maximum and minimum rates for goods. The Select Committee has also
added another provision. Honourable Membhers will see that there is a sub-
clause () to section 54-A which runs as follows :

“ The Governor General in Council may * * *

(1{) declare what shell be deemecd to ke the distance between any two ctations
on an inland waterway for the purpose of calculating passengers’ fares or freight on
goods where maxin um or minimum rates have been fixed under this section.”

T have already said, Sir, that this is a very cautious measure and highly
workable, and in the words of the Honourable Sir George Rainy in the other
place, it is a measure which can be worked, giving fair play to all and injustice
to mnone. Honourable Members will see that the Bill excepting clause (b)
of sub-section (Z) of section 54A, will come into operation on the 1st of January
next year, if the Bill is passed now. The section contemplates that the Gover-
nor General in Council should notify ir the Gazette of India the maximum and
mmure rates contemplated in this section only after making such inquiries
as he may consider necessary. Honourable Members will see from the Report
of the Select Committee that they contemplate an inquiry by a Rates Com-
Irittee if an occasion arises, and if the Government thinks, on such an inquiry
that a case has been made out, then only will there be a chance for any action
being taken under this section.

B2
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As regards the fixing of minimum rates, it is provided in sub-clause (2F
of section 54A that the Governor General in Council shall not fix any minimumr
rate under clause (a) or clauss (c) of sub-section (I) in respect of any class of
passengers or description of goods carried on any system of waterways unless
he is satisfied that there is a rate war in progress ; so that, I submit that there
is no chance of any hasty or ill-considered action being taken by the Govern-
went if the Bill becomes law. There will have to be an application made by
a bona fide steamer company and there ought to be an inquiry and the Govern-
ment will intervene only if they are satisfied that there is a rate war in progress,
8o that there are ample safeguards against any hasty, wanton or capricious action
on the part of Government. There is another point. Clause (b) of section
54 A will not come into operation along with the other sections at the beginning
of next year. The operation of this provision is postponed and it will only
come into operation, according to section 1, sub-section (2), on such date as
the Governor General in Council may, by notification in the Gazette of India,
appoint. I submit, therefore, that the principle of Government interference
with private enterprise on public grounds, which is sought to be extended
by the provisions of this Bill, is a very modest attempt in this Bill and need.
not be taken exception to in view of the various other cautious provisions in the
Bill providing the recessary and ample safeguards against undue interference.

Sir, in view of the fact that this Bill has been before the public for the last
four years and in view of the fact that all the opinions for and against have
been very carefully considered in the other place, and in view also of the fact
that there was not any serious-opposition in the Assembly where all interests
are represented, I hope and trust that the Bill will not meet with any serious
opposition in this House.

Sir, I move.

TeE HoNouraBLE StR MANECKJI DADABHOY (Central Provinces :
Nominated Non-Official) : Sir, I feel that I cannot

12 Noox. allow this Bill to go on the Statute-book without express-

ing my surprise and disappointment at the action of the

Government of India. First, let me assure this Council that I am speaking
from an absolutely disinterested point of view. I have no interest of any
kind in any inland vessel company, or any coastal company or any shipping
industry of any sort. I do not own a single share in any such company,
and if T am opposing this Bill to-day it is because I believe that it introduces
a most dangerous principle in affairs of State. My friend Mr. Chari has called
this Bill a cautious Bill. If the word ‘‘ cautious >’ is meant to denote the per-
rissive character of the Bill it is arother thing ; but merely because the Bill
is of a permissive character to my mind is no justification whatsoever for the
Government of India to introduce a Bill which will create difficulties later on
of an immense character in the administration of this country. (An Honourable
Member :  *“ How do you anticipate that ?”’) Will you have a little patience
please. Sir, what is the underlying principle of this Bill ? The underlying
principle is that the Government of India has taken upon itself for the first
time in the history of its legislation the power and authority to control private
enterprise. I consider it altogether unjustifiable for Government to interfere
in the management or in the affairs of private enterprise. It is difficult to
understand why the Government of India, when they opposed the Coastal
Reservation Bill, should have readily accorded their sanction to a Bill of this
nature. I frankly confess that this Bill is net going to do much mischief.



INLAND STEAM-VESSELS (AMENDMENT) BILL. 253

But I am not concerned with that. I havenot the slightest doubt that the
Government of India will not very often or very easily interfere in matters of
this kind. I quite appreciate that. But my fundamental objection to it is
that, when a principle is intrinsically wrong and intrinsically unsupportable,
why should the Government of India give its sanction to it and allow the Bill
to be put on the Statute-book. Where is this going to end ? The most
important clause introduced by the Bill is 54A. That gives the Government
of India power and authority, if they so desire, to interfere for the purpose
of fixing both maximum and minimum rates. For the author of the Bill I
may say I have very great respect, as I know him to be a very zealous citizen ;
yet when he states that this Bill has been brought on the analogy of the Com-
pany-managed Railways, where Government have got power to fix maximum
and minimum rates, I submit that that analogy is not only misleading but
entirely fallacious in a case of this sort. The acceptance of this principle,
in the case of the Company-managed Railways was due not only to expediency
but also in a great measure to mnecessity. (An Honourable Member : *‘ They
are doing it with regard to cotton goods now.”) That is what I am coming
to. In the case of the railways, when that principle was introduced we had
only 10,000 or 12,000 miles of railways in India. To-day we have 40,000
miles and we probably want about 140,000 miles of railways in India. A
certain measure of protection to Company-managed Railways was necessary
because they were supplying capital, foreign capital, which was essential
for the purpose, because you must remember that our policy of capitalising
railways by loans is a very recent development. Originally we left the cons-
truction of railways to private enterprise and it was necessary that some sort
of protection should be given to thoss Companies. That does not at all apply
when you are introducing this principle to Companies already in existence.
Where will you stop the application of this principle ¢! OQur friends in the
Assembly have been agitating yesterday that the price of cloth is already
very high, and, as Mr. Natesan just remarked, to-morrow you may come into
this House and say to Government, you have the precedent of this Bill before
you, why not put maximum and minirrum rates for the sale of cloth. What is
there to prevent you coming to-morrow to this House and asking the Govern-
mwent of India to fix maximum and minirrum rates for cloth, outside which
limits, no mill proprietor should sell his cloth ? What is there to-morrow to
prevent you from extending this principle to the case of the jute industry %
What is there to-morrow to prevent your extending this principle to the sale
of kerosene oil and other necessaries of life ? Who is going to be the arbiter
between the consumer and producer ? I say it is a monstrous principle and
T cannot understand the Government of India acquiescing in a principle of
this kind without even a strong measure of protest. I can quite understand
the spirit of the Legislative Assembly in forcing legislation of this kind on the
Government, but I cannot understand the Government acquiescing so readily
in a principle which is not only monstrous but is intrinsically wrong and un-
supportable and which in any European country or any other country would
be simply laughed at. If the British Government endeavoured to bring this
principle into force in England the Parliarent would not stand for twenty-
four hours. Sir, what I am saying to-day has to a certain extent been recog-
nised by the Government of India and it is therefore to my mrind very difficult
to understand the incorporation qof such a dangerous principle in the statutory
legislation of this country.

Tae HoNouraBLE MR. MAHMOOD SUHRAWARDY (West Bengal @
Muhammadan): May I know, Sir, whether there can be real competition
between a monster and a pigmy ? One can understand fair competition bet-
ween equals.
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Tae HoNouraBLE THE PRESIDENT: The Honourable Member is
grossly disorderly in sitting in his place and addressing another Honourable
Member of this House across the floor.

Tae HoNouraBLE Mr. MAHMOOD SUHRAWARDY: I beg your
pardon, Sir.

Tee HoNoURABLE SIR MANECKJI DADABHOY: Even Sir George
Rainy recognised the force of the remarks which I have just now made. I
have mentioned certain difficulties and objections which seem to me unassail-
able. In particular I wish to say that to introduce State control of rates
and fares where no monopoly had been granted is something of a new principle
or at any rate a novel application of a principle ; yet the Government of India
have acquiesced in this novel application of a principle.

Now, Sir, if the Government have acquiesced in this Bill for the simple
purpose of conciliating some boisterous opinion, I have nothing to say ; I am
only sorry for the Government of India. But if the Government of India
really and honestly believe that by passing legislation of this character they
are going to promote the welfare of the indigenous inland industry, I am
afraid they are seriously mistaken. You cannot promote more companies ;
you cannot promote concerns of a public utility service character, 1 mean
transportation agencies, by legislation of this nature. The companies which
would like to come into existence would fly shy on account of Government
interference. Capital will not be forthcoming. I make bold even to say that
my Indian friends, Indian capitalists, with legislation of this character, will
not invest their money in concerns of this character when they know that the
policy of Government is of State interference in the matter of fixing freights,
rates and fares. In short, State control of any private enterprise will have
the efiect of putting a damper on the indigenous industries of the country.
It will not promote the object which the Government of India have in view
of industrialising this great country. What I say is that even the capital
from India is to-day going to foreign countries. It is unfortunately true.
Many of you probably do not know that during the last two or three years an
enormous amount of Indian wealth has left the Indian shores and has been
invested in European countries merely because the people are not only getting
frightened of the revolutionary movement in this country but are frightened
also because they feel that the Government of India are weak and are not in
a position to look after the interests of the country.

Sir, in a Bill of this nature there is another strong objection and it is
the danger of a capricious, wanton and arbitrary exercise of power. To-day
the Government of India may be very strong and may resist unnecessary and
malicious interference. with trade. To-morrow there may be somebody
else in the Government of India, and, if a provision of this character allowing
Government interference is tolerated, the Government of India might find
itself powerless on other more important occasions to resist the power of the
Legislature for the purpose of enforcing certain restrictions on companies
which are floated with foreign capital. I for one have been always a very
strong supporter of foreign capital coming into this country, because I feel
that the salvation of India lies in industrialisation and India with its intrinsic
capital is not in a position to industrialise the country from one end of the
Empire to the other and we have to depend on a large volume of foreign capital
if we want this country to prosper in trade.
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1 submit therefore, Sir, that this Bill to my mind is not a sound one.

It embodies an unsound principle; it embodies an unsound method of
procedure which cannot be permitted. If the Government of India were
Leen that a Bill of this nature should te passed, clause 54(b) would have amply
gerved their purpose. If some of the companies are carrying on a rate war,
advisory committees to meet and discuss contentious matters would bave amply
served the purpose. Sir, I know that the Government have accepted the Bill
in the other House and probably there will be no opposition from Government
on this occasion. But I think that the Government of India ml'lst kn.ow. that
on this occasion they have lent their support to a measure which is intrinsically
unsound and radically wrong.

Tre HoNovraBLE Me. K. B. HARPER (Burma Chamber of Commerce) :
Sir, I regret to find myself bound to oppose my Honourahle and only colleague
from Burma. We in Burma have always claired that our representation in
the Central Legislature is at best incommensurate with the importance of the
Province and it is unfortunate when that representation has to be made still
less eftective as happens so ofter in this Council by Burma’s two representa-
tives voting in opposite lobbies. I have been puzzled to understand why my
Honourable friend Mr. Chari undertook to sponsor Mr. Neogy’s Bill in this
house. Burma possesses internal waterways of little if any less importance
than those of Bengal and Assam, yet on looking through past debates on this
Bill T have been unable to find a single word of criticism of the services at
present running on the inland waters of Burra. Burma is not mentioned at
all in Mr. Neogy’s Statement of Objects and Reasons, and even in the opinions
which have been received from Burma and circulated to Members of this
House no case is attempted or made out against the inland steam-vessels
services in Burma. The Burmese Indian Chamber of Commerce, which I
imagine contains some members of Mr. Chari’s varied constituency, expressed
two opinions, the first supporting the Bill, without suggesting any evidence
in favour of the necessity for it, and the second, two months later, recommending
in the light of information which had since been received that minimum rates
should not be fixed for these stretches of a river where there is competition
with the railways. The leading river steamer company of Burmra, the Irrawady
Flotilla Company, has to compete with the railway over a great part of the
Irrawady delta and river, and when the new Minbu-Pakokku Railway is
built there will hardly be any stretch of river on which the Irrawady Flotilla
Company will not have to compete with the railway. Those Memhers of
the Council who arc genuinely interested in this Bill will have read the
opinions which resulted from its circulation and I need not therefore take up
the time of the House going through those opinions now. I need merely
say that so far as Burma is concerned no case has been made out for the need
for this Bill, that there is ample competition with craft of all descriptions and
that there have never been any agitations or sustained complaints against the
rates charged by the steamer companies which are the butt of this Biil.

I cannot speak from personal experience of the river steamer services of
Bengal and Assam but I have carefully read the opinions which have been
received from those two Provinces. In doing so I was struck, as I think every
unbiassed reader mgust have been struck, with the complete absence of any
evidence of the necessity for this Bill. Those who have supported it have
merely hegged the question and contented themselves with stating that the
Government control proposed in this Bill would be for the benefit of the public.
On the other hand there is a mass of well-reasoned argument, strongly supported
by Trovincial Governments, to the effect that no such legislation is neccssary
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I want to emphasise this point, that the Local Governments of all the Pro-
vinces which have a network of waterways and experience of steamer services
on them have, without exception, strongly opposed the measures proposed
in this Bill. On the evidence in fact available to the Council there is clearly
no case for interference by Governmenrt. And yet, as the Honourable Sir
Maneckji Dadabhoy has so forcibly put to the Council, we are faced to-day
with the curious situation that the Bill has been accepted by the Government
of India in the other House and will therefore presumably be accepted again
in this Council to-day. Now this is a very intriguing state of affairs, but
a very serious matter, for it means that the Government of India have
accepted the principle of interference by them with private enterprise. This
is surely a complete change of policy. In no other case, I think I am
right in saying, have the Government accepted or practised the policy of in-
terfering by legislation with concerns which are neither public utility companies
nor monopolies. My Honourable friend, Mr. Chari, repeated the opinions
expressed by Mr. Neogy in the other House that this proposed legislation is
in the public interest. I have not been able to find any evidence in support
of that claim but a great deal to the contrary. Let me read the opinion of the
Government of Burma, whose present Governor, as the House well knows,
was lately Commerce Member in the Government of India :

‘“ The Governor in Council holds the view that such intervention should te solely
in the public interest and not in the interest of any ccmpetitcr; and he sees no justifica-
tion for the proposal in the public interest in this case.”

As the Bengal Government puts it this is a case where ‘‘ the attempt t0
control commercial companies of this kind which have been given no mono-
poly protection transgresses the first principles of commercial fairness ”’ and
that is a charge to which Government are undeniably open if they support
this Bill. Now, Sir, this is as I have said a very serious matter, so serious
that the commercial community are entitled to a clear statement from Govern-
mwent in explanation of this new policy. We have been told that this is only
a permissive Bill, but I agrec entirely with my Honourable friend, Sir Maneckji
Dadabhoy, that that does not for a moment alter the principle of it. If the
Bill is to be a dead letter, it is far better not to pass it into law at all. If it
is not to be a d=ad letter but is to be acted on, Government are accepting the
policy of interference with the private enterprise of long-established interests
for the benefit of their competitors. I consider it most unfortunate, Sir,
that the Bill was rushed through the other House, for that is in effect
what happened. The Report of the Select Committee, with the Bill as
amended by them, was laid on the table of the other House on the 20th Jan-
uary and the Bill was taken into consideration and passed on 23rd January ;
that is to say two days before the Select Committee’s Report was published
in the Gazette, thus giving constituents no time to express their views to their
Members. I should have liked for this reason, Sir, to move row for re-cir-
culation of the Bill as amended by the Select Committee, but I am advised
that such a motion would be out of order and therefore that that relief is not
open to the interests mainly concerred. I may be asked why my friends of
the European Group who sat on the Select Committee recorded ro doubts on
the wisdom of this policy. Not having bhecn present at the discussions of
that Committee 1 awm not in a position to explain the attitude they took up,
buv whatever the reason may be it does not seem to me to absolve Government,
and just to ask the question would seem to me to be reducing the issue to one
of racial discriirination. Unfortunately there is more than a suspicion of
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racial discrimination in the various speeches made in support of the Bill, and
jt is T think incumbent on Government to assure us that they have satisfied
themselves that there is nothing racial behind this Bill, for if they have not
done so they are pledged to oppose it. Iet me read what the Honourable
the Commerce Member had to say or this point :

¢ Clearly in so far as there is room on the rivers for more companies, every one would
desire that these companies should be Indian. There is no questicn at all about
that .

I have no quarrel with that statement.
3 But”’

says Sir George Rainy,

““in so far as it is hoped that the effect of this Bill might be to make things more
difficult for the existing companies not because of what they have done, but because of the
character of their shareholding and management, inso far as that is the motive Government
have no sympathy with it at all. It is cne thing to take measures to protect industries
so that the Indians may get a fair share in any sort of industry or manufacture, and it is
quite a different thing to take measures directed against long-established ccmpanies
which have been providing important public services, merely on the ground of their
nationality.”

I should like the Honourable the Commerce Secretary to re-assure the
House on that point.

Sir, like my Honourable friend, Sir Maneckji Dadabhoy, I have been
fa.ying far mwore attention to Government than I have to the Mover of the Bill.
do not wish to attack my Honourable friend Mr. Chari. I am far more
concerned with Government’s part in this Bill and I am anxious to hear from
them why they decided to accept the new principle of interference with private
enterprise and why they chose the river steamer companies as their first justi-
fication for adopting this policy. I would ask them whether some circumstance
has recently arisen to induce therr to change their policy—and, if so, to tell
the House what that circumstance is—or whether it is that they have drifted
into this frame of mind along the libe of least resistance *

I have already said that I may be reminded that the Bill is only permissive.
That is perfectly true, but I repeat that the principle is there—the principle
of interfering with private enterprise, in the aggravated form of interfering
with one set of interests for the benefit of competitors. And once that policy
is accepted, is i, going to be confined to river steamers ? That I think is a real
danger which Honourable Members should consider very carefully before they
give their vote to-day.

Sir, the questions which I have tried to put to the Honourable Commerce
Secretary are these :

Is there any other instance in India of Government supporting a Bill
permitting interference with private commercial enterprise ?

If not, what grounds are there for irtroducing such a policy in this case ?

To what extent do Government consider that the proposed legislation is
in the public interest ?

Are Government satisfied that this Bill is not directed against the lon8
established companies ?

. Ard lastly, have Government satisfied themselves that this Bill is not
designed as a measure of racial discrimination ?
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Tee HoNoURaBLE Mr. A. RAMASWAMI MUDALIAR (Madras:
Non-Muhammadan) : Sir, years ago it was my misfortune at the West-
minster rooms of the Empire Parliamentary Association to follow my Honour-
able friend Sir Maneckji Dadabhoy and to refute every single assertion of fact
that he made on that occasion and to controvert every inference that he drew
from that wrong assertion of facts. It is my misfortune, Sir, and not my
fault that on the very first occasion I have been called upon to address this
Honourable House I should have to undertake a similar task of controverting
every single assertion of fact that my Honourable friend Sir Maneckji Dadabhoy
has made to-day and of contradicting also the inferences that he wanted to
draw from those facts. My Honourable friend was in a mood of virtuous
indignation and criticised the Government in a manner that I have hardly
seen him do during the short experience that I have had as a Member of this
House. I wish, Sir, that that virtuous indignation had been shown at the
Government on an occasion when he had public opinion behind him rather
than on an occasion when public opinion is all the other way. Sir Maneckji
Dadabhoy is perhaps the only gentleman who will lead a hopeless cause such
as that which he has led to-day. Sir,Iam amazed that such a speech should
have been made at this time of the year of grace when during the last four
or five years we have had discussions on matters such as coastal reservation
and on matters relating to the protection of Indian interests. It will be Sir
Maneckji Dadabhoy’s pleasure and privilege, I have no doubt, in the course
of the next week to support with all the vehemence that he has commanded
to-day, the Tariff Bill which the Honourable the Commerce Member is pro-
posing to introduce in this House. This measure of protection will give to
a particular industry which has its back against the wall the much needed
support that it requires at the present day. My Honourable friend said
that he had no shipping interests, owned no shares in shipping companies,
had no sort of connection with a shipping industry, and therefore he spoke
as he did. T agree. (Laughter.) Perhaps, if he were connected with them,
he would have known something of that industry, something more than he
has allowed himself to know on this occasion, and perhaps his speech would
have been in a different strain from what it has been to-day. Sir, the prin-
ciple of the Bill is very simple and that is where my Honourable friend has
entirely neglected to follow the Bill and to follow the reasons which the Govern-
ment have had for supporting this measure. The principle is not the ques-
tion of fixing the minimum rate or the maximum rate. That is only an in-
cident of the Bill. The principle is to see that unfair competition is as far as
possible prohibited and the ultimate interests of the consumer and of the"
user of these shipping companies protected. I say ultimate interest because
it is a matter of elementary economic law that if a monopoly is allowed to
be created by rooting out all competitions, by trying to kill all these companies
which try to compete with you, the result will be the suffering of the men
who use these shipping companies.

THE HOoNOURABLE STR MANECKJI DADABHOY : There are no mono-
polies in the Indian steam-vessels.

TeE HONOURABLE MR. A. RAMASWAMI MUDALIAR: That is easily
possible. There would be a time when we could easily visualize the coming
into existence of such a monopoly. If vested interests, large commercial
concerns, magnates like Sir Maneckji Dadabhoy take it into their heads to
run these inland steam navigation companies, they could, I am perfectly cer-
tain, try to shoulder out of existence the few small companies that ply either
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on the rivers of Bengal or on the rivers of Burma, and when that has been
done, the day of monopoly would not be so far off as it appears to my friend
Sir Maneckji Dadabhoy to-day ; when that day of monopoly comes, the man
in whose interests Sir Maneckji Dadabhoy has been pleading this afternoon
and showering his indignation on the Government, that man will not be thank-
ful that this House at the instance and on the advice of my friend Sir Maneckji
Dadabhoy took the fatal step which he is advising this House to take to-day.
Sir, T am surprised that my friend should have said that this Bill was an inter-
ference with private enterprise. It is no such thing. It is merely a case of
regulating private enterpiise so that unfair competition may not exist between
one sort of enterprise and another, so that conditions may not come into
existence in course of time by which that private enterprise will become a
monopoly and try to ruin those who are using these lines. My Honoursable
friend said that it was an accident that in the case of State-managed Railways,
8 maximum and minimum fare was laid down by the Government. But he
is wrong in thinking that this is the case only with reference to State-managed
Railways. So long as railways have been in existence in this country, whether
they have been State-managed or Company-managed, whether they have
been owned by the State or owned by companies, maximum and minimum
rates have always been laid down. I am surprised that my friend has not
earlier taken the opportunity of criticising that policy of the Government and
coming before this House with a Bill so that that power which the Govern-
ment has may be abrogated. But, Sir, what is intrinsically wrong with the
_principle ? As I said, the principle is not the question of fixing a maximum
and minimum rate. The principle is one of allowing to survive as far as possible
the indigenous industry of this country and it is the same principle which is
“going to be reiterated in the Tariff Bill, the same principle which.....

Tre HoNoUrRABLE Stk MANECKJT DADABHOY : Then ask for pro-
tection ; don’t meddle with State interference.

Tee HONOURABLE Mr. A. RAMASWAMI MUDALIAR: The same
principle which was established by this House when it accepted the bounty
which was given to the steel trade and to various other trades. The principle
of protection is really the principle that underlies this Bill also. ~Sir, my
Honourable friend asked where else in the world, where else in European
countries can such a measure be tolerated or permitted, and he drew a very

.Vvivid picture of Cabinets tottering, of Governments going to the wall, of dis-
solutions taking place if a measure like this were to be brought forward before
any House. I ask my Honourable friend whether he has followed the progress
of coastal reservation in other parts of the world during the last century or two.
I should have thought that an industrialist and capitalist magnate like my
friend, who has had before him during the last three years at least all the dis-
cussions with reference to the Coastal Reservation Bill, would have made sure
of hig facts before he ventured on an assertion of this kind in this House. Sir,
Belgium, Holland, Denmark, France, England itself, in fact every European
country which had any sort of sea-board hes followed this principle of reserving
to its own nationals as much of the trade as it could have with reference to
steam navigation companies.

. THE HonouraBLE SIR MANECKJI DADABHOY : There is no reserva-
tion in this case at all. There is a fixing of maximum and minimum rates and
interfering with industry.
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Tee HoNOURABLE MR. A. RAMASWAMI MUDALIAR: Am I to
understand from my Honourable friend that if this Bill were to be extended
to the question of reservation to the nationals of the inland steam-vessels,
‘then he would beforit ? Isit to be seriously taken that my friend Sir Maneckji
Dadabhoy endorses the very much larger, the very much more vital provision
regarding reservation and is aghast at this small provision of fixing maximum
and minimum rates for the steamship companies ? The proposition has only
to be put forward to understand the value of that proposition. In every one
of those countries, as I have said, that sort of reservation has been going
-on for the last two or three years, ever since enlightened opinion came to assert
itself on these matters, and it was only when the industry found itself on its
legs, could support itself, could stand competition, that either England or any
other country has ceased to claim that sort of reservation and has been for
free trade and laissez-faire, and no protection and all that sort of thing. Sir,
I ask my Honourable friend a counter question. Can he give any instance
of any inland steam navigation in any part of the world where a company
which is not a national company has a right to ply her boats on inland waters ?
My friend will find it very difficult indeed to gather information in support of
his position on that point. My information is that no such state of things
-exists anywhere in Europe. Sir, I do not want to pursue the futilities that
have been advanced in the course of this morning by my Honourable friend
Sir Maneckji Dadabhoy.

I am more surprised that a non-official European representative from
Burma should have unfortunately stepped into this controversy and made
the speech that he made this morning. I, Sir, thought that when the Euro-
pean representatives in the Assembly had put their signature to the Select
‘Committee’s Report and had given their assent to the passing of the Bill,
there would have been a unanimity of opinion among European interests and
European representatives, and that, whatever personal predilections indivi-
duals may have, for the sake of the unity that is so well established amongst
them and which we Indians alwaysadmire and appreciate, this note of discord
would not have been sounded in this House. I am surprised ; I am pained.
T say it is most unfortunate that this discordant note should have been raised,
for, looking at the consequences of the objection raised by the Honourable
Mr. Harper, I ask what possibility is there of the bigger issue that has been
raised by the Coastal Reservation Bill being solved satisfactorily, if on this
minute almost imperceptible measure before us opposition of this kind is to
be ranged against the measure, if Government are to be charged with having
recognised the principle of racial discrimination and if attacks are to be made
on the Government for having yielded in this small matter. Sir Maneckji
Dadabhoy said that Government were weak. I am sorry for the Government.
They should take my friend more into their confidence and trv to find out what
virility can be got from the advice that Sir Maneckji Dadabhoy is pleased
to give to the Government from time to time. But, Sir, leaving aside Sir
Maneckji Dadabhoy, I am surprised and I am somewhat pained that the
Honourable Mr. Harper should have made that speech. It will create a very
bad impression throughout the country. It will create the impression that .
the European interests are not willing to give up an iota, an inch of ground,
that they willnot move in the matter at all, that they will stick to the position
they have attained through the centuries and that they refuse to listen to
the voice of reason and the demand of public opinion. Sir, I am one of those
who have written and spoken times without number of the need of trying to
get as far as possible reconciliation between the various conflicting interests.
Yam notone of those who have advocated any sort of expropriatory treatment
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towards any interest whatsoever ; I am not one of those who have said that
interests which have through long ages in the past done immense szrvice to the

country ought to be rooted out of the country without any sort of reason and
without any sort of compensation being given. I am, on the other hand,

one of those who, with reference to the larger measure of the Coastal Reserva-
tion Bill, have written and spoken times without number of the need for trying
to see the European point of view as far as possible and of trying to see that
that point of view was appreciated by us, given due weight hy us, and that
the interests which that point of view repres nted should as far as possible not
suffer. But, Sir, I despair of Conferences, cvcn though they may be presided
over by His Excellency the Viceroy, if the manner and sentiments of Mr.
Harper are to any the slichtest extent endorsed by any other European rep-
resentatives in this country on a measure like this in which all that has been
suggested is that minimum rates should be fixed so that there may be no urder-
cutting whatever for the purpose of rooting out struggling little organisations,
If on a measure like this Burma through its European representative can put
forward an objection, all that I can say is that there need be no talk of trying
to reconcile these corflicting interests and of trying to deal equitably and justly
between interest and interest. My Honourable friend Mr. Harper asked, has.
any case been made out ? Has there been suffering to any particular interest ?
Has it been proved that any handicap has been put on any particular interest-
or steam navigation company ? Sir, in another place instances were given..
We all know of instances. We know of instances where rival companies just
to throttle competition and to drive out of existence the small company floated
by a national have issued tickets free to their passengers and have at the end
of their journeys given sweetmeats to them. (Laughter.) In addition we
know of instances in Burma, particularly with reference to the coastal
traffic. I should like to inforrn Mr. Harper that in the trade which has been
carried on hetween Madras and Rangoon passengers were taken free of charge
and at the Rangoon end were given a beantiful silk handkerchief such as can
only be manufactured in Burma. I ask Mr. Harper if it is too much to expect
that those instances have been brought to his notice. No doubt such instances.
are rare. The need for competition is rare. It can only arise when the small
competing company floated by a national is set up, and in a country where
capital fights shy of being invested in ary national concern, instances of that
are bound to be rare. The very rarity of these instances however proves
more vividly thar if a host of instances could be marshalled, how trade is
affected and what necessity there is for a measure of this kind. But after

all is said and done, the whole power still lies in the hands of Government.

They have still to satisfy themselves that the need has arisen for fixing the

minimum and maximum rates. They have stiil to be told that there is that
unfair competition which is in fact the hypothesis upon which any attempt at
moving the Governmwent in this matter must be based. And what is Mr.
Harper afraid of ? My Honourable friend Sir Maneckji Dadabhoy said,

“ This Government is a good Government ; we have plenty of confidence in

this Government ; I at any rate have plenty of confidence in this good Govern-

ment. But what is going to happen later on when another Government may

be in power, when that Government may give in to agitation, when it may
rush in where angels fear to tread, when it may prescribe minimumw and maxi-

mum rates without any regard for the interests of trade or the interests of the

gentlemen who use these steam navigation companies.”” Sir, neither I nor

Sir Maneckji Dadabhoy are born of a caste or community whick can attempt

to look into the future. We have not been given the prophetic visior to see-
into the future.
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Tee HoNovraBLE SIR MANECKJI DADABHOY : Why ? Are we not
coming into power ?

TaE HoNoURABLE MR. A. RAMASWAMI MUDALIAR : Sir, I do not
know whether I shall be in power, but I certainly do not wish to say any-
thing about the prospect of Sir Maneckji Dadabhoy being in power. Sir,
whatever the future may hold for us, let us take it that that future is not
going to be a violent wrench from the past. Iet us realise, whatever scare-
mongers may say about that future, that it is going to be a future which is
constitutionally built upon and linked with the past and which will take into
consideration all the commitments and all the liabilities of the past. I am
sorry that my friend Sir Maneckji Dadabhoy should have spoken of revolu-
tionary measures driving out of this country its capital to foreign countries,
That sort of scaremonger talk has been going on all too long. The resolution
passed in a thoughtless moment by a body, regarding whose sense of respon-
sibility this House need not inquire, has been too often used.

Tre HoNnoURABLE SIR MANECKJI DADABHOY : You call the National
Congress a thoughtless body ?

Tae HoNoUraBLE THE PRESIDENT : I protected the Honourable
Member when he was makirg his specch. I think he might have the courtesy
to allow the Honourable Mr. Mudaliar to finish his maiden speech without
further interruption.

TaE HONOURABLE MR. A. RAMASWAMI MUDALIAR : My Honourable
friend has either not understood my words or not followed them. I said
a thoughtless resolution, not a thoughtless body, passed at an unfortunate
moment by a body regarding whose sense of responsibility we in this House
ought not to inquire, has been exploited time and again and has been used for
-a variety of purposes. I am only sorry that my Honourable friend Sir Maneckji
Dadabhoy should have dragged in the bogey of revolution on this occasion
also in order to throttle this small measure. It reminds me of the giant using
a bludgeon to kill a little wasp. May I ask Sir Maneckji Dadabhoy not to have
the bogey of revolution too much in his head ? His capital is safe for decades
to come, whatever resolutions may be passed. I can assure him there is ho
danger to the mills with which he is connected. There is no danger to the capi-
talistic class as a whole ; there is no danger to vested interests as a whole.
But at the same time they ought to look forward to the day of reckoning when
not this or that interest, but the wider interests of the nation have to be re-
conciled with the narrower interests of a small class. T ask him to look forward
to the time when the demand for legislation of this kind will grow more and
more, when the demand for an industrial India and an India which can support
itself and stand on its own legs will become more and more insistent, and T ask
him to take note betimes of the warning of the times and to adjust himself
and his mentality to suit the coming future. Sir, the forces moving in their
might and majesty go on whether here and there a hand of protest is raised or
not, whether a small Biil goes through this House or whether it is delayed,
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hampered, mutilated or even arrested, and those forces it is that I want Sir
Maneckji to take account of, so that in the coming times of which he has
aneh a vivid horror he may not find himself more isolated than he would be
to-day. (Applause.)

Tag HoNoURABLE MR. J. A. WOODHEAD (Commerce Secretary) : Sir,
the debate has taken, from the Government point of view, a somewhat un-
expected turn, and certainly when the Select Committee of the Legislative
Assembly, which included two members of the European Group, one of whom
was closely connected with the inland steamer companies in Bengal, signed a
unanimous report in regard to this Bill, Government did not expect that the
Bill would be challenged in the very intense manner it has been in this House
and that I should be asked to reply to certain categorical questions in regard
to Government’s policy—why Government have adopted what is alleged to
be the most unusual course of accepting a Bill which interferes with private
commercial enterprise. I am not quite sure, Sir, what the Honourable Mr.
Harper had in mind when he urged that Government had in no other case
followed a policy of interference by legislation with private commercial enter-
prise as I myself am under the impression that persons engaged in commerce
very often complain that Government interfere with their enterprise. I
would instance the Factories Act which I think, it will be admitted, does inter-
fere in many ways with private enterprise ; it infer alia limits the employment
of women and children, and fixes the maximum hours of labour, and undoubted-
ly these limitations have a considerable effect upon commercial enterprise.
Again, buses, omnibuses, are, I believe, controlled perhaps not always by
Government direct, but by local bodies, and municipalities, who fix the rates
of fares. There are other cases of interference with private commercial
enterprise, for instance, the Tariff Act ; customs duties undoubtedly interfere
with trade and commerce. I am therefore not quite certain what the Honour-
able Member Lud in mind when he put to me the question—‘‘ Is there any
other instance in India of Government supporting a Bill permitting intérference
with private commercial enterprise? ” Certainly Government should not
interfere unnecessarily with private commercial enterprise. But to suggest that
Government should not and has not by legislation interfered with private
enterprise is, I think, going too far.

Reference has been made during the debate to the Coastal Reservation
Bill. T would like at the outset to draw the particular attention of the Honour-
able Members of the House to the fact that this is not a reservation Bill. It
does not seek to reserve the inland steamer trade for any particular firm,
for any particular race or for any particular class of persons. = Surely, Sir, no
comparison can be drawn between this Bill which merely seeks to give Gov-
ernment the power, should occasion arise, to fix maximum and minimum
rates for goods and passengers with a Bill that seeks to reserve a parvicular
trade for a particular class of persons.

Before proceeding furtker, Sir, I would like to take the Council through
the Bill—it is quite a short one—particularly as little reference has been made
to its specific provisions during the course of the debate. It consists of one
main clause, clause 2, which introduces a new section in the Inland Steam-
vessels Act. This new section provides that the Governor General in Council
may, after such enquiry as he may consider necessary, fix maximum and mini-
mum rates, and the Select Committee in their report stated that they contem-
plated the establishment of a Rates Committee whose duty it would be to
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enquire into the maximum or the minimum rates which should in any parti-
cular case be fixed. The Select Committee also agreed that in order to justify
the imposition of minimum rates it should be established to the satisfaction of
the Governor General in Council that a rate war is actually in progress between
steamer companies. Further as regards maximum rates of freight on goods the
Committee were of opinion that as complaints in regard to the goods rates had
been comparatively few the provision of the Bill, which relates to the fixation
of maximum rates for freight on goods, should not come into force until a date
notified by the Governor General in Council. Clause 1 of the Bill provides for
this. Those, Sir, are the provisions of the Bill ; they are, I would urge, quite
simple ; and as has been pointed out by other Honourable Members the Bill is
entirely of a permissive character ; it permits Government after such enquiry
as they think necessary to fix maximum and minimum rates ; and, as I have
said, the Select Committee contemplated that these maximum rates should
be fixed after enquiry by a Rates Committee constituted for the purpose.

As was stated by the Honourable Sir George Rainy in another place,
State control of fares and rates where no actual monopoly has been granted is a.
somewhat novel application of the principle of State control and the position
that the Government had to examine was what their attitude should be in the
case of the inland steamer companies. No formal monopoly has been granted
to the inland steamer companies, but a qualified monopoly in certain respects
does exist. Government came to the conclusion in view of the qualified mono-
poly which undoubtedly exists that they could not take the line that since
this is a case of private enterprise all interference by Government is out of order.
They were not prepared to say that the Executive Government should not have
the power to intervene for the protection of the public. Government therefore
decided to support the reference of the Bill to the Select Committee. Another
factor which has largely weighed with Government is that the Bill is of a
purely permissive character. If it had not been of a permissive character
but had imposed on Government an obligation to interfere, Government
could not have agreed to the principle of the Bill.

Another question I have beer asked to answer, Sir, is to what extent Gov-
ernment consider the proposed legislation to be in the public interest. One
obiect of the Bill is to prevent the rates both for goods and passengers being
fixed too high, and I hope it will be admitted that it is in the public interest
that Government should have the power, if occasion should arise, to prevent
rates of freight as well as of pass:nger fares being fixed at too high a figure ; that
is certainly in the public interest. Asregards minimum rates the object is to
prevent rate wars. As I have said, inland steamer companies, certainly in
Bengal, posssss what may be described as a qualified monopoly and one of the
means by which they would, and have attempted to, retain that qualified
monopoly is by rate cutting against competitors. And I hope again, Sir, it

will be admitted that it is in the public interest that free

1 pM. competition should exist and that companies which may

have a qualified monopoly should not be able to maintain

and perpetuate that monopoly by rate wars launched with the intention of
preventing other competitors coming in.

I believe one Honourable Member stated that there was no precedent in
any country, Sir, for a Bill of this character which seeks to empower Govern-
ment to fix maximum and minimum rates. I would remind the House that a
precedent exists in America.
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Ter HoNoURABLE MR.J. H.FYFE : Itisa dead letter in America.

Tare HoNOURABLE ME. J. A. WOODHEAD : I was not talking about the -
Act heing a dead letter, Sir. I was referring to the existence of legislation. In
America the Shipping Board has the power to enforce just and reasonable
mraximum rates, fares and charges, and just and reasonable classifications,
tariffs, regulations and practices, and to replace unjust or unreasonable rates,
fares, charges, classifications, tariffs, regulations or practices. In fact, the
law does not only apply to rates and fares, it applies to classifications, regula-
tions and practices in general. And further, the American law lays down that
rates reduced by a carrier with intent to drive out or injure a competitive
carrier by water cannot be increased without the approval of the Board. That
is if owing to the desire to oust a competitor rates have been decreased, they
cannot be raised again wher that competitor has been ousted from the field.

TaE HoNoURABLE SR ARTHUR FROOM : But why go to America ?

TaeE HoNOURABLE MR. J. A. WOODHEAD : I was only, Sir, answering
or refuting a statement made by a certain Honourable Member that similar
legislation did not exist in any other country.

The Bill, Sir, as I have explained, is not a Bill which seeks to reserve the
inland steawer trade ; further it does not contain provisions directed only
against existing companies, and it is difficult to see how any of its provisions
can be said to bear a racial character. If certain persons have supported the
Bill because of certain racial feelings, that, Sir, is no reason why the Govern-
mwent should refuse to accept the Bill, which in itself does not discriminate
against existing or long-established comrpanies and contains no discrimination
of a racial character. In this connection, I would repeat what the Honourable
Sir George Rainy said in another place, to which the Honourable Mr. Harper
referred, when he said that in so far as it is hoped that the eftect of this Bill
might be to make things more difficult for the existing com panies, not because
of what they have done but because of the character of their shareholding and

management, so far as that is the motive, Government have no sympathy
with it at all.

I will not detain the House longer, Sir. I would simply say that the
Government at one stage had doubts as regards the Bill. It is somewhat of a
novelty—or rather it is the novel application of a principle. But Goverrment
believe that the measure as passed by the Legislative Assembly is in a form
which is workable and which can be administered so as to give fair play to all
and cause injustice to none. It is in this spirit that the Government will attempt
to administer the Bill if it is passed into law.

TaE HoNOURABLE Ral BAHADUR Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, the Honourable Mr. Mudaliar has made ry task
very easy in contradicting and shattering to pieces the arguments put forward
by my Honourable friends, Sir Maneckji Dadabhoy and Mr. Harper. I will
not take much time of the Council in repeating the arguments so ably put

C
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forward by my friend, Mr. Mudaliar, but will sirrply confine myself to a few
" observations which I think have not so far been advanced. Sir Maneckji
Dadabhoy and Mr. Harper both said that this was a dangerous principle and
one which was for the first time being introduced into legislation. 1 might
mention, Sir, that there have been many enactmer.ts before of a similar nature
and I will only cite a few. They are the Punjab Land Alienation Act which
reserves or restricts the sale of land to only certain tribes and does not allow
the land to be sold in an open market to any buyer. Similarly, the Regula-
tion of Accounts Bill restricts indigenous banking to certain unfavourable
conditions and to many reservations. The fixing of maxima and minima rates
is not a new departure in the policy of Government and ought to be welcomed
in all matters where a monopoly is to be broken. Iam glad the Honourable
the Commerce Member in his observations has admitted that the river naviga-
tion companies have a qualified monopoly as far as the inland river traffic is
concerned.

The Honourable Mr. Harper has observed that in Burma people have no
grievance against the inland shipping companies. If that is the case, why
should he be afraid of this Bill ? This Bill will only affect those places where
the rates of fares and freights are exorbitant, and where there are risks of war
in rates. I therefore, Sir, commend this Bill to the favourable consideration
of this House and hope that the Bill will be passed.

Tue HoNouraBLE Mg. P. C. DESIKA CHARI : Sir, my task has been
congiderably lightened by the eloquent speech of my friend Mr. Ramaswami
Mudaliar and by the able exposition of the principle underlying the Bill by my
friend the Commerce Secretary. After all, this is only a very small extension
of the application of the well-known principle of Governmental and State inter-
ference in public interests where really a case for State interference has been
made out. I was surprised, and in fact I was amazed, at the attitude of Sir
Maneckji Dadabhoy in magnifying this very smrall application of the principle
as a sort of interference with capitalist developments and with individual
enterprises ; and he went so far as to say that a Bill of this type, a small,
modest, cautious, over-conservative measure, would drive away capital from
this country. I expected no doubt some sort of criticisir in his own usual
way against any measure which is brought in with a view to promote indi-
genous industry. But the attitude of my friend Sir Maneckji Dadabhoy has
gone beyond all measure of expectation even though I have known him long
enough in this House. Sir, it is needless for me to answer in detail the various
objections which have been taken, because I find that they have mostly been
answered. I would confine myself to one observation of my friend the Honour-
able Mr. Harper who comes from the same province as myself. He expressed
surprise at my attitude in taking up this Bill. Sir, the Bill affects mainly the
interests of the four large provinces of India, and Burma is one of the wost
irrportant provinces of these four which will be affected by a measure of this
kind and which is likely to derive a considerable advantage if this Bill is passed
into law. He also, I believe, said that there is no justification for this measure
80 far as Burma was concerned. No doubt he is in the happy position of having
the support of the Local Governmwent of Burma, but I would like to point out
to him that even the Local Government of Burmra was obliged to admit that
the Irrawady Flotilla Company is a monopolistic concern to some extent.
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In paragraph 4 on page 38 of the Opinions from Burma my Honourable friend
will find, if he has got a copy with him, the following :

¢ It is true that in Burma the Irrawady Flotilla Company has succeeded in preventing
the establishment on the Irrawady of ccmpanies similar to itself and has to that extent
established a monopoly.”

Tak HoNoURABLE MR. K. B. HARPER : Please read further on.

TeE HoNoUrABLE MR. P. C. DESIKA CHARI :

““ But this species of monopoly is, as reccgniced in the letter of the 11th June, 1928,
from the Burma Indian Chamber of Cornmerce, not a true monopoly.”

Of course it is not a monopoly in the sense that the railways are a monopoly,
but the Irrawady Flotilla Company has established a position of monopoly
in the sense that it has succeeded in preventing similar companies frore organis-
ing and corrpeting with it. To that extent it is a monopoly, and even in the
case of these monopolistic concerns there is always the danger of the public
interests being ignored, and this rhonopolistic concern is no exceptior to the
general rule that if there is no healthy competition, the people would suffer.
¥ would also invite the attention of the House to the fact that in the opinion
submitted by the Governrent of Burma it is said that the Rangoon Trades
Association representing European retail trade in Rangoon agreed to the Bill
on the ground that it will safeguard trade in general. So my Honourable
friend Mr. Harper will find that not only the Burma Indian Chamber of Com-
mwerce but also the Rangoon Trades Association representing European interests
has welcomed the principle underlying the Bill ; so that there is no force in
saying that no case has been made out for the application of this principle to
Burma. As has been pointed out by the Commerce Secretary, there is no
question of racial discrimination and the bogey of racial discrimination has
really been brought in with a view to creating prejudice against the Bill. Sir,
I am surprised that when all sections of the Assembly including the group
which is represented by my friend Mr. Harper have seen fit to accept the prin-
. ciple of the Bill that he should come forward and raise opposition. I am only
sorry that it will create a very wrong impression of the attitude of the European
vested interests when even a small measure designed to promote indigenous
enterprise is vehemently opposed by the European interests.

Sir, I do ot desire to deal any further with that aspect of the question,
and I hope that the passing of a Bill of this kind with the unanimous vote of
the Council, as I hope, will create a very good impression in the interests of
g?oldvcgll and harmony which is now so necessary for the proper development
of India.

Sir, with these words, I move.

TBE HoNoUuraBLE THE PRESIDENT : The question is :

‘“ That the Bill further to amend the Inland Steam-vessels Act, 1917, for certain
Purposes, as passed by the Legislative Assembly, be taken into consideration.”

When the question was put, the Honourable Sir Arthur Froom and a few
other Members said “ No ”.)

TeE HoNouraBrE THE PRESIDENT : Is the Honourable Member
challenging a division ?
02
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Tae HoNoURABLE SiIR ARTHUR FROOM : Yes, Sir.

The Council divided :

AYES—31.

Abdul Majid Khan, The Honourable
Khan Sahib Khwaja Muhammad.

Akram Husain Bahadur, The Honour.
able Prince A. M. M.

Charanjit Singh, The Honourable Sardar.

Coyajee, The Honourable Sir Jahangir
Cooverjee.

Desika Chari, The Honourable Mr. P. C.

Dudhoria, The Honourable Raja Bijoy
Sing.

Graham, The Honourable Sir Lancelot.

Habibullah, The Honourable XKhan
Bahadur Sir Muhammad.

Haig, The Honourable Mr. H. G.
Hayman, The Honourable Mr. A. M.

Jaffer, The Honourable Sir Ebrahim
Haroon.

Mudaliar, The Honourable Mr. A. Rama-
swami.

Muhammad Hussain, The Honourable
Mian Ali Baksh.

Nair, The Honourable Sir Sankaran.

Natesan, The Honourable Mr. G. A.

Nirmal Kumar, The Honourable Mr.

Padshah Sahib Bahadur, The Honour-
able Saiyed Mohamed.

Pakrashi, The Honourable Mr. Suresh
Chandra.

Ram Saran Das, The Honourable Rai
Bahadur Lala.

Suhrawardy, The Honourable Mr." Mah-
mood.

Surput Sing, The Honourable Mr.

Thompson, The Honourable Sir John.

Uberoi, The Honourable Sardar Bahadur
Shivdev Singh.

Wacha, The Honourable Sir Dinshaw.

Woodhead, The Honourable Mr. J. A.

Yahya, The Honourable Khan Bahadur
Shah Muhammad.

Khaparde, The Honourable Mr. G. 8.

Laxminarayan, The Honourable Rao
Bahadur D.

Macmillan, The Honourable Mr. A. M.

Maqbul Husain, The Honourable Khan
Bahadur Sheikh.

Middleton, The Honourable Mr. A. P.

NOES==3.

Froom, The Honourable Sir Arthur.

The
Fyfe, The Honourable Mr. J. H.

Harper, Honourable Mr. K. B.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Tae HonouraBLE MR. P. C. DESIKA CHARI :

Sir, I move that the
Bill, as passed by the Legislative Assembly, be passed.

TaE HoNouraBLE S1B ARTHUR FROOM (Bombay Chamber of Com-
merce) : Sir, during the debate which has just concluded I listened with the
greatest admriration to the maiden speech of my Honourable friend Mr. Muda-
liar. 1 did not quite follow him in the flight of oratory which he took and in
which he wandered away frow the subject under discussion. In fact it seemed
to me that he was speaking more on a Bill of which I have heard, a Bill called
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the Coastal Reservation Bill, than on the Inland Steam Navigation Bill. Now,
Sir, of course I do not propose to refer to the Coastal Reservation Bill in the
few remarks I have to make at this stage. The part of the Honourable Mr.

r’s speech which attracted my attention most was where he referred to
the opinions of Local Governments. The Honourable Mr. Chari mentioned
that the provinces most concerned were Bengal, Bihar and Orissa, Assam and
Burma. Now, Sir, I should like to point out to this Council and to the Honour-
able the Commerce Secretary that all those Governments without exception
have turned down this Bill. Of course we are up here with the Government of
India and I for one should have no objection to interference by the Govern-
ment of India with a province when, say, the province is taking some line of
action which is going to prove of copsiderable detriment to that province.
But surely in a case like this the provinces mwight be left to conduct their own
businesses. I wonder how many Honourable Members of this House have
read the opinions of Assam, the province that has the biggest waterways in
all India. With the exception of two opinions voiced by two Government
pleaders, opinions in Assam,—by all those qualified to give an opinion,—have
turned down this Bill in no unmistakeable manner. It is said, it is not wanted
and it is not necessary. Bengal have pursued the same line. Burma has
pursued the same line. Bihar and Orissa also. Yet we have the Central
Government in eftect telling all these Provincial Governmrents “ We do not
think much of your opinions ; we will pay no attention to them and will
support this Bill. ” Could anything be to my mind more unseemly ¢! And
perhaps this unseemliness is further accentuated when we have the Govern-
ment official Members of those provinces—three of them—who declared against
the Bill, voting against their Governments. Sir, I contend that this renders
this portion of the Government a farce. In this Council, Sir, the Honourable
Mr. Harper, my Honourable friend on my left and myself represent commercial
interests. When the present constitution was started, I went to the then
Viceroy and I said ““ Your Excellency, I think we are in the wrong House ;
we ought to be in the other place, ’ but we were asked to stay in the Council
of State, because the opinions of corr mercial men in that House would be valued
highly and would be most valuable., Perhaps, Sir, you may have wondered
why I challenged a division. Ihad an object in view and that was to show
that three representatives of commerce in this House viewed this Bill with
distinct disfavour.

TEE HONOURABLE Ra1 BaADUR Lara RAM SARAN DAS: Of only
European Chambers of Commerce.

. 14E HoNouraBLE S1R ARTHUR FROOM : I am talking about commer-
cial opinion in this House. We view this Bill with distinct disfavour ; and I
cannot help thinking that the Honourable the Commerce Secretary must feel
some regret that he was committed by Government to support this Bill. I feel
convinced that the Government are laying up trouble for themselves in the
future. They are placing in the hands of a certain party a stout stick and that
stick will prod the Governmrent in the back at no very distant date. It is
obvious, Sir, that this Bill has behind it racial discrimination. I could only
wish that Honourable Merrbers of this House had studied more carefully the
opinions which were collected when this Bill went throughout the country and
I cannot help thinking that, had they done so, they would have, as right-
mwinded men, voted the other way,
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TeE HoNOURABLE THE PRESIDENT : The question is

“That the Bill further {0 amend the Inland Steam-vessels Act, 1917, for certain pur-
poses, ag passed by the Legislative Assembly, be passed.’

The motion was adopted.

The Council then adjourned till Eleven of the Clock on Wednesday, the
“19th March, 1930.



APPENDIX.

Report showing the progress made in giving effect fo the recommendations of
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PART 1.

Statement showing the action taken, up to 31st October, 1929, by the Govern-
ment of. India on the recommendations of the Royal Commission on
-Agriculture in India with which they are concerned.

ter of Report and
Chep numberl:;} Subject. Action taken.
recommendation.

CHAPTER ITI.—Organi-
sation ot Agricultural
Research.

Recommendations 1 to | Constitution of Council | The recommendations of the Royal

. of Agricultural Re- Commission on Agriculture under
search. this head were accepted with cer-
‘tain modifications which are shown
in detail in the Government of
India’s Resolution* No. 826-Agri.,
dated May 23rd, 1929, a copy of
which is attached. A copy of the
Memorandumt of Association and
Rules and Regulations which were
accepted at a meeting of the mem-
bers designate of the Council held
in Simla on June 21st and 22nd,
1929, is also attached. The post
of the Agricultural Adviser to the
Government of India has been
abolished with effect from the 12th
October, 1929, on which date Dr.
D. Clouston, the last incumbent of
the post, retired from service. The
advisory duties of the post have
been transferred to the Vice-Chair-
man and his two expert collea-
gues.

Recommendations 20. | Appointment of a | These recommendations have been

21. whole-time Director accepted with the modification
for the Imperial In. that the new Director should be
stitute of Agricultural recruited on a five-year engage-
Research, Pusa. ment instead of on a permanent
engagement as suggested by the
Royal Commission, and the Sec-
retary of State has been requested
to recruit a suitable candidate.

Recommendation 22 , | Expansion of Pusa as | It is proposed, as suggested by the
an Educational Cen- Royal Commission, to refer this
tre. question to the Council of Agricul-
tural Research but an exhaustive
preliminary examination of the
position has been made in order to
clear the ground as far as possible

% Vide page 304, infra.
t Vide page 309, infra.
(272)
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Chapter of Report and
P number of

recommendation.

Subject.

Action taken.

CHAPTER III.—Crgani-
sation of Agricultural
Research—conid.

Recommendation 22—
contd.

Recommendations 24-

25.

Recommendation 26 .

Recommendations 28.
29

Part to be played by
Indian Universities in
Agricultural develop-
ment.

Internal co-ordination
and co-operation in
Research Institutes.

Constitution of a Cen-
tral Jute Committee.,

for that body. As the result of
that examination, local Govern-
ments have been informed that
the Government of India accept
the view of the Commission and
are willing to take the necessary
action to provide all the facilities
possible for higher agricultural
training at Pusa as rapidly as
financial conditions permit, but
that, as a preliminary to decision
as to the additional facilities which
are requimed, it is essential that
local Governments should come to
& decision on the policy they wish
to adopt in regard to the recruit-
ment of their new Superior Provin-
cial Agricultural Services. The
question will be referred to the
Imperial Council of Agricultural
Research as soon as their replies
are complete.

These recommendations have Leen
considered by the Inter-Universily
Board which has expressed cordial
agreement with the views of the
Commission. A copy of the re-
solution passed by the Board has
been communicated to local Gov-
ernments.

This- recommendation has been exa-
mined so far as it affects the Pusa
Research Institute and it has been
decided that it should bLe left to
the new Director, as sccn as
possible after he has femiliarieed
himself with the situation, to pro-
pose such changes in the Rules for
the Pusa Institute as he thinks fit
in the direction of securing the
objects aimed at by the Royal
Commission.

These recommendaticns have Leen
accepted in principle by the Gov-
ernment of India but they consider
that the method o! financing the
proposed Committee reccmrmend-
ed by the Royal Ccmmiesicn is
open to the objections that an
annual grant frcm Central Rever.ues

o
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Chapter of Report and
number of
recommendation.

Subject.

Action taken.

CHAPTER ITl.—Organi-
sation of Agricultural
Roasarch—conid.

Recommendations 28-29
—conid.

Recommendation 30 .

Establishment of addi-
tional Research Sub.
stations to Pusa.

might be wuncertain in its
operation and that a strict appli-
cation of the Devolution Rules
would limit the objects to which
such a grant could be applied to
research and the collection of sta-
tistics. They are, therefore, of
opinion that it is preferable that
the Committee should be financed
from its own statutory funds as is
the Indian Central Cotton Com-
mittee. It would appear that an
adequate fund could be provided
by a cess of one anna a bale on
all raw jute produced in India
and either exported from any cus-
toms port to any port outside
British India or consumed in any
mill in British India. On the
basis of present production a cess
at this rate would produce an
income of about Rs. 6 lakhs per
annum. If the various interests
concerned agree to the imposition
of a cess which would bring in an
income of not less than Rs. §
lakhs per annum, the Government
of India on their part have express-
ed their willingness to make a
reduction in the export duties on
raw and manufactured jute to
the extent of Rs. 5 lakhs annually,
subject to the passing of the neces-
sary legislation establishing a Cen-
tral Jute Committee with its own
statutory fund. The Governments
of Bengal, Bihar and Orissa and
Assam have been asked to obtain
the views of the commercial and
other bodies interested in the
matter on these proposals and to
submit them to the Government of
India with their own comments
and suggestions. The Government
of India have asked in particular
for suggestions regarding the per-
sonnel of the proposed Committee
and any modifications in the
Indian Cotton Cess Act which
may be oconsidered desirable to
adapt it to the case of jute.

The Royal Commission on Agricul-

ture recommended that the Coun-
cil of Agricultural Research should
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Chapter of Report and
number of
recommendation.

Subject,

Action taken.

CHAPTER III—Organi-

sation of Agricultural

Research—conid.

Recommendation 30— !

contd.

Recommendation 31

|
|
1
|
'
1
|

Continuance of the
Board of Agriculture.

determine how far the deficiencies:
of Pusa, more especially in relation:
to the problems of tropical India,
can be remedied by the establish-
ment of small sub-stations and
to what extent the funds which
have been placed at its disposak
for the advancement of agricultural
research can suitably be utilised for
this purpose.

A preliminary survey of this ques-

tion has been made before refer-
ring it to the Council as a result
of which it would seem that the
deficiencies of Pusa in relation to
the problems of Southern India
can, at any rate, for the present,
best be remedied not by the estab-.
lishment of sub-stations under
Pusa, with the possible exception
of a sub-station for tobacco at
Guntur, but by the Council of
Agricultural Research assisting pro-
vincial Governments in undertak-
ing research work of all-India im-.
portance. As the outcome of this.
examination, the Imperial Econo-
mic Botanist is preparing a scheme
for the establishment of a station
for tobacco at Guntur and the
Imperial Entomologist has drawn.
up a scheme for the establishment
of a bee keeping station at Dehra
Dun. These schemes will, in due
course, be referred to the Imperiak
Council of Agricultural Research.
The Director of Pusa has also
prepared a scheme for the utilisa-.
tion of the Karnal Faim to a
greater extent than is at present
the case for the general purposes
of the Imperial Department of
Agriculture, more specially for
work on rice, sugarcane and Pusa
wheats. This propoeal is being
placed before the Imperial Councit
of Agricultural Research with a
request for a grant for financing
it.

Local Governments were consulted

on this recommendation. As there
was a consensus of opinionin favour
of the continuance of the Board,
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Chapter of Report and
number
recommendation,

Subject.

Action taken,

OHAPTER III—Organi-
sation of Agricultural
Research—concld.

Recommendation 31—
conid.

OHAPTER IV—Agri-
oultural Improvement.

Recommendations 30-

31 and 35-36.

Conservation of Ferti-
lisers, Export Tax on
Oil-seeds, Bone, Bone-
meal and Fish ma-
nures or the total
prohibition of the ex-
port of these pro-
ducts.

it has been decided to continue it
under the Chairmanship of the
Vice-Chairman of the Imperial
Council of Agricultural Research.

The Royal Commission held that

neither an export tax on oil-seeds,
oil-cakes, bones, bone-meal and
fish manures nor the total prohibi-
tion of the export of these products
could be justified. They consider-
ed that the only method by which
the advantages of the supply of
combined nitrogen available in the
large crops of oil-seeds grown
in India could be secured was by
the natural development of the
oil-crushing industry and suggested
that the possibilities of an exten-
sion of the industry should be
investigated. They also held that
a thorough investigation of the
economics of bone-crushing indus-
try was required before the estab-
lishment of bone-crushing facto-
ries at suitable centres could be
recommended.

The Government of India have

accepted the view of the Com-
mission that no case can be made
out for the imposition of an export
tax on oil-seeds, oil-cakes, bones,
bone-meal, fish manures and
natural phosphates or for the pro-
hibition of the export of these
products. Local Governments
have been informed accordingly
and have been asked to take early
steps (a) to investigate the possi-
bilities of extending the oil-crush-
ing industry, and, in particular,
to examine the question how far
its development can be promoted
by Government assistance in the
matter of overcoming difficulties of
transport and in the form of tech-
nological advice in regard to im-
proved methods of manufacture
and standardisation, (b) to investi-
gate the economics of the bone-
crushing industry, and (c¢) te
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Chapter of Report and
number of
recommendation,

Subject.

Action taken.

CHAPTER IV—Agri-
cultural Improvement
—cCi

.

Recommendations 30-31
and 35-36—contd.

Recommendations 39
and 69.

Recommendation 74 .

Recommendation 76 .

Recommendation 77 .

Railway freight con-
cessions on Fertilisers
and Agricultural Ma-
chinery.

Modification of Rules
framed under the Des-
tructive Insects and
Pests Act, 1914,

Co-operation of mari-
time Indian States in
preventing the Im-
portation of Pests and
Diseases from outside
India.

Strengthening of the
Imperial Mycological
and Entomological
Stafl.

investigate the extent to which fish
manures can be profitably used
for Indian agriculture at the price
obtained for them in the export
market.

These recommendations have been
noted by the Standing Committee
of the Railway Conference Asso-
ciation. Most railways have al-
ready reduced freights on fertili-
sers, both chemical and organic, to
the lowest charge permissible for
carriage by rail of any commodity.
The rates for agricultural machinery
and implements have been recent-
ly re-examined. Agricultural im-
plements and machinery not work-
ed by their own power are now

) classified at the lowest class,

The Royal Commission held that no
modification of the rules framed
under the Destructive Insects and
Pests Act, 1914, was called for.
This view has been accepted and
local Governments have been in-
formed accordingly.

The Royal Commission held that it
was desirable that the co.opera-
tion of the maritime Indian States
in preventing the importation of
pests and diseases from outside
India should be secured.

The Imperial Council of Agricultural
Research has been asked to exa-
mine the working of the Act with
special reference to the problems
gresented by the maritime Indian

tates and to suggest ways and
means of bringing about closer
co-operation between them and
British India in this matter.

The Royal Commission recommended
that an Entomologist should be
added to the staff of Pusa, special-
ly for work on insect pests of
sugarcane. This recommendation
was examined in connection with
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Chapter of Report and
number of
recommendation.

Subject.

Action taken,

CHAPTER IV—Agri-
cultural Improvement
—con d,

Recommendation 77—

contd.

Recommendation 80

Recommendations 45,
70 and 71.

Protection againaf Wild
Animals,

Tariff Concessions .

thegeneral question of the measures
which could be taken by the Gov- -
ernment of India to assist the
Sugar Industry and the Agricul-
tural Adviser was requested to
formulate schemes for strengthen-
ing the Imperial Mycological and
Entomological staff to deal with
pests and diseases of cane. He
has done so and has submitted pro-
posals for strengthening the myco-
logical staff at a cost of Rs. 95,000
non-recurring and Rs. 35,000
recurring, and of Rs. 54,000
non-recurring and Rs. 22,200 re-
curring for the Entomological staff.
It has been decided to place these
schemes before the Imperial Coun-
cil of Agricultural Research with
an application for a grant .from
their funds as soon as the preli-
minaries are complete.

The Royal Commission considered

that the grant of gun licenses on a
more liberal scale provided the
most effective method of dealing
with the damage done to crops
and cattle by wild animals. The
Government of India do not con-
sider it necessary toissue any fresh
instructions to local Governments
on the subject.

The Royal Commission recommend-

ed that seeds, seedling plants and
cuttings of exotic species and of
exotic varieties of indigenous
species imported for experimental
sowing or planting should be
exempted from import duty. This
recommendation is still under con-
sideration. There is considerable
difficulty in accepting it owing to
the fact that it is almost impossible
to distinguish between seeds im-
ported for sowing and seeds import-
ed for other purposes.

With reference to representations

received by the Commission that
whilst agricultural implements and
machinery with a few exceptions
were admitted into India free of




279

Chapter of Report and
number of
recommendation.

Subject.

Action taken,

CHAPTER 1V—Agri-

cultural Improvement
concld,
Recommendations 45,

70 and 71—contd,

CHAPTER VI—Demon-
stration and Propa-
ganda.

Recommendation 1 .

Discontinuance by the
Board of Agriculture
of its Review of the
Methods of Demon-
stration and Propa-
ganda employed in
the provinces.

duty, high protective duties were
levied on imported iron and steel,
it was recommended that the claims
of manufacturers in Jndia for a
rebate of the import duties on
iron and steel used in the manu-
facture of agricultural implements
and machinery should be investi-
gated by the Indian Tariff Board.
It is considered unnecessary to
take any action in connection with
this recommendation, as in any
case in which it can be shown that
an industry is hampered by reason
of the fact that the duty on the
finished article is lower than the
duty on the materials required to
be imported for its manufacture it
is open to the manufacturers to
apply for the removal of such in-
equality through the Tariff Board
in accordance with the Commerce
Department Resolution No. 38-
T, 27, dated the 28th March, 19825,
which was published in the Gazette
of India of the same date.

The manner in which effect can best
be given to the recommendation of
the Commission to the effect that
the term * agricultural implements’’
in the Tariff Schedule should be
interpreted in the sense most
favourable to the interests of the
cultivator, is still under considera-
tion.

The Royal Commission on Agricul-
ture held that the discontinuance
by the Board of Agriculture of its
review of the methods of demon-
stration and propagsnda adopted
in the provinces was to be regretted,

This recommendation will be referred
to the next meeting of the Board
of Agriculture in December, 1929,
with a view to the revival of the
review,
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Chapter of Report and
number of
recommendation.

Subject.

Action taken.

CHAPTER  VI—De-
monstration and
Propaganda—contd.

Recommendation 34 .

OHAPTER VII—Ani-
mal Hugbandry.

Recommendation 46 .

Recommendations
and 53.

52

Government of India
Prize for Agricultural
Improvement,

Export of Cattle .

Establishment of a Cen-
tral Institute of Ani-
mal Nutrition.

This recommendation has been refer-

red to the Imperial Council of Agri-
cultural Research as the grant of a
prize for agricultural improvement
appears to fall within the purview
of the Council.

The Royal Commission held that the

export of cows and heifers is usually
undesirable and should be carefully
watched but unless the extinction
of some valuable breed is threaten-
ed the export of breeding bulls
should not be prohibited. In the
case of certain breeds, export might
be subject to license.

The export of cattle is at present neg-

ligible except from the Madras
Presidency. In order that the
export of cows and heifers from
that province may be watched, the
Collector of Customs, Madras, has
been asked to maintain statistics
of the export of cattle under suit-
able heads. As regards the export
of bulls, the Madras Government
were asked whether they wish the
prohibition of export of all cattle
of the Ongole breed, which has been
in force since 1922, to continue or
whether the export of bulls might
now be permitted under license,
As the local Government have
stated that they are in favour of
export of bulls under license to be
issued by their Director of Agricul-
ture, it has been decided to issue
instructions under the Sea Customs
Act amending the Notification of
1922,

The Royal Commission recommended
that the staff and equipment of the
Animal Nutrition Section of the
Imperial Institute of Animal Hus.
bandry and Dairying, Bangalore,
should be enlarged. A scheme for
a research institute for the investi-

.- gation of animal nutrition problems

should be prepared and Mr. Warth,
Physiological Chemist, should be
deputed to study the organisation
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Chapter of Report and
number of
recommendation,

Subject.

Action taken,

CHAPTER  VII—Anj-

mal Husbandry—
contd.

Recommendations 52
and 53—coni¢d.

Recommendations 54
and 66.

Animal Genetics .

of research institutes at Cambridge
and Aberdeen. The Rdyal Com-
mission also recommended that
there should be close contact be-
tween the staff of this institute and
workers on the subject of human
nutrition.

As suggested by the Royal Commis-
sion, Mr. Warth was deputed to
study the organisation of the
research institutes at Cambridge
and Aberdeen. He has drawn
up a scheme for an institute which
is still under counsideration.

It should be added that, in order to
assist in securing that close contact
between workers on human nutri-
tion and those on animal nutrition
on which the Royal Commission
laid great stress, provision has been
made for the representation of the
Indian Research Fund Association
on the Advisory Board of the Coun-
cil of Agric¢ultural Research. Colo-
nel Graham, the Public Health
Commissioner, has been nominated
for the present, but, if and when the
new Central Medical Research
Institute is established and a
special TUnit of Nutrition isg
organised as part of the Institute,
the question whether his place
should be taken by the Director of
that Unit will be considered.

The Royal Commission did not re-
commend the establishment of a
research institute for the study of
animal genetics but added that
much useful observational work
could be done in present conditions
and that in this work officers of
the Military Farms Department
should take an importent part.

These recommendations have been
accepted in their entirety. As
regards the second, the Master
General of Supply proposes to
publish an annusl bulletin giving
information regarding the results
8o far obtained from the brge.dlng
policy adopted by the Military

D
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Chapter of Report and
number of
recommendation.

&
Subject,

Action t.skgn.

CHAPTER _ VI—Ani-

mal Husbandry—
contd.

Recommendations 64
and 55-—contd.

Recommendations 56-60

Dairying Section of the
Imperial Institute of
Animal Husbandry
and Dairying, Banga-
lore.

These

Farms Department. That De.
partment has expressed its willing-
ness to render all assistance in its
gower in carrying out experimental

reeding, provided that the scope
of experiments is upon by
the Civil and Military authorities
and that if the experiments are
carried out for the benefit of cattle
breeding generally and not for that
of the Department, their cost will
be met by the Imperial Council of
Agricultural Research. It is pro-
posed that the Expert Adviser in
Animal Husbandry to the Counecil
of Agricultural Research should
get in touch with the Military
Farms Department as soon as
possible after his arrival. In the
meanwhile, the first issue of the
bulletin has been published and
circulated to local Governments
and others interested.

recommendations were dis-
cussed at the Conference which was
heldin Simlain October, 1928. The
view taken by almost all the pro-
vincial representatives at the Con-
ference was that there is a demand
for higher training in dairying
which the agricultural colleges are
not at present in a position to meet
and that, in these circumstances, it

. would be premature to close down

3

the dairying section of the Institute.
Local Governments have been in-
formed that, in deference to this
opinion, the Government of India
do not propose to make any imme-
diate change in the organisation of
that section. The question of its
future will, however, be examined
in connection with the proposal for
an enlarged Institute of Animal
Nutrition. The advice of the
Imperial Council of Agricultural
Research will also be obtained. In
the meantime, local Governments
have been asked to examine the
recommendations of the Royal
Commission that a thoroughly
efficient dairy school should be
established as an integral part of
one or more agricultural colleges




ﬂ_k .
ter of Report and
Chap nfnnber I:; Subject. Action taken.
recommendation,

CHAPTER VII—Ani-
mal Husbandry—
conid

Recommendations 56-
60—contd.

Recommendation 61

Recommendation 62 .

Recommendations 63-65

Continuance of the
Cattle Bureau.

Cattle Conferences .

Representation of the

interest of Animal
Husbandry on the
Council of Agricul-
turel Research.

and that the curriculum of all agri-
cultural colleges should include in-
struction in cattle breeding, the
feeding of dairy cows and the hand-
ling of milk, and to report what
action they propose to take in
regard to them.

The Royal Commission reccremended

that the work of the Cattle Bureau
should be taken over by the Ccun-
cil of Agricultural Research. This
recommendation has been accepted
and effect will be given to it in due
course.

Local Governments were ccnsulted
and were unanimously in favour of
continuing the Cattle Conferences.
The future arrangements which
should be made for conferences of
livestock and veterinary cfficers is
one of the subjects which will ke
referred to the Board of Agricul-
ture for discussion at its meeting
in December, 1929, .

The Royal Commission held that the
great importance to India of cattle
improvement and the magnitude
of the problem made it desirable
that the Central Government should
pay much more attention in the
future to this subject and suggested
that, to this end, one of the whole-
time members of the Council of
Agricultural Research should repre-
sent animal husbandry and that
he should be an authority either
on livestock breeding, animal nutri-
tion or veteri medicine. They
added that as he could not be
expected to be equally eompetent
in all these branches, arrangements
should be made for ad hoc com-
mittees of experts under his chair-
manship to deal with special ques-
tions.

These recommendations have been
accepted with the slight modifica-
tion mentioned below. The Sec-
retary of State has been asked to
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Chapter of Report and
number of
recommendation.

Action taken.

CHAPTER VII—Ani
mal Husbandry
concld.

Recommendations 63-
65—contd,

CHAPTER VIII—
Forests.

Recomwmendations 5 and

CHAPTER IX—Dis-
eases of Livestock
and their Coatrol.

Recommendation 14 .

Subject.
Railway freight on
Fodder, Wood, Char-
coal & Coal.

All-India  Contagious
Diseases of Animals
Act.

recruit an expert in animal hus-
bandry and veterinary matters
from outside India. It is the
intention that the Council of Agri-
cultural Research should set up
a strong sub-committee or sub-com-
mittees to deal with animal hus-
bandry and veterinary matters.
It has, however, been decided that,
in order to maintain close touch be-
tween all the branches of agricul-
tural and veterinary research dealt
with by the Council, the Vice-Chair-
man should be the chairman of all
sub-committees of the Advisory
Board. The whole-time expert
adviser in anima]l husbandry and
veterinary matters will be a memae
ber of the sub-committee or sub-
committees constituted to deal with
these subjects.

The question of transporting fodder at

the cheapest possible rates has
received the close attention of the
railways and the majority are
y carrying fodder at low
schedule rates but the recommenda-
tion will be borne in mind. Many
special rates are in force on various
railways for the carriage of fire,
wood and charcoal. Railways will
re-examine these rates and the
question generally. The rates for
coal for long distances have been
reduced from 1st June, 1929,

The Government of India have decided

to refer this recommendation to the
Council of Agricultural Research
for consideration in all its aspects
by the Sub-Committee on Veter-
inary Subjects, which, it is antici-
pated, the Council will set up. As
it is obvious that the Council will
not be in a position to advise the
Government of India as to the
action which should be taken on the




Chapter of Report and
number of
recommendation.

Subject.

Action taken.

CHAPTER IX—Dis-
eases of Livestock and
their Control—conid.

Recommendation 14—
oontd.

Recommendations 23
and 24,

Reconunendations 43-
46,

Revision of the emolu-
ments of the Veteri-
nary Advisors to local
Governments.

Higher
« Training.

Veterinary

recommendation of the Commis-
sion unless it is in possession of the
views of local Governments as to
the desirability of legislation and
the possibility of working it effec-
tively, local Governments have been
asked to examine the question with
as little delay as possible and to
furnish the Government of India
with their provisional views on
it. Theirspecial attention has been
drawn to the problems presented
by the Indian States in this con-
nection.

In view of the diversity of opinion

which exists on this question, the
Goverment of India have decided
not to pursue the question of
adopting a uniform rate of emo-
luments for Veterinary Advisers
for all provinces. The local Gov-
ernments have been informed ac-
cordingly and have been told that
they may now, if they so desire,
reconsider the question in the light
of the recommendations made in
Ea.omgraph 251 of the Report of the
yal Commission on Agriculture,

The Royal Commission did not re-

commend the establishment of an
all-India Veterinary College nor the
expansion of Muktesar as an edu-
cational centre. They suggested
that, at the outset, one of the exist-
ing veterinary colleges should be
selected for the training of veteri-
nary surgeons but the training
should include or be supplemented
by a short period of work at Muk-
tesar. They proposed that the ad-
ditional expenditure irvolved in
adapting the selected college to
undertake higher veterinary edu-
cation should be met by the
Government of India.

As little progress can be made in this

matter until the Government of
India are in possession of the
views of local Governments on
the Royal Commussion’s proposals
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number of
recommendation.

Subject.

Action taken.

CHAPTER IX—Dis-
easss of Livestock and
their Control—contd.

Recommendations 43—
46—conid.

o

Resommendations 49 —
55 and 59.

Re-organisation of the
Imperial Institute of
Veterinary Research,
Muktesar.

for the re-organisation of their vete-
rinary departments and in parti-
cular, on the proposal that two
entirely distinct courses of study
should be framed, one qualifying
for admission to the superior and
one to the lower veterinary service,
local Governments have been asked
for their views on these proposals.

The Royal Commission held that Muk-

tesar is well suited for the prose.
cution of research into animal dis-
eases and a second Imperial Insti-
rute of Veterinary Research is not
required, but that in view of its:
isolation, Government should take
all reasonable measures to increase
the amenities oflife at thatstation,

The first part of this recommendation

has been accepted by the Govern-
ment of India. As regards the
second partit is proposed to deal
with each case as it arises in the
light of the Commission’s recom-
mendations. The other recom-
mendations concerning this Insti-
tute have been examined and the
Secretary of State has been asked
to recruit a new Director with the
qualifications and experience on
which stress has been laid by the
Royal Commission on Agriculture.
An officer of the Indian Audit
and Accounts Service has been
placed on deputation for one year
for the present to place the ad-
ministration of the accounts of the
Institute on a thoroughly sound
footing. With the abolition of the
post of Agricultural Adviser, the
administrative control of the In-
stitute has been entrusted to the
Director, who has now been dec-
lared a Head of a Department and
deals with the Government of India
direct. It is proposed to obtain
the advice of the new Director and
‘of the whole-time Expert Adviser
to the Council of Agricultural
Research in veterinary matters on
the other recommendations of the
Royal Commission affecting the
Institute.




Chapter of Réport and
P number of
recommendation.

Subject.

Action taken.

CHAPTER IX.—Dis-
eases of Livestock
their Control—concld,

Recommedation 66 .

Recommendations 6§7-
58.

CHAPTER X—Irriga-
tion.

Recommendations 19,
20, 25 and 37.

Revival of the appoint-

ment of the Inspector
General, Civil Veteri-
nary Department, or
the creation of a post
of Veterinary Adviser
to the Government of
India.

Standing Committee
of the Council of Agri-
cultural Research to
deal with Veterinary
matters.

Establishment of a
Central Bureau of In-
formation on Irriga-
tion matters (includ-
ing matters arising
out of Hydro-Electric
development).

The views of the Royal Ccmmissiorr
have been accepted. Neither of
these posts is necessary in view of
the appointment of a whole-time
adviser in veterinary matters to the
Council of Agricultural Research.

These recommendations have Lkeen
implicitly provided for in the con-
stitution of the Council of Agricul-
tural Research subject to the modi-
fication that the Vice-Chairman of
the Council will be the Chaiiman
of the Sub-Committee, the whole-
time expert adviser in veterinary
matters being a member thereof.

The Royal Commission suggested that
& Central Bureau of Information on
irrigation matters thould te estab-
lished, that frequent conferences cf
irrigation engineers should be held
and that the interchange between
provinces of officers engaged or
irrigation was desirable and that
this bureau should also deal with
matters arising out of hydro-electrie
development.

These recommendations have been
substantially accepted in principle
by the Government of India which
has considerably amplified the re-
commendations of the Royal Com-
mission. It is proposed to estab-
lish a Central Bureau of Informa-
tion. The scheme is fully ex-
plained in the note,* dated Septem-
ber 22nd, 1928, by the Consulting
Engineer to the Government of
India, which forms an acccmpani-
ment to this progress report. The
cost of the organisation is expected
to be Rs. 40,000 and it is proposed
that local Governments should con-
tribute in proportion to the im-
portance of irrigation in their pro-
vince, the Government of Ind'a
contributing at the same rate as

O

*Vide page 321.



Chapter of Report and
number of
recommendation.
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Action taken,

CHAPTER X—Irriga-
tion—con¢d.

Recommendations 19,
29, 25 and 37—conid,

Recommendation 356 .

Reocommendation”36 .

CHAPTER] XI—Com-
maunications and Mar-
keting.

Recommendations 15,
16, 18, 47 and para.
graph 345 generally.

Transfer of District
Canals in the North-
West Frontier Pro-
vince to the charge of
the Irrigation) De-
partment. )

Freight Concessions .

Irrigationin Baluchistan

Madras, Bombay, the United Pro.
vinces and the Punjab. The pro.
osals have been placed before the
ocal Governments which, with
the exception of Madras, have
whole-heartedly supported  the
scheme. The Punjab and Bombay
Governments consider, however,
that the Government of India
should bear the whole cost. The
question is still under considera-
tion.

The Chief Commissioner of the North-

West Frontier Province, whose
views were invited, has promised to
submit a scheme under which all
the more important civil canals
would be transferred to the Irri-
gation Department for improve-
ment, maintenance and repairs, i.e.,
for the technical side of the control
of the main branches. The dis-
tribution of water and the upkeep
of the subsidiary branches would
remain in the hands of the people
and of the Deputy Commissioners
as at present.

This recommendation has been ac-

cepted and a temporary post of
Superintending Engineer for Balu-
chistan has been created for two
years in the first instance. Several
new projects of considerable im-
portance to the Agency have been
put in hand.

The Royal Commission recommended
(1) that there should be a periodi-
cal revision of railway freight rates
with a view to the adjustment of
their incidence as between various
sorts of produce according to their
ability to bear, (2) that the ano-
malies in the rates on agricultural
implements and for conveyance of
livestock and the question of pro-
viding facilities for the rapid trans-
port of cattle require examination,
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hapter of Report and
c pnumbor of

recommendation.

Subject.

Action taken.

CHAPTER XI—Com-
munications and Mar-
keting—conid.

Recommendations 15,
16, 18, 47 and para-
graph 345 generally—
contd,

Recommendations 21
and 22.

Water Hyacinth

.

(3) that the agricultural depart-
ments should experiment with the
most suitable form of containers for
fruits, vegetables, etc., and (4) that
the concession granted by the
North-Western Railway which al-
lows ‘‘returned empties” to be
despatched back to Chaman and
Quetta in returning fruit vans,
though booked at goods rates,
should be made of general applica-
tion.

These recommendations were consi-
dered by the Indian Railway Con-
ference Association with the result
that the recommendation regarding
the periodical revision of rates has
been noted. Agricultural imple-
ments have been recently re-
classified with the object of re-
moving anomalies. The rates for
carriage of livestock have been
examined and reductions have
been made. Though the necessity
for the rapid transport of live-stock
is recognised, it is not considered
necessary that livestock booked at
goods rates should be carried by
passenger trains. It is realiced
that much could be done to edu-
cate the trader in better methods
of packing, particularly of such
articles as eggs, fruits and fresh
vegetables, and while the result of
experiments of the agricultural
departments is awaited with inter-
est it is consjdered that railways
might with advantage co-operate
with local agricultural depart-
ments with the object of attaining
better results. Asregards allowing
low rates for the return of empty
milk-cans and fruit cases, it has
been decided to carry them in pas-
senger trains at quarter parcel rates
viv;;ls effect from the lst August

The Royal Commission reccmmended
that the water hyacinth problem
in Bengal should be dealt with by
legislation similar to that which has
been enacted in certain other pro-
vinces, and that the formulation
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recommendation.

Subject.

Action taken.

CHAPTER XI—Com-

munications and Mar-
keting—contd.

Recommendations 21
and 22—condd.

Recommendation 23 .

Post and Tele h
facilities. grep

of a programme for research on
this pest should be one of the first
questions to be taken up by the
Council of Agricultural Research.

The Government of India have ac-
cepted the second of these recom-
mendations. As the action to be
taken by the Council in regard to
it must be largely determined by
the views of the Government of
Bengal on the first recommenda-
tion, that Government were asked
whether they proposed to accept
the recommendation of the Royal
Commission regarding the neces-
sity of legislation to deal with the
water hyacinth problem. The
Government of Bengal have ex.
pressed general agreement with the
recommendation that legislation is
necessary and the matter has been
referred to the Council of Agricul-
tural Research.

The Royal Commission suggested
that local. Governments should
be permitted to give a combined
guarantee in respect of a number
of new post and telegraph offices for
a term of years.

The Government of India have de-
cided that collective guarantees for
groups of associated post offices or
maillines may, in future, be accep-
ted if the circumstances of the case
are held to warrant such a
course, as for example, if it were
decided to stimulate the opening up
of a large tract of country where
the birth of a new industry led to
the sudden development of a back-
ward area. They are of opinion
that this decision operating incon-
junction with the liberal policy in
regard to the development of
?ostal facilities enunciated in May,

928, will go far to meet the re-
commendation of the Royal Com-
mission. As regards telegraph
offices, their view is that as the
present rules admit of the accep-
tance of & combined guarantee in
respect of a group of telegraph
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Chapter of Report and
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recommendation.

Subject.

Action taken,

CHAPTER XI—Com-

munications and Mar-
keting—conid.

Recommendation 23
—conid.

Recommendation 37 .

Recommendation 46 .

Recommendation 48 .

Standardisation of
Weights and Measures.

Grain Elevator System

Possibilities of Cold
Storage.

offices in backward tracts, the
recommendaticn of the KRcyal
Commission has already been met
so far as is compatible with the
economical working of the Posts
and Telegraphs Department.

The Royal Commissicn reccremended
that the Government of India
should again undertake an investi-
gation into the possibility of stand-
ardising weights and measures
throughout India, excluding Buima
and should lay down general
principles to which  provincial
Governments should adhere, so
far as this is possible, without
undue interference with local trade
customs.

‘When they made this recommenda-
tion, the Royal Commission ap-
pear not to have been aware that:
the Government of India had
made enquiries, at the beginning
of 1927, as to the progress made
by local Governments in stan-
dardising weights and measures.
The results of that enquiry show
that progress in the direction of
standardising weights and mea-
sures, though it can hardly be
regarded as satisfactory, has been
more substantial than the Royal
Commission thought. In these
circumstances, the Government of
India are of opinion that no further
action is called for at present.

The Royal Commission did not re-
commend the establishment of a
grain elevator system in India.
This view has been accepted by the
Government of India.

The Royal Commission recommended
that investigations into the possi-
bilities of cold storage in India
should be carried out under the
auspices of the Railway Board.

The Railway Board are not satisfied
that investigation by a special
officer is called for. They have,
however, asked all the Railways
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recommendation.

Bubject.

Aetion taken,

CHAPTER XI—Com-
muhnications and Mar-
keting—concld.

Recommendation 48—
conéd,

Recommendation 51 .

Recommendation 652 .

CHAPTER XII—Fin-
ance of Agriculture.

Recommendation 23 .

Expert assistance in
Agriculture and Co-
operation to the In-
dian Trade Commis-
sioner in London and
the Director General
of Commercial Intelli-
gence in Calcutta.

Appointment of Trade
Commissioners in
other countries.

Review of position of
Money-lenders.

to bring the Memorandum on
Refrigerator Vans, which was pre-
pared for the use of the Royal
Commission, up to date, to enable
them to review the entire position.

The Royal Commission suggested that
an officer with experience of agri-
culture and co-operation in India
should be attached to the staff
of the Indian Trade Commissioner
in London and to that of the
Director General of Commercial
Intelligence in Calcutta.

The first part of the recommendation
has been accepted and the steps
necessary for creating the appoint-
ment are engaging attention. The
second part of the recommendation
has not been accepted as it is
thought that the Director General
of Commercial Intelligence is in a
position to get all the expert advice
he wants from the provincial
Directors of Agriculture and the
exporters at Indian ports and that
what is really required is that his
office should be strengthened to
such an extent as to permit of
more frequent personal consulta-
tions with Directors of Agriculture
and their officers and with exporters
and to enable action to be taken
on the technical reports from Trade
Commissioners,

This recommendation has been ac-
cepted in principle by the Govern-
ment of India and a scheme is
under consideration.

The recommendation of the Royal
Commission that the position of
the money-lenders should be re-
viewed periodically by the Income-
Tax Department has been accep-
ted and the Central Board of Re-
venue has issued instructions to
Commissioners of Income-Tax ac-

cordingly.
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apter of Report and ! .
Chep number of Subject. Action taken.
recommendation.
i
CHAPTER XIII-Co-
operation.
Recommendation 16 . | The Co-operative , The Royal Commission held that there
' movement in Minor was justifcation for a larger con-
Administrations. tribution from Government funds

Recommendation 39 .

CHAPTER XIV—The

Village.
Recommendations 10
and 11,

All-India Enquiry into

the Co-operative
movement.
Quinine ., . .

to the expenses of the co-operative
movement in backward tracts,
such as some of the minor Ad.
ministrations,

All minor Administrations have been
asked to submit proposals for the
improvement of co-operative ad-
ministration. Certain additional
co-operative staff has been sanc-
tioned for the North-West Frontier
Province and in the opinion of the
Chief Commissioner this is all the
staff that can be economically
utilised. The Chief Commisioner,
Ajmer-Merwara, has submitted pro-
posals which are under considera-
tion. Proposals from other minor
Administrations are awaited.

The Royal Commission did not con-
sider that the appointment of an
All-India Committee of Enquiry
to review the progress of the co-
operative movement and the de-
fects which have been revealed
since the Committee on Co-opera-
tion sat in 1914-15 was necessary.
This view has been accepted both
for the reason given by the Com-
mission which was that provincial
enquiries would serve a more
useful purpose and also because the
provincial committees to be ap-
pointed in connection with the
enquiry into banking conditions in
India will make a special study of
the working of co-operative banks
:.pd co-operative marketing socie-

ies.

The quinine policy of the Govern-
ment of India has again been
exhaustively examined in the light
of the recommendations of the
Royal Commission. The Govern-
ments of Madras and Bengal have
been asked for their views on the
recommendations of the Roya)
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CHAPTER XIV—The
Village—contd,

Recommendations
and 11—contd.

10

Recommendation 12 .

i
!
:

Medical Aid .

Recommendations 13, ' Human Nutrition

16—17 and 19.

The

Commission, particularly on their
financial aspect and to state in
detail the terms upon which they
would be prepared to transfer
their plantations and factories to
the Government of India if it were
decided to give effect to the Com-
mission’s recommendations. The
Director of the Botanical Survey
has also been asked to submit an
estimate of the financial results
which may be expected to follow
from the acceptance of the Com-
mission’s recommendation and to
report the nature and strength of
the staff which would be required
for a Central Cinchona Depart-
ment.

This recommendation is couched in

very general terms but, it can, it
is thought, be fairly held that the
Government of India are doing all
they can to give effect to it. The
establishment of an Cen-
tral Medical Research Institute
proposals for which are under con-
sideration, will be an earnest of
their desire to fulfil their -obliga-
tions in this respect.

importance of research into
problems of human nutrition has
already been recognised in Colonel
McCarrison’s work at Coonoor
and will be still further recognised
by the establishment of a Nutri-
tion Section in the proposed new
Central Medical Research Institute.
Steps have been taken to secure
that contact between workers on
human nutrition and the agricul-
tural departments on which the
Commission has laid so much stress
by giving a seat on the Advisory
Board of the Council of Agricul-
tural Research to a nominee of the
Indian Research Fund Association
and the question what further can
be done in this direction will be
considered in connection with the
proposals for the new Central Me-
dical Research Institute and the
proposed Animal Nutrition Insti-
tute.
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recommendation.
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Action taken.

CHAPTER XIV—The
Village—concld,

Recommendations 13,
156—17 and 19—contd.

CHAPTER XV—Edn-
cation.

Recommendations 42

and 43.

Recommendation 47 .

CHAPTER XVI—Rural
Indugtries and Labour.

Recommendation 8 .

Post-graduate Train-
ing in Agricultural
Science.

Educational Confer-
ences.

Indian Lac Association

It is understood that Colonel Mc-
Carrison is in close touch with
research workers in this subject
in other parts of the world.

The Royal Commission recommended
that a period of post-graduate
training should be an essential
qualification for all candidates
from the agricultural colleges for
direct recruitment to the higher
posts in the agricultural depart-
ments and that this post-graduate
training should ordinarily be given
at Pusa.

These recommendations have been
dealt with in connection with the
expansion of Pusa as an educa-
tional centre, vide note against
lititiommendation No. 22 in Chapter

The Royal Commission suggested
that all possible means should be
taken to ensure a complete inter-
change of opinion and experience
in educational matters throughout
India.

It has been decided that the consi-
deration of - the desirability of
reviving the Conferences of Edu-
cational Officers, which were for-
merly held, and of improving the
machinery of the Government of
India for dealing with educational
questions generally, should await
the receipt of the Review of the
Growth of Education ip British
India by the Auxiliary Committee
appointed by the Indian Statutory
Commission.

The Indian Lac Association for Re-
search has recommended that
no further extemsion after 3lst
December, 1931, of the Indian Lac
Cess Act of 1921 should be made.
In lieu of that Act, the Association

—



Chapter of Report and
number of
. recommendation.

Subjeoct.

Action taken,

CHAPTER XVI—Rural
Industries and Labour
—contd.

Resommendation 8—
contd.

Recommendation 21 .

Recommendations 23

and 24.

CHAPTER XVI—Hor-
tioulture and Planta-
tions.

Recommendation 17

Internal Migration .

Emigration . .

Representation of
Planting Community
on the Council of Ag-
ricultural Research.

has recommended that the Govern-
ment of India should introduce
fresh legislation for a continuance
of the cess and for the conmstitu-
tion of a Statutory Committee for
the control of the Research Insti-
tute and Lac Cess fund. The
Government of India agree with
the views expressed as to the
necessity for transferring the ad-
ministration of the Research In-
stitute from the Lac Association to
a Statutory Committee. They,
therefore, propose to introduce
legislation on the subject in the
forthcoming session of the Indian
Legislature.

The Royal Commission on Agricul-
ture recommended that all restrie-
tions on the free movement of
labour in India should be reduced
to the minimum and should be
abolished as soon as possible.

This recommendation has been ac-
cepted in principle by the Govern-
ment of India. Action on it has,
however, been suspended for the
present in view of the fact that
the Royal Commission on Labour
in India is now examining the
whole question of labour and its
organisation.

It has been decided that no further
action on recommendations of the
Royal Commission under this head
is called for at present.

The Royal Commission suggested
that the value of the scientific work
done by the Indian Tea Association
and the United Planters’ Associa-
tion of Southern India should be
recognised and co-operation be-
tween these Associations and the
agricultural department secured by
their joint representation on the
Council of Agricultural Research.
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recommendation.

Chapter of Repcfn't and

Subject.

Action taken.

CHAPTER XVII—Hor-
ticulture and Planta-
tions—conid.

Recommendation 17—
contd.

CHAPTER XVIII—Sta-
tistics.

Recommendations 1, 2,
4,7, 8 and 16—256.

Recommendation 32

Recommendations 34
and 35.

Improvement of Statis-
tics.

Imperial Agronomist .

Constitution of a separ-
ate Department of
Statistics.

This suggestion has been accepted
and a seat on the Advisory Board
of the Council of Agricultural
Research has been allotted to the
Indian Tea Association and the
United Planters’ Association of
Southern India, jointly,

The recommendations made Ly the
Royal Commission for the improve-
ment of agricultural, livestock,
forest, irrigation, educational, vitak
and health statistics, are under
consideration in consultation with
the Heads of Departments cop-
cerned and the Director General of
Commercial Intelligence. The adop-
tion of most of them depends
on the concurrence of local Gov-
ernments, who will shortly be
addressed.

The Royal Commission considered
that the application of mathema-
tics to agriculture has introduced
an entirely new factor into scien-
tific agriculture and that a spe-
cialist with the highest qualifica-
tions in this branch of agricultural
science should, therefore, be at-
tached to the Imperial Agricul-
tural Research Institute, Pusa.

There appears to be some difference
of opinion as to the qualifications
required in an agronomist and in
these circumstances it has been
decided to defer further considera.
tion of this recommendation until
the advice of the new Director of
Pusa in regard to it can be obtained.

The Royal Commission recommended
that the present statistical organi-
sation of the Government of India.
should be strengthened by the
appointment of a statistician of
first rate ability as head of a sepa-
rate Department of Statistics,
They held that the appointment of
this officer should precede any
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Chapter of Report and
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recommendation.

Subject.

Action taken,

CHAPTER XVIII—S8{a-
tistics—coned.
Recommendations 34

and 35—conid.

Recommendation 36

CHAPTER XIX— Agri-
cultural Services.

Recommendation 19 .

International Institute
of Agriculture, Rome.

Placing of officers of the
Indian  Agricultural
Service and of the
Superior Provincial
Agricultu:f‘al Services
on an age for age equa.-
lity with officers of
other Services of simi-

lar standing.

The Royal Commission

changes in the present arrange-
ments for statistical work but
expressed the hope, that, as a result
of his appointment, a Bureau of
Statistical Information would be
created with the administration of
which leading economists, scientists
and business men would be closely
associated.

These recommendations are under the

consideration of the Government of
India who agree that there is scope
for improvement in the compila-
tion of economic statistics. When
a decision is reached as to the lines
on which the improvement should
proceed, the question of establish-
ing a separate Department of
Statistics will be taken in hand.

This recommendation has been ac-

cepted. It will be for the Council of
Agricultural Research to make the
fullest use possible of the statistical
information in the possession of the
International Institute of Agricul-
ture, Rome.

suggested
that officers of the Indian Agricul-
tural Service and future Class I
officers of the Provincial Agricul-
tural Services should be placed as
far as possible on an age for age
equality of pay with services of a
like standing, such as the Educa-
tional and Forest Services.

The Government of India have re.

examined this question with refer-
ence to the Indian Agricultural
Service. They do mnot consider
that there is sufficient justification
for reopening it, since as the result
of the recommendations of the
Public Services Commission, this
service will gradually disappear.
As regards the entrants to the new
Superior Provincial Services, the
question is one for local Govern.
ments.
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recommendation,
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Action taken,

CHAPTER XIX - Agri-
cultural Services —contd.

Recommendation 23 .

Recommendations 32—
45.

Recommendation 46 .

Relations of Research

Central

Cost of Visits gaid by

Workers in India with
Research Workers
abroad.

Agricultural
Research Service.

the Pusa Staff to the

Provinces.

The Royal Commission

The Royal Commission

suggested that
the establishment of close relations
between research workers in India
and all Empire research stations
should be encouraged by mutual
visits and possibly, also, in course
of time, by a system of exchange of
research  workers for definite
periods.

It has been decided to refer this

question to the Council of Agricul-
tural Research for favourable con-
sideration. It may be mentioned
that the participation of India in
the new Imperial Agricultural
Bureau will provide one means of
keeping research workers in India
in touch with research workers in
other parts of the Empire.

The recommendation that the Direc-

tor of Pusa should be most care-
fully selected and that the pay of
the appointment should be such as
will enable the best man available
to be obtained has been accepted.
The Secretary of State has n
asked torecruit asuitable candidate
for the post.

The other recommendations under

this head have been examined in
detail but a decision on them has
been deferred until the adviee of
the new Director of Pusa in regard
to them has been obtained.

ested
that the cost of visits paid by the
members of the Central Agricultural
Research Service to the Provinces,
whether in course of their ordi-
nary work or to assist in dealing
with a specific problem, should be
regarded as part of the normal
expenditure of the Pusa Institute,

It has been decided that when any

cases of the character discussed
by the Royal Commission arise in
future, they should be disposed of
in the light of the recommendation
of the Commission and the Head of
the Institute has been instructed
accordingly.

E2
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CHAPTER XX—Miscel-
laneous.

Recommendations 1—§

Recommendation 9 '

Agricultural organisa-
tions in the Minor Ad-
ministrations
of Ajmer Merwara,
the Andamans, Balu-
chistan, Delhi and
Coorg.

Co-operation of Indian
States in Agricultural
(including Veterinary)
and Co-operative
matters.

These recommendations have been.
referred to the Heads of Minor
Administrations. Replies have
been received from the Chief
Commissioners of Ajmer-Merwara,.
Delhi and Baluchistan. The Chief
Commissioner, Ajmer-Merwara, has
submitted proposals for the expan-
sion of the agricultural and veteri-
inary organisation of that province.-
The Chief Commissioner, Delhi, has
reported that the agricultural,
veterinary and co-operative staff
of the Delhi Province work under-
the supervision of the Punjab
officers in technical matters and
that the proposals formulated in
the Punjab on the recommendations
of the Royal Commission on Agri.
culture will eventually be applied .
to Delhi. The Chief Commis-
sioner, Baluchistan, has recom-
mended the appointment of an
agricultural officer for the province
and proposes that the question of’
the steps to be taken for the agricul-
tural development of Baluchistan
should be taken up when this offi-
cer has been appointed.

There are indications that Indian
States are realising the utility to
them of a central organisation such
as the Imperial Council of Agricul-
tural Research, which will bring
them in touch with the activities of
Agricultural and Veterinary De-

artments in British India. The

tate of Hyderabad has already
secured membership of the Council
by a donation of Rs. 2 lakhs to its
funds. Though it is not possible
for many Indian States to follow
this example, it is probable that
through the re-constituted Board
of Agriculture, which will hereafter-
be convened under the auspices of
the Council and on which the re-
presentatives of several States.
already find a place, a means may
be provided for ensuring this-
co-operation. Further, it is ex-.
pected that the Council will work
largely through committees ap-
pointed to deal with particular
problems or particular crops.
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I

CHAPTER XX—Misg- '
cellaneous—contd.

Recommendation 9—
contd.

Recommendations 13—

The International In.
stitute of Agricul.
ture, Rome.

Membership of these committees
will not necessarily be confined to
members of the Council and it is
not unlikely that, where their in-
terests are affected, Indian States
will be asked to send representa-
tives to serve on such committees
so that all the knowledge available
in India on that particular question
may be pooled for the common
benefit. It may be mentioned that
several Indian States have already
secured representation on the In-
dian Central Cotton Committee.

The Royal Commission considered the

continued adlierence of India to the
International Institute of Agricul-
ture, Rome, desirable but that no
change was called for in the exis-
ting arrangements under which the
British respresentative on the
Permanent Committee of the Insti-
tute is also in charge of the inter.
ests of India. They did not re-
commend the establishment of a
Special Committee in India to
work in co-operation with the In-
stitute.

The view taken by the Government of

India on these recommendations is
that, as India adheres to the Insti-
tute solely with a view to obtaining
information of value to this country
and as it will, in future, be for the
Council of Agricultural Research to
utilise that information in such a
way as seems to it fit, the Govern-
ment of India’s liabilities in regard
to the International Institute
should be taken over by the Coun-
cil. The question of continued
adherence of India to the Insti-
tute was, therefore, placed before
the Council (designate} of Agricul-
tural Research in June last and the
Council agreed to the proposal.

The Royal Commission also suggested

that officers of the Agricultural
and allied departments should be
encouraged to visit the Institute
whilst on leave or on duty in
Europe.
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CHAPTER XX Mis-
cellaneous—consd. i

Recommendations 13—
16—contd.

Recommendation 11 .

Recommendations 1€ |
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rology.
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London.

Meteo-

Institute,

So far as the Government of India are
concerned, it has been decided to
deal with any case which comes up
on its merits in the light of the
Commission’s recommendation.

The Royal Commission held that the
present was a specially opportune
time to undertake an examination
of the action which should be taken
to promote investigation of the
problems of agricultural meteoro-
logy and to decide which Depart-
ment shall be responsible for the
different branches of the work.

This examination has been under-
taken and the Director General of
Observatories has formulated a
scheme for the establishment of a
branch either of his office or of the
Pusa Research Institute to deal
with agricultural meteorology at
an annual cost of Rs. 42,000. This
scheme is at present under the con-
sideration of the Vice-Chairman
of the Imperial Council of Agricul-
tural Research and expert adviser
to the Council on agricultural
matters.

The Royal Commission suggested
that the Government of India and
provincial Governments should
take steps to give wider pub-
licity to the facilities offered by
the Imperial Institute in regard
to furnishing information about
the commercial value of Indian
products. They added that one
method of doing this would be by
a larger distribution of the quar-
terly bulletin issued by the Insti-
tute.

The Government of India asked the
High Commissioner to make enqui-
ries from the Institute regarding
the present extent of the free dis-
tribution of the bulletin in India
and whether the Institute is pre-
pared to supply additional compli-
mentary copies for publicity pur-
poses in India and if so to what
extent. The High Commissioner
was also asked to furnish the Gov-
ernment of India with the views.
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CHAPTER XX—Mis-
cellaneous—concld.

Recommendations 16
and }7—contd.

" of the Institute as to any other
methods by which effect could be
given to the recommendation of’
the Royal Commission. The High
Commissioner has forwarded a hst
of institutions to which copies may
be distributed—the first two issues
free and thereafter on payment.
This list is under consideration in
consultation with the Director
General of Commercial Intelli-
gence and the Director of Public
Information.

The Royal Commission also recom-
mended that the question of re-
organising the indian gallery at
the Imperial Institute and of renew-
ing the subscn'giion for its main-
tenance should be considered.

The Government of India had already
taken up this question before the-
Royal Commission reported. It
was decided in April, 1928, that the
Indian galleries at the Institute
should be regarded as part of the-
general scheme for the exhibition
of Indian products which should
include—

(1) The show room at the High
Commissioner’s office which
will be expanded on the ccm-
pletion of the new India
House,

(2) The galleries at the Imperial
Institute.

(3) Local fairs and exhibitions in
the United Kingdem and on
the Continent.

The exhibits in the show-rocm and
the galleries should be interchange-
able and should together form a
reserve of exhibits for use at fairs
and exhibitions. It was also decid-
ed that the exhibits for the galleries
should be financed from the general
grant for publicity which is made
each year to the High Commis-
sioner for India and not from a
special grant. The tota) grant for
publicity work was accordingly
increased by £2C0 for this purpose.
In these circumstances. the Govern-
ment of India decided that no fur-
ther action was necessary on the
recommendation of the Rcyal
Commission.
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No. 826-Agri.
GOVERNMENT OF INDIA.
DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

Simla, the 23rd May 1929.

RESOLUTION.

In Chapter III of their Report, the Royal Commission on Agriculture in
India held that agricultural research in this country is still in its infancy;
that, however efficient the organisation which is built up for demonstra.thn
and propaganda, it cannot achieve a full measure of success unless it is
based on research; that lack of co-ordination in agricultural research has
prejudicially affected progress; that there is a wide field open for the co-
operation of the Government of India and of provincial Governments in
regard to agricultural research; and that it is the duty of the Government
of India, in the discharge of their ultimate responsibility for the welfare of
the vast agricultural population of this country, to advance researgh in
every way possible without encroaching upon the functions of provincial
Governments in that sphere.

2. The Royal Commission, after discussing possible methods by which
closer contact might be established between scientific investigators working
in institutions under the Central Government and investigators employed
under provincial Governments, recommended the establishment of an
Imperial Council of Agricultural Research to which the Imperial Agricultural
Research Institutions and the Provincial Research Institutions would stand
in exactly the same relation. The duties of the Council would be:—

(a) The promotion, guidance and co-ordination of agricultural and
veterinary research throughout India. The Council would not;
however, maintain research institutions directly under its
control, nor would it employ its own staff of experts. It
would merely determine whether a particular scheme of re-
search was of all-India or of local importance and whether
it could best be carried out at an Imperial or provincial re-
search institution or by some other agency such as a Univer-
sity or a private individual and would then, after subjecting the

scheme to examination by its expert advisers, make such grant
as it considered suitable.

(b) The training of research workers under a scheme of research
scholarships or in other ways.

(c) The collection and dissemination of information in regard not
only to research but to agricultural and veterinary matters
generally.

(d) The publication of scientific papers, ete.

8. The Royal Commission recommended that the Council of Agricultural
Research should consist of the following members :—

(@) Three whole-time members appointed by the Government of
India, of whom one should be an experienced administrator
with a knowledge, if possible, of Indian conditions; one should
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be an eminent scientist who had specialised in some branch of
crop production and one should represent the interests of animal
husbandry including animal nutrition and veterinary matters.
It was suggested that the administrator should be the Chair-

man of the Council.

() Thirzy-six other members, viz., the Director of the Agricultural
Research Institute at Pusa; the Director of the Imperial Insti-
tute of Veterinary Research at Muktesar ; one representative of
the minor administrations under the Government of India; one
non-official elected member of the Council of State; two non-
official elected members of the Legislative Assembly; one re-
presentative each of the European and Indian business com-
munities; three representatives of Indian Universjfies nomi-
nated by the Inter-University Board; one representative of the
Indian Central Cotton Committee; one joint representative of
the Indian Tea Association and the United Planters’ Associa-
tion of Southern India; the nine Directors of Agriculture and
the nine Directors of Veterinary Services in the major pro-
vinces and five other non-official members nominated by the
Government of India on the recommendation of the Council
by reason of their scientific or other special qualifications.

The Royal Commission recommended that the Council should constitute
sub-committees to deal with special activities. They further recommended
that provincial Governments should establish committees to work in close
co-operation with the Council and to assist in maintaining touch between that
body and agricultural activities in the provinces. They considered thaf
provincial Governments should have full discretion regarding the constitu-
tion of the provincial committees.

4. As rcgards finance, the Royal Commission held that, only if the
‘Council were placed in a secure financial position beyond the possibility of
being affected by financial vicissitudes, would it be able to embark upon a
programme of ordered advance. They, therefore, recommended that an
agricultura] research fund should be constituted by a grant of Rs. 50 lakhs
from central revenues to which additions should be made from time to time
as financial conditions permitted. They also recommended that the Couneil
of Agricultural Research and the Agricultural Research Fund should be
constituted by an Act of the Imperial Legislature.

5. The Government of India have given their most careful consideration
to the proposals of the Royal Commission and are of opinion that they are,
on the whole, admirably designed to secure the objects for the attainment
of which the establishment of the organisation outlined above is recom-
‘mended. They feel, however, that the composition of the Council and the
‘method of financing it proposed by the Royal Commission might with
advantage be modified in certain respects. It appears to them that & Council
©of thirty-nine members would be too large to be really effective and that it
is not desirable that the Legislative Assembly should be deprived of its
normal constitutional control over an activity which affects the staple in-
dustry of this country as it would be, if the method of financirg the Council
proposed by the Royval Commission were adopted. To meet these objec-
tions, the Government of India have decided to make the changes in the
structure of the Council and the methed of financing it which are explamned
In the subsequent paragraphs of this Resolution.
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6. The central organisation will be divided into two parts, with executive
and advisory functions respectively. The executive part,
which will ~be known as the Governing Body, will  have
the management of all the affairs, and funds of the Council subject to the
limitations mentioned in paragraph 7 below. This body will consist of the
Honourable Member of the Governor General’s Executive Cayncil in charge
of the portfolio of Agriculture, who will be ez-officio Chairman, the Principal
Administrative Officer of the Council who will be appointed by the Govern-
ment of India and who will be ez-officio Vice-Chairman, one representative
of the Council of State, two representatives of the Legislative Assembly,
one representative of the European business community elected by the
Associated Chambers of Commerce of India and Ceylon, one representative
of the Indian business community elected by the Federation of Indian
Chambers of Commerce and Industry, one representative nominated by the
Government of each major province, two representatives elected by the
Advisory Board. and such other persons as His Excellency the Governor
General in Council may from time to time appoint.

At the Conference convened by the Government of India in October last
to consider the Report of the Royal Commission, the Provincial Ministers of
Agriculture expressed the view that the provincial representatives on the
Governing Body should be the Ministers of Agriculture. This proposal has
been referred to Provincial Governments for opinion and has met with
general acceptance. The Government of India entirely agree that the pre-
sence of the Provincial Ministers of Agriculture on the Governing Body will
contribute very materially to the successful working of the Council. They
consider it desirable, however, that provision should be made in the Rules
and Regulations of the Council permitting a Provincial Government to
nominate a representative to attend any meeting of the Governing Body at
which the Provincial Minister of Agriculture is unable to be present.

The Honourable Mr. V. Ramadas Pantulu has been elected by the Council
of State and Mian Muhammad Shah Nawaz and Chaudhri Mukhtar Singh
have been elected by the Legislative Assembly as the representatives of
those bodies on the Governing Body of the Council of Agricultural Research.
The Associated Chambers of Commerce of India and Ceylon and the Federa-
tion of Indian Chambers of Commerce and Industry have elected Sir Joseph
Kay and Mr. Walchand Hirachand, C.I.E., respectively, as their repre-
sentatives on the Governing Body. )

The functions of the Advisory Board will be to examine all proposals in
connection with the scientific objects of the Council which may be sub-
mitted to the Governing Body, to report on their feasibility and to advise on
any other questions referred to it by the Governing Body. It will consist
of all those whose inclusion in the Council was recommended by the Royal
Commission with the exception of the representatives of the Central Leéis-
lature and the representatives of the European and Indian commercial eor-
munities who will now find & place on the Governing Body. It does nnt
appear necessary that the latter should also be members of the Advisory
Board which, under the division of functions explained above, will be a
body of experts. In view of their exclusion from the Advisory Board, the
Government of India, after consultation with Provincial Governments, con-
sider it desirable that the scientific'and university representation on the
Board should be increased and that, subject, ere necessary, to the
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acceptance of the invitation to elect representatives to the Board, it should
be composed as follows:—

(1) The Vice-Chairman of the Council. .

(2) and (8). Two whole-time expert advisers appointed by the Gov-
ernment of India.

(4) Director of the Pusa Research Institute. _

(5) Director of the Imperial Institute of Veterinary Research, Mukte-
sar.

(6) Director of the Indian Institute of Science, Bangalore.

The Directors of Agriculture in—

(7) Madras.

(8) Bombay.

(9) Bengal.
(10) The United Provinces.
(11) The Punjab.

(12) Burma.

(18) Bihar and Orissa.

(14) The Central Provinces.
(15) Assam.

Representatives of the Veterinary Departmeat in—

(16) Madras.

(17) Bombay."

(18) Bengal.

(19) The United Provinces.
(20) The Punjab.

(21) Burma.

(22) Bihar and Orssa

(28) The Central Provinces.
(24) Assam.

(25) A representative of minor administrations under the Government
of India nominated by the Government of India.
(26) A representative of the Forest Research Institute, Dehra Dun,
nominated by the Government of India.
(27) A representative of the Co-operative Movement nominated by the
Government of India.
(28) A representative elected by the Indian Research Fund Associa-
tion.
(29) to (82). Four representatives of Indian Universities elected by
the Inter-University Board.
(83) A representative elected jointly by the Indian Tea Association
and the United Planters’ Association of Southern India.
(84) A representative elected by the Indian Central Cotton Com-
mittee.
(35) to (89). Five non-official members nominated by the Govern-
ment of India on the recommendatior of the Council on the
ground of scientific knowledge or other specinl qualifications.

And such other persons as His Excellency the Governor General in
Council may from time fo time appoint.

Mr.. P. H. Carpenter, Chief Scientific Officer, Indian Tea Association’s
Experimental Stzation Tocklai, Assam, has been elected as their representa-
tive on the Advisory Board by the Indian Tea Association and the United
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Planters’ Association of Southern India. The Government of India hav:e
nominated Mr. G. K. Devadhar, C.I.E., President, Servants of India
Society, Poona, as representative of the Co-operative Movgment on the
Board. The names of the nominees of the Government of India to represent
minor administrations and the Forest Research Institute, respectively,
will be announced shortly.

The Principal Administrative Officer to the Council will be ez-officio
Chairman of the Advisory Board.

All the other features of the Royal Commission’s proposals for the
organisation of the Council, viz., the three whole-time officers of the
Council, the sub-committees to deal with special activities and the pro-
vincial committees will remain.

As recommended by the Royal Commission, the duration of the appoint-
ment of members of the Council, other than the representatives of the Council
of State and the Legislative Assembly and of those members who are
appointed by reason of the office or appointment they hold,
will be three years. The tenure of appointment of the
Principal Administrative Officer and the two whole-time expert advisers will
ordinarily be five years..

7. For the lump grant of Rs. 50 lakhs recommended by the Royal Com-
mission, the Government of India have decided to substitute an initial lump
grant supplemented by a fixed minimum grant annually. They have fixed
the initial grant at Rs. 25 lakhs, of which Rs. 15 lakhs have been provided
in the budget for 1929-30. Commencing from 1930-31, the annual recurring
grant will be fixed at Rs. 7-25 lakhs per annum, cf which Rs. 5 lakhg will
be devoted to the furtherance of the scientific objects of the Council, and
the remaining Rs. 2-25 lakhs to the cost of its staff and secretariat. A sum
of Rs. 1°40 lakhs has been provided in the current year’s budget to meet
the cost of the staff and secretariat in this financial year. The provision in
the current year’s budget has been made with the approval of the Legis-

lative Assembly and the grants to be made in subsequent years will also be
subject to its approval.

The Council of Agricultural Research will have an entirely free hand in
regard to the expenditure of the grants made to it for research purposes
subject to the condition that it incurs no liability in respect of such matters
as leave or pension contributions after the research for which the grant is
given has been completed. In regard to the grant made to it to meet the
cost of staff, establishment, etc., the Government of India have decided
that, for reasons of administrative convenience, it should be in the same
position as a Department of the Government of India Secretariat.

8. The broad outlines of the scheme were placed before the Conference of

Provincial Ministers and other representatives in October last and met with
general acceptance.

9. The Government of India have further decided that the Council should
not be constituted under an Act of the Imperia] Legislature as recommended
by the Royal Commission but should be registered under the Registration
of Societies Act, XXI of 1860. In order to comply with the requirements
of that Act, a meeting of those who will constitute the Council will be
convened at an early date to consider the terms of the Memorandum of

Association and the Rules and Regulations which have to be filed with th
Registrar of Joint Stock Companies. " °



10. Proposals have been approved by His Maje‘sty's'Secretary of State
regarding the appointment of the Principal Admimstratlve.Oﬂicer, the two
whole-time expert advisers and the Secretary to the Council. The Govern-
‘ment of India hope shortly to be in a position to announce the names of the
gentlemen appointed to the first three of these posts. The officer selected
for the appointment of Secretary to the Council is Mr. M. S. A. Hydari,
I.C.S. (Madras).

11. The Government of India trust that all Provincial Governments will
take early steps to constitute provincial committees, on the lines suggested

by the Royal Commission subject to such modifications as may be consider-
ed required in the light of local conditions, to work in co-operation with the

Council of Research.

OrDERED that a copy of the Resolution be communicated to all local
Governments and Administrations, the Agricultural Adviser to the Govern-
ment of India and all Departments of the Government of India, including
Financial Adviser, Military Finance.

Ordered also that the Resolution be published in the Supplement to the
Gazette of India for general information.
G. S. BAJPAI,
Secy. to the Govt. of India.

MEMORANDUM OF ASSOCIATION OF THE IMPERIAL COUNCIL
OF AGRICULTURAL RESEARCH.

1. The name of the Society is the Imperial Council of Agricultural Re-
search.

2. The objects for which the Imperial Council of Agricultural Research
is established are:

(a) To aid, develop and co-ordinate agricultural and veterinary re-
search in India by promoting scientific (including technological)
research, instruction and experiments in the science, methods
and practice of agriculture (including the marketing of agri-
cultural produce) and by promoting veterinary research and in-
struction in veterinary science, by the diffusion of useful in-
formation and by such other means as appear calculated to
develop agricultural and veterinary research.

(b) To act as a clearing house of information not only in regard tc
research but also in regard to agricultural and’ veterinary
matters generally.

(c) For the purposes of the Society to draw and accept and make
and endorse discount and negotiate Government of India and
other promissory notes, bills of exchange, cheques or other
negotiable instruments.

(d) To invest the funds of, or money entrusted to, the Bociety upon
such securities or in such manner as may from time to time be
determined by the Governing Body antf from time to time to
sell or transpose such investments.
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(¢) To purchase, take on lease, accept as a gift or otherwise acquire,
any land or building, wherever situate in Tndia, which may be
necessary or convenient for the Society.

(f) To construct or alter any building which may be necessary, for the

Society.

.

(9) To sell, lease, exchange and otherwise transfer all or any portion
of the properties of the Society.

(k) To establish and maintain a research and reference library in pur-
suance of the objects of the Society with reading and writing
rooms and to furnish the same with books, reviews, magazines,
newspapers and other publications.

({) To do all other such things as the Society may consider necessary,
incidental or conducive to the attainment of the above objects.

3. The Governing Body of the Society shall be the body constituted to
be the Governing Body under the Rules and Regulations of the said Society
and the first members of the said Governing Body shall be—

|

Addresses.

Occupations.

Names. !

1. The Hon’ble Khan Baha- '
dur Sir Muhammad |
Habibullah Sahib Ba-

ur, K.CS.1.,
K.C.L.LE,, K¢t.

. The Hon’ble Mr,
Ratnam Ayyar.

. The Hon’ble Mr.
Baskarrao V. Jadhav,
M.A, LL. B.

. The Hon’ble
Ghuznavi, Kt.

The Hon’ble Maharaj
Kumar Mahijit Singh.

8. The Hon’ble Sardar Sir |
Jogendra Singh, Kt.

7. The Hon’ble Sir Lee Ah
Yain, Kt.

|

8. The Hon'ble Sir Sayid |
Mohammad Fakhrud-
din, Khan Bahadur, Kt.

9. The Hon’ble Sir Arthur
Edward Nelson, Kt.,
C.I.E, C.B.E, 1.C.8.

10. His Excellency Sir
Egbert Laurie Lucas
Hammond, K.C.S.I.,'
C.B.E,, 1.C.8. i

Setu

Sir A.

5.

Gorton Castle, Simla

Fort St. George, Madras

Secretariat, Fort,

Bombay.
Secretariat, Caloutta
Secretariat, Lucknow .
Secretariat, Lahore
Secretariat, Rangoon .

Secretariat, Patna

Secretariat, Nagpur .,

Secretariat, Shillong .

Member of the Council of His

Excellency the Governor
General.
Minister for Agriculture,
Madras.
Minister  for Agriculture,
Bombay.

. | Member in Charge of Portfolio

of Agriculture, Bengal.

Minister for Agriculture,
United Provinces.

. | Minister  for  Agriculture,
Punjab.

Minister for  Agriculture,
Burma.

« | Minister for Agriculture, Bihar

and Orissa.

Member in charge of Portfolio
of Agriculture, Central Pro-
vinces and Berar.

In charge of Portfolio of Agri-
culture, Assam.
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Names. Addresses. Occupations.
11. The Hon’ble Mr. V.|Mylapore, Madras . | Member, Council of State..
Ramadas Pantulu. '
12. Nian Muhammad Shah | Lahore e . .|Member, Legslative Assembly.
Nawaz.
13. Chaudhry Mukhtar Singh{ Meerut City . . |Member, Legislative Assembly.
Representasive of the Associated

14. Sir Joseph Kay . . s Chambers of Commerce of
India and Ceylon.

15. Mr. Walchand Hirachand,| Bombay . .| Representative of the Federa-
C.LE. tion of Indian Chambers of

Commerce and Industry.

16. Sir Frank Noyce, Kt., | Gorton Castle, Simla .| Officer on special duty, Depart-
C.S.I., C.B.E,, I.C.S. ment of Education, Health
and Lands.

4. The income and property of the Society, howsoever derived, shall be
applied towards the promotion of the objects thereof as set forth in this
Memorandum of Association subject nevertheless in respect of the expendi-
ture of grants made by the Government of India to such limitations as the
Government of India may from time to time impose. No portion of the
income and property of the Society shall be paid or transferred, directly or
indirectly by way of dividends, bonus or otherwise howsoever by way of
profit, to the persons who at any time are or have been members of the
Society or to any of them or to any persons claiming through them or any
of them, provided that nothing herein contained shall prevent the payment
in good faith of remuneration to any member thereof or other person in return
for any service rendered to the Society.

5. If, on the winding up or dissolution of the Society, there shall remain,
after the satisfaction of all its debts and liabilities, any property whatso-
ever the same shall not be paid to, or distributed among, the members of
the Society or any of them but shall be dealt with in such manner as the
Governor General in Council may determine.

RULES AND REGULATIONS OF THE IMPERIAL COUNCIL OF
AGRICULTURAL RESEARCH.
Preamble.
In these Rules and Regulations, the following words shaM have the
following meanings : —
““The Society’’ shall mean the Imperial Council of Agricultural
Research.
‘““The Governing Body’’ shall mean the body which is under Rule
and Regulation No. 22 the Governing Body of the Society. .
““The Advisory Board’ shall be the body which is constituted as
such under Rule and Regulation No. 43.
““The Secretary’’ shall mean the Secretary appointed under Rule and
Regulation No, 6.
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Members of the Society.
1. The members, for the time being, of the Society shall consist of : —

(1) The Honourable Member of the Council of His Excellency the
Governor General for the time being in charge of the portfoho
of Agriculture.

(2) The Principal Administrative Officer of the Society appointed
by the Government of India.

The Ministers of Agriculture for the time being or the Members of the
Governors’ Executive Council in charge for the time being of the portfolio
of Agriculture in—

(3) Madras.

(4) Bombay.

(5) Bengal.

(6) The United Provinces.
(7) The Punjab.

(8) Burma.

(9) Bihar and Orissa.

(10) The Central Provinces.
(11) Assam.

(12) A representative elected by the Council of State.

(18) Two representatives elected by the Legislative Assembly.

(14) A representative of the Furopean business community elected
by the Associated Chambers of Commerce of India and Ceylon.

(15) A representative of the Indian business community elected by
the Federation of Indian Chambers of Commerce and Indus-
try.

(16) Twrg, whole-time expert advisers appointed by the Government
of India.

(17) Director for the time being of the Pusa Research Institute.

(18) Director for the time being of the Imperial Institute of Veteri-
nary Research, Muktesar. -

(19) Director for the time being of the Indian Instltute of
Science, Bangalore.

The Directors of Agriculture for the time being in—
(20) Madras.
(21) Bombay.
(22) Benga!
(28) The United Provinces.
(24) The Punjab.
(25) Burma
(26) Bihar and Orissa.
(27) The Central Provinces.
(28) Assam.
Representatives of the Provincial Veterinary Department nominated by
the Governments of—

(29) Madras.

(30) Bombay.

(81) Bengal.

(82) The United Provinces.
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(88) The Punjab.

(34) Burma.

(85) Bihar and Orissa.
(86) The Central Provinces,
(87) Assam.. '

(38) A representative of minor administrations under the Government
of India nominated by the Government of India.

(39) A representative of the Forest Research Institute, Dehra Dun,
nominated by the Government of India.

(40) A representative of the Co-operative Movement nominated by
the Government of India.

(41) A representative elected by the Indian Research Fund Associa-
tion. ’

(42) Four representatives of Indian Universities elected by the Inter-
University Board.

(43) A representative elected jointly by the Indian Tea Association
and the United Planters’ Association of Southern India.

(44) A representative elected by the Indian Central Cotton Com-
mittee.

(45) Not more than five non-official members nominated by the
Government of India on the recommendation of the Society
on the ground of scientific knowledge or other special quali-
fications. :

(46) Sir Frank Noyce, Kt., C.5.I., C.B.E., 1.C.8., appointed by
His Excellency the Governor General in Council.

And such other persons as His Excellency the Governor General in Council
may from time to time appoint.

2. Should any Minister of : Agriculture or Member of a Governor’s Exe-
cutive Council in charge of the portfclio of Agriculture,, the Director of
the Pusa Research Institute, the Director of the Imperial Institute of
Veterinary Research, Muktesar, a Provincial Director of Agriculture
or the representative of a Provincial Veterinary Department be prevented
from attending a meeting of the Society, the Government of India or the
Local Government concerned shall be at liberty to nominate a substitute
to take his place at that meeting of the Society. Such substi-
tute shall have all the rights and privileges of a member of the Society
for that meeting only. '

3. The Society shall keep a roll of members and every member of the
said Society shall sign the roll and shall state therein his rank or occupa-
tion and address. '

4. If a member of the Society shall change his address, he may notify
his new address to the Secretary who shall thereupon enter his new address
in the roll of members: but if he shall fail to notifv his new address. the
address in the roll of members shall be deemed to be bis address. *

Duration of appoiniment.

5. (1) Where a member of the Society becomes a member by reason
of the office or appointment he holds his membership of the Society shall ter-
minate when he ceases to hold that office or appoinfment. -

(2) The members of the Society elected by the Council of State and
the Legislative Assembly respectively shall cease to be members on' ihe
dissolution -of the .Council or Assembly by which they were elected.

r-
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(8) Unless their membership of the Society is previously terminated as
provided in Rule 5 (4), all other members of the Society shall relinquish
their membership on the expiry of three years from the date on which
they became members of the Society but shall be eligible for re-appoint-
ment to it.

(4) All members of the Society elected appointed or nominated shall
cease to be such members on the happening of any of the following events—

If they shall die, resign become of unsound mind, become insolvent
or be convicted of a criminal offence involving moral turpitude.

(5) Any vacancy in the membership of the Society caused by any of the
reasons mentioned in Rule 5 (4) shall be filled up by election, appoint-
ment or nomination by the authority or association, as the case may
be, entitled to make such election, appointment or nomination.

Officers of the Society.

6. The Officers of the Society shall be a Chairman, Vice-Chairman, two
whole-time Expert Advisers and a Secretary.  The Honourable Member
of the Governor General’s Council in charg: of the portfolio of Agriculture
for the time being shall be Chairman of the Society. The Principal
‘Administrative Officer, who shall be appointed by the Governor General in
Council, shall be Vice-Chairman of the Society. The two whole-time
Expert Advisers and the Secretary shall be appomted by the Governor
General in Council.

7. The Government of India and Local Governments shall be at liberty
to obtain the advice of the Principal Administrative Officer of the Society
and the two whole-time Expert Advigers on any agricultural and veterinary
questions which they may desire to refer to them.

8 The Secretary shall keep a record of the proceedings of the Society
of the Governing Body and of the Advisory Board and shall perform the
duties hereinafter directed to be performed by the Secretary and all such
cther duties as usually pertain to the office of Secretary and not otherwise
specifically provided for by these Regulations.

Proceedinigs of the Society.

9. An annual General Meeting of the Society shall be held at such time
and place as may be determined by the Governing Body. At such annual
General Meeting, the Governing Body shall submit the Annual Report
and the yearly accounts of the Society. Except as herein provided, all
meetings of the Society shall be called by notice under the hand of the
Secretary;

10. Every notice calling a meeting of the Society shall state the date,
time and place at which such meeting will be held and shall be served
upon every member of the Society not less than twenty-one clear days
before the day appointed for the meeting.

11. Eighteen members of the Society including substitutes nominated
under Rule 2 present in person shall form a quorum at every meeting of
the Society.

12. The Governing Body shall fix the date, time and place for every
meeting of the Society.

13. The Chairman may convene & special general meeting of the Bociety
whenever he thinks fit,
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14. The Chairman shall convene a special general meeting of the Society
on the written requisition of not less than eighteen members of the Society.

. 15. Any requisition so made by the members of the Society shall ex-
press the object of the meeting proposed to be called and shall be left at
the address of the Secretary or posted to his address.

16. Upon such -requisition the Chairman shall forthwith convene a
meeting of the Society and if he neglects to give notice for the holding
of such meeting within twenty-one days after the receipt of such requi-
-gition, the requisitionists may themselves convene a meeting of the Society.
At all special general meetings no subject other than that stated in the
‘notice or resolution, as the case may be, shall be discussed.

17. If neither the Chairman nor the Vice-Chairman shall be present at
.any meeting of the Society, someone of the members of the Governing
Body shall be chosen to be Chairman of the meeting, but if there shall be
no member of the Governing Body present or williug to take the Chair,
the members of the Society shall chocse one of their own number to be
the Chairman of the meeting.

18. No business shall be discussed at any meeting of the Society
-escept the election of a Chairman, whilst the Chair is vacant.

19. All disputed questions at meetings of the Society shall be deter-
mined by vote.

20. Each member of the Society shall have one vote.

21. In case of an equality of votes, the Chairman shall have a casting
vote..

The Governing Body.

22. The Governing Body of the Society for the purposes of Act XXI of
1860, shall at the date of the Registration of the Society, consist of
the Members whose names are set out in Clause 8 of the Memorandum of
'Association, and thereafter as soon as the necessary elections, appoint-
ments and nominations have taken place the Governing Body shall consist
of the following:— '

(1) The Honourable Member of the Council of His Excellency the
Governor General for the time being in charge of the poré-
folio of Agriculture.

Chairman (exz-officio).

(2) The Principal Administrative Officer of the Society appointed oy

the Government of India.
Vice-Chairman (ez-officio).

The Ministers of Agriculture for the time being or the members of the
Governor’s Executive Couneil in charge for the time being of the portfolio
of Agriculture in—

(8) Madras.
(4) Bombay.
(5) Bengal.
(6) The United Provinces.
(7) The Punjab.
(8) Burma.
(9) Bihar and Orissa.
(10) The Central Provinces.
F2
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(11) Assam.

(12) The member of the Society elected by the Council of State.
(18) The two members of the Society elected by the Legislative:
Assembly. .
(14) The member of the Society representing the European business
community elected by the Associated Chambers of Commerce
of India and Ceylon.
(15) The member of the Society representing the Indian business
community elected by the Federation of Indian Chambers of
Commerce and Industry.
(16) Two members of the Advisory Board to be elected by the Board
in such manner as the Society may decide. '
(17) Sir Frank Noyce, Kt., C.S.1., C.B.E., I1.C.S., appointed by His
Excellency the Governor General in Council.
And such other persons as His Excellency the Governor General in
Council may from time tc time appoint.
"23. The Chairman of the Society for the time being shall be ez-officio-
Chairman of the Governing Body.
24. The Vice-Chairman of the Society for the time being shall be ex--
cfficio Vice-Chairman of the Governing Body. !
25. Should any Minister of Agriculbure or Member of a Governor’s
Executive Council in charge of the portfolio of Agriculture be prevented
from attending a meeting of the Governing Body, the Local Government
concerned shall be at liberty to nominate a substitute to take his place ab
that meeting of the Governing Body. Such substitute shall have all the
rights and privileges of a member of the Governing Body for that meeting
ondy.
Powers of the Governing Body.

26. The Governing Body shall have the management of all the affairs
and funds of the Society and shall have authority to exercise all the
powers of the Society subject mevertheless in respect of the expenditure-
of grants made by the Government of India to such iimitations as the Gov-
ernment of India may from time to time impose.

27. The Governing Body shall have power, with the sanction of the-
Governor General in Council, to make such Bye-laws as they shall think
proper for the preparation and sanction of budget estimates, the sanctioning
of expenditure, entering into contracts, the investment of the funds of the
Society and the sale or alteration of such investments and any other pur-
pose that may be necessary.

28. The Governing Body may accept the management of any en-
dowment, or trust fund, or subscription, or donation provided that it is
unaccompanied by any condition inconsistent or in conflict with the nature,
object and provisions of the scheme.

29. The Governing Body may by Resolution delegate to the Chairman,
Vice-Chairman and Secretary guch of its powers for the conduct of business
a: they may deem fit, subject to the condition that action taken by
the Chairman, Vice-Chairman and Secretary under the powers delegated
to them by this rule shall be reported for confirmation at the next meeting
of the Governing Body.

80. The Governing Body may by Resolution appoint Sub-Committees

for such purposes and with such powers as the Governing Body may think
proper.
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Proceedings of the Governing Body.

81. The Chairman of the Governing Body shall presuie at all uleetings
-of the Governing Body.

82, If the Chairman shall not be present at any meeting of the Govern-

ing Body, the Vice-Chairman of the Governing Body shall preside at such
meeting.

33. If neither the Chairman nor the Vice-Chairman shall be present ag

any meeting of the Governing Body, the Governing Body shall -elect a
-Chairman to preside at such meeting.

84. Six members of the Governing Body including substitutes nomi-

nated under Rule 25, present in person shall constitute a quorum at any
meeting of the Governing Body. .

85. Not less than twenty-one clear days’ motice of every meeting ci
thé Governing Body shall be given to each member of the Govermng
Body who shall for the time being be in India.

86. One meeting at least of the Governing Body shall be held in every
year.

37. For the purposes of the last Regulation each year shall be deemed

to commence on the 1st day of April and terminate on the 31st day of
March.

88. The Chairman of the Governing Body may himself call, or by s
requisition in writing signed by him may require the Secretary to call, a
meeting of the Governing Body at any time, and on the receipt of such
requisition the Secretary shall forthwith call such meeting.

89. Six members of the Governing Body may by a requisition in writing
-gigned by them require the Secretary to call a meeting of the Governing

Body at any time and on the receipt of such a requisition the Secretary
shall forthwith call such meeting.

40. In case of a difference of opinion amongst the members of the
Governing Body, the opinion of the majority shall prevail:

41. Each member of the Governing Body shall have one vote and if
‘there shall be an equality of votes on any question to be decided by the
Guverning Body, the Chairman shall have a casting vote.

. 42. Any business which it may be necessary for the Governing Body
‘to perform except such as may be placed before its annual meeting may
be carried out by circulation among all its members and any Resolution
g0 circulated and ‘approved by a ma]onty of the members signing shali be
as effectual and binding as if such Resolution had been passed at a meet-
ing of the Governing Body. Provided that at least nine members of
the Governing Body have recorded their views on the Resolution.

The Advisory Board.

43 The Advisory Board of the Society shall cons:st of the following:—

(1) The Vice-Chairman of the Society.

(2) The two members of the Society appointed. by the Govemment
of India as whole-time expert advisers. .

(8) Director for the time being of the Pusa Research Institute.

(4) Director for the time being of the Imperial Institute of Veteri-
nary Research, Muktesar.
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(5) Director for the time being of the Indian Institute of Science,

Bangalore.
The Directors of Agriculture for the time being in—

(6) Madras.

(7) Bombay.

(8) Bengal.

(9) The United Provinces.

(10) The Punjab.

(11) Burma.

(12) Bihar and Orissa.

(13) The Central Provinces.

(14) Assam.

The members of the Society representing the Provincial
Departments of the Governments of—
(15) Madras.
(16) Bombay.
(17) Bengal.
(18) The United Provinces.
(19) The Punjab.
(20) Burma.’
(21) Bihar and Orissa.
(22) The Central Provinces.
(23) Assam,
(24) The member of the Society representing minor administrations:
under the Government of India.
(25) The member of the Society representing the Forest Research.
Institute, Dehra Dun.
(26) The member of the Society representing the Co-operative De-
partment.
(27) The member of the Society representing the Indian Research-
Fund Association.
(28) The four members of the Society representing the Indian Uni--
versities.
(29) The member of the Society representing the Indian Tes Asso--
ciﬁtion and the United Planters’ Association of Southern
India.
(80) The member of the Society representing the Indian Central’
Cotton Committee.
(31) Not more than five non-official members nominated by the Gov-
ernment of India on the recommendation of the Society on-

the ground of scientific knowledge or other special quali-
fications. '

Veterinary

L]

‘And such other persons as His Excellency the Governor General in Council:
may from time to time appoint.

44, The Vice-Chairman of the Society for the time being shall be ex-
officio Chairman of the Advisory Board.

45. The Secretary to the Society for the time heing shall be ez-officio:
Becretary to the Advisory Board.

46. Should the Director of the Pusa Research Institute, the Director of”
the Imperial Institute of Veterinary Research, Muktesar, a Provincial
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Director of  Agriculture or the representative of a  Pro-
vincial Veterinary Department be prevented from attending a meeting
of the Advisory Board, the Government of India or the Local Government
concerned shall be at liberty to nominate a substitute to take his place at
that meeting of the Advisory Board. Such substitute shall have all the
rights and privileges, of a member of the Advisory Board for that meeting
cnly- . :

Powers of the Advisory Board.

47. The Advisory Board shall examine all proposals in connection with:
the scientific objects of the Society which may be submitted to the Govern-
ing Body and shall report on their feasibility. It shall also advise on any
other questions referred to it by the Governing Body.

48. The Advisory Board may by Resolution appoint sub-committees of
its members for the carrying out of the objects of the Advisory Board. Such
sub-committees shall work under the direction of the Advisory Board.

49. Sub-Committees of the Advisory Board shall have power to co-opt
members from outside the Society to assist them in dealing with the
questions referred to them.

50. The Chairman of the Advisory Board shall be ez-officio Chairman:
of -all sub-committees of the Advisory Board.

51. The Secretary of the Advisory Board shall be ez-officlo Secretary
of all sub-committees of the Advisory Board.

Proceedings of the Advisory Board.

52. The Chairman of the Advisory Board shall preside at all meetings
of the Advisory Board.

53. If the Chairman shall not be present at any meeting of the Advisory
Board, the Advisory Board shall elect a Chairman to preside at such meet-
ing. .

54. Twelve members of the Advisory Board including substitutes nomi-
nated under Rule 46 present in person shall constitute a quorum at any,
meeting of the Advisory Board.

55. Not less than twenty-one clear days’ notice of every meeting of the
Advisory Board shall be given to each member of the Advisory Board who
shall for the time being be in India.

56. Two meetings at least of the Advisory Board shall be held in every
year.

57. For the purposes of the last Regulation, each year shall be deemed
to commence on the 1st day of April and terminate on the 31st day of March.

58. The Chairman of the Advisory Board shall fix the date, time and
place for every meeting of the Advisory Board.

59. In case of a difference of opinion amongst the members of the
Advisory Board, the opinion of the majority shall prevail.

60. Each member of the Advisory Board shall have one vote and if
there shall be an equality of votes on any question to be decided by the
Advisory Board, the Chairman shall have a casting vote.

60-A. Any business which it may be necessary for the Advisory Board
or any Sub-Committee of the Advisory Board appointed under Rule 48 to
perform, except such as the Board may direct to be placed before a meeting
of the Board, may be transacted by circulation among sall its members
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and any resolution or report so circulated and approvea by a majority cf
the members signing shall be as effectual and binding as if such resolution
or report had been passed at a meeting of the Advisory Board. Provided
that at least twelve members of the Advisory Board or two-thirds of the
members, including co-opted members of a sub-committee, shall have
recorded their views on the resolution or report.

Funds of the Society.

1. The funds of the Society will consist of the following:—

(1) Lump sum and recurring grants made by the Government of India
for the furtherance of the scientific objects of the Society.

(2) Recurring grants made by the Government of India to meet the
cost of the staff, establishment and general purposes of the
Society.

(8) Contributions from other sources.

(4) Income from investments.

62. The Bankers of the Society shall be the Imperial Bank of India. All
funds of the Society, with the exception of grants mentioned in Rule 61 (2),
shall be paid into the Society’s account with the Imperial Bank of India and
shall not be withdrawn except on cheques signed by the Chairman or Vice- -
Chairman and countersigned by’ the Secretary of the Society. The grants
referred to in Rule 61.(2) will remain in the public treasury until the money
is required to be disbursed and expenditure against these grants will be
charged directly to the public account.

Accounts and Audit.

63. The Accounts of the Society shall be subject to the audit of the
Auditor General in India. The nature of audit to be applied and the detailed
arrangements to be made in regard to the form of accounts and their main-
tenance and the presentation of the accounts for audit shall be prescribed
in Bye-laws to be framed by the Governing Body and approved by the
Governor General in Council with the concurrence of the Auditor General.

Annual Report.

64. An annual report of the proceedings- of the Society and of all work
undertaken during the year shall be prepared by the Governing Body for
the information of the Government of India and of the members of the
Society. This report and the audited accounts of the Societv shall be placed
before the Society at the Annual General Meeti g and also upon the tables
of the Council of State and the Legislative Assembly. '

Office of the Society. .

65. The Office of the Society shall be situated at the headquarters of
the Government of India.

Seal.

66. The Governing Body shall provide a Seal and also provide for its
safe custody and the Seal shall never be used except by the authority of
the Govemmg Body previously given, and one member of the Governing
Body shall sign every instrument to which the Seal is affixed and every
such instrument shall be countersigned by the Secretary or by some other
person appointed by the Governing Body.
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. Notices.

otice may be served upon any member of the Society either
?er::liaﬁy nor by senyding it through the post in an envelope addresséd to
such member at his registered place of business.

68. Any notice so served by post shall be deemed to have been served
.on the day following that on which the letter, envelope or wrapper contain-
ing the same is posted and in proving such service it shall be sufficient te
prove that the cover containing such notice was properly addressed and
put into the Post Office.

Alteration or extension of the purposes of the Society.

69. Subject to the approval of the Government of India p.revio.usl.y
obtained, the Society may alter or extend the purposes for which it is
-established— '

(@) If the Governing Body shall submit the proposition for such
alteration or extension as aforesaid to the members of the
Society in a written or printed report. ) .

{(b) If the Governing Body shall convene a special general meeting

" of the members of the Society, according to their Rules and
Regulations, for the consideration of the said proposition.

(¢) If such report be delivered or sent by post to every member of
the Society fourteen clear days previous to such special general
meeting as aforesaid. _

(d) If such proposition be agreéd to by the votes of three-fifths of
the members of the Society delivered in person at such special
general meeting as aforesaid, and

(e) If such proposition be confirmed by the votes of three-fifths of the
members of the Society present at a second special general
meeting convened by the Governing Body at an interval of one
month after the former meeting.

70. The Rules and Regulations of the Society, save and except the Rule
-and Regulation No. 69, may be altered at any time by a Resolution passed
by a majority of the members of the Society present at any meeting of the
Society which shall have been duly convened for the purpose.

Certified to be a correct copy of the Rules and Regulations of the Imperial
‘Council of Agricultural Research.

Note dated the 22nd September 1928 by Mr. D. G. Harris, C.1.E., Con-
sulting Engineer to the Government of India, on the recommendation
‘made by, the Royal Commission on Agriculture in India for the estab-
lishment of a Central Bureau of Information for Irrigation.

The recommendation made by the Royal Commission on Agriculture in
India in favour of the establishment of a Central Bureau of Information
;or] Irrigation is contained in paragraph 285 of their Report, ard runs as
ollows : —

**We, therefore, propose the establishment of a Centra! Bureau of
Information for Irrigation, the headquarters of which would be
at Delhi and which might suitably be placed in charge of the
Consulting Engineer to the Government of India. The main

. functions of the Bureau would be to establish and maintain a
comprehensive library of irrigation publications both Indian
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and foreign, which could be consulted by irrigation engineers-
and to act as a clearing house of information needed by pro-
vincial officers. It should, however, be something more than
a mere repository of information and a centre for answering
enquiries. It should endeavour to reach a wider public than-
the irrigation departments and to keep agricultural officers,
and the public generally, in touch with irrigation development
in India and abroad.”

The recommendation probably had its origin in the suggestion made by
Mr. B. d’O. Darley, C.I1.E., Chief Engineer, United Provinces, in his evi-
dence before the Commission, that an All-India Irrigation Congress should’
be constituted with its headquarters at Delhi. A copy of the relevant
portion of this evidence is appended.

2. I havc had an opportunity, during my recent tours, of discussing the-
question at issue with several Chief Enginzers, and have fourd them unani-
mously in favour of the proposal. But there is a very general feeling that it
does not go far enough. It is beginning to be realized that we are drifting-
towards a dangerous state of what I may call technical decentralization-
and there is a real desire, on the part of every officer with whom I have-
come in contact, that the process should be checked.

8. I feel very doubtful whether the establishment of the Bureau will,
" in itself, solve the problem. If the Bureau is to be a live thing, it must be-
in much closer and more intimate touch with the provinces than such an:
organization as is sketched in the Report would ordinarily be. What seems
to me to be required is a Bureau attached not to the Central Government
but to the Central Irrigation Board, which, in turn, should be econverted into-
an active Committee, somewhat on the lines of the Indian Railway Confer-
ence Association, and not regarded merely as a panel from which technical
sub-committees can be drawn to report on specific questions.

4. In order to attain, to the fullest degree, the objects which the Com-
mission evidently had in view in making their recommendation we should,
in my opinion, visualize the Central Irrigation Board as a Committee of
Engineers, meeting at intervals, with the so-called Bureau as their office.
In charge of this office, and acting under the general dircetion of the Consult-
ing Engineer, will be a technical Secretary, who will discharge the duties
which, under the Commission’s proposal, would have devolved upon the-
Librarian and Curator of the Central Bureau.

5. The first point to be considered is what work this office will have to-
do. One of its main functions will be that of keeping the irrigation engi-
neers of India in touch with what is going on in other countries in the same
and allied lines of work. No engineer can possibly find time to read more-
than a small fraction even of the most important technical journals and,
consequently, many new developments, new labour saving devices, and the
like, which might well be applied to Indian conditions, are unnoticed and’
remain unknown. In the organisation now proposed it will be a duty of
the Becretary to scrutinize the principal technical papers and to prepare
brief digests of all articles likely to be of use or interest to Indian irrigation-
engineers. Such digests will be issued periodically, and it will be open to-
any officer, who discovers one which seems to have a bearing on his work,
to apply to the office' of the Board for the original article to be sent to him.

6. Contact will also be established between the office of the Board and'
the somewhat similar bureaus which exist in other countries where irriga-
tion is practised, and more especially with those in Egypt and Americs,.
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with a view to accounts of developments in those countries, in so far as the:'{
may be applicable to India also, being made avallable to all Indian eng-
neers. Bureaus of this nature are usually only too glad to agree to an
exchange of publications.

7. The office will also, as proposed by the Commission, maintain a tech-
nical library, of which the Secretary will be librarian. A technical library
is of little or no use unless it is in the charge of a technical officer, as, in the
majority of cases, an engineer cannot specify exactly the book which he
wants. What he does know is the problem which confronts him, and what
he requires is an organization to which he can put his problem and which
will look out and send him books or articles bearing upon it.

8. Perhaps the most important of all the duties which ihe office will
have to undertake is the establishment and maintenance of liaison betwcen
the provinces. The present position in this respect is most unsatisfactory.
Very few provinces have the least idea of what is being done in any areas
except their own, and one finds the same experiments being made-over and
over again with a view to the solution of problems which have already been
solved elsewhere, the same mistakes being made as were made years ago
und rectified in other parts of India, and the same study being applied to-
yuestions which have already been studied and finally settled only a couple
of hundred miles away. This all means waste of time, energy and money.
The Consulting Engineer, during his tours, can do a little to carry informa-

tion from one province to another, but not nearly enough. ;

9. It is mainly the furtherance of a proper liaison between the provinces-
which has dictated the organization now suggested. There is not the slight-
est doubt that the respective Chief Engineers will take a much keener interess.
in the proper functioning of an organization of which they are themselves
raembers than in that of an independent Central Bureau in which they would
have no direct concern. The submission of a paper for formal: publication
by the Central Government is a very different matter from the supply of in-
formation to a Committee of brother engineers. At present a vast amount,
of useful information is buried in the files of local Secretariats, and probably
an even greater amount never gets put upon paper at all; it will be a func-
tion of the Central Board to say what type of information is required and for
the members of the Board to see that their subordinate officers supply it.
Considering the scope of the irrigation works of India, the technical litera-
ture regarding them is inadequate in the extreme, and this fact ‘s, in my
opinion, due far less to the unwillingness of officers to write up their experi-
ences than to the fact that, in the past, there existed no ready means of
ensuring that the records would be of use, when written. Under the propo-
sals now made, all information collected. will be presented to the Board, the
members of which will bring such as may be relevant to their work to the
notice of officers serving under them.

10. The Royal Commission have also mentioned publicity as one of the
functions of the proposed Bureau, and it certainly seems desirable that
something should be done in this behalf. For every ten persons, includizng
engineers, outside India who have some knowledge at least of the deve-
lopment of irrigation works in Egvpt and Amecrica, there will
not be found one who knows anything of irrigation in India. although the
total area irrigated in either of the former countries is less than that irri-
gated by a single one of our larger schemes. Everyone has heard of the
Assuan Dam, for example, but how many people outside India (I might
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even go further and say outside the Bombay Presidency) have heard of
the far bigger and bolder dams recently constructed at Bhatgarh aad
Bhandardara. This is entirely due to the fact that the Governments of
.other countries publish accounts of their works, whereas we do not. 1
have found engineers at Home astonished to hear of the size of the works
constructed in India, especially works such as dams, which are in no way
peculiar to this country. India can, at present, boast the biggest dam in
the world (measured by its masonry content) and even this will be far
-outdone by that now under construction et Metur in Madras. Until lsst
year, when it was surpassed by one in America, she could also boast the
highest; if the Bhakra Dam in the Punjab, the scheme for which has
recently been submitted for approval is constructed, India will again teke
the lead. As regards the extent of her canal systems, with their 21,000
miles of main canals and branches and their 41,000 miles of distributaries,
India is in a class by herself. A little publicity on the subject in other
-countnies would certainly be wholesome, but it has been impossible to
-gecure such publicity in the past owing to the preoccupations of the few
officers with any general knowledge of what was actually being done
throughout India. The office of the Board, working in conjunction with
its members, will supplv the Press with articles of general public in-
terest; it might also, with advanfage, take over the publication of the an-
nual Review of Irrigation in India and make it a rather more interesting

‘production than it is at present. .
« 11. Another very important subject in respect of which co-ordination
is most desirable is research. Practically all the possible simpler and
more obvious irrigation schemes have already been constructed, aad
future progress must depend, on the one hand, on the construction of new
projects of far greater complexity and technical difficulty than those built
in the past and, on the other, on the extension of existing systems by
economy in the use of water. This spells detailed research; the losal
-Governments are beginning to recognize this fact and at least three of the
major irrigation provinces have now special officers engaged wholly on such

research, an example which others are bound to follow in due course.

12. If waste of energy and money is to be avoided, it is essential that
there should be some central co-ordination of these activities. There ate
certain matters which must be investigated locally with reference to local
conditions, but there are others, particularly, those connected with im-
provements in design, in regard to which investigation at one centre
would be sufficient, at any rate in the earlier stages. It may be desirable
to have a design, which is found generally suitable, experimented upon
at different stations, with a view to a final form being evolved as nearly
perfect as possible, but it is quite unnecessary for all the research officers
to perform the initial spade work leading up to it. One officer only need
do this; the others would enter the enquiry only at its more advanced
stage. Co-ordination should be established not only between the Chief
Engineers responsible for the general direction of the operations but also
between the research officers themselves, who should be kept in close touch
with one another and with the office of the Board. The office will act as
the medium of exchange of information between them, which information
will ususally be of a somewhat different nature from that which will be ex-
changed between the various Chiet Engineers.
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13. The oftice of the Board, in- addition to disseminating information
whieh is of interest only in particular circumstances (which will be done
‘through Chietf Engineers and probably, in many cases, without incurring
the expense of printing it up), will publish, at intervals, professional
papers of general interest relating to works, to the management of works,
to irrigation practice and to research. Such papers are occasionally, but
all too rarely published by local Governments, but they obtain, as a rule,
no real circulation. I feel convinced that, with an organisation such as.
that now proposed, Chief Engineers will be ready to co-operate to see that
such papers are written and, if publication by the Central Board comes to
be regarded as giving a cachet to a paper, as it should be, it will probably
stimulate engineers to write them. Where the paper is of such a nature
that its supply  to all officers is unnecessary, the office will circulate &
digest, as in the case of technical periodicals; this is especially necessary
in the case of papers dealing with research, where the paper itself may be
long and difficult to read. It would be unnecessary for every officer to
receive and read such a paper; from the digest he would see whether it
affected his particular line of work and, if so, he would apply for a copy.

14. The complete organization which I propose will thus consist of the
Central Board of Irrigation (comprising all provincial Chief Engineers and
the Consulting Engineer to the Government of India) as the controlling
and directing force, a Central Research Committee (comprising all provin-
cial Research Officers and the Consulting Engineer) which will be purely
a co-ordinating Committee reporting to the Central Board, a Secretary,
who will be also Libranian, and a small office staff. The Central Board
and the Research Committee will each meet once a year. It is very desir-
able that the provincial research officers should be given this opportunity
of personal contact; it will not only ensure proper co-ordination of their
work but will give them a chance to exchange ideas on a wider
scale than is possible bv. mere writing. One of the main functions
of this Committee will be to draw up a brief report on the work done and
the results obtained by its members, and to make recommendations as to
the lines to be adopted for the future and as to the nature and distribution
of the work to be undertaken during the following year. I understand
that a meeting of provincial research officers was actually- held this year,
large]v for the purposes outlined above; all that it is now desired to do
is to make provision for such meetings being held periodicallv and to place
their deliberations on a proper and regular footing.

15. At the annual meeting of the Central Board any special work to
be undertaken by the office during. the ensuing year will be prescribed,
the papers to be published decided upon, the subjects upon which further
papers are required settled, the distribution of research work among the
various provinces determined, after considering the report of the Research
Committee, and matters of general interest connected with the practice or
administration of irrigation discussed.

18. As regards the post of Secretary, it will be essential to secure for
it a really keen and capable engineer with a taste for literarv work. As
Sir Thomas Middleton expressed it, the most important requirement is a
‘‘skilled and experienced edifor of Indian experience’’. An Executive
Engineer of some standing wifl probably be suitable; he will have to be
-a man of considerable scientific ability and technical aitainments, as
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much of his work, especially the preparation of digests and his duties a8
libratian, will tax him highly. At first, at any rate, he will require very
little clerical staff, probably only one clerk and one typist, to assist him,
-a8 the bulk of his work will have to be done by himself.

17. As regards the recommendation made in the last sub-paragraph of
paragraph 285 of the Royal Commission’s Report that annual or biennial
conferences should be arranged so as to bring the irrigation engineers in
the provinces into closer touch with each other, such conferences being held
in rotation in the different provinces, the proposals made in this note meet
it to some extent but not in full. What the Commission obviously had
in mind was not a conference of Chief Engineers but one at which more
junior officers could meet and exchange ideas. Such a conference was
held in Simla in 1913; it was attended by officers from all provinces and
was most successful. It was then the intention to hold such conferences
at regular intervals but owing to the war, and, subsequently, to the intro-
duction of the Reforms, the matter was not pursued. A conference of
this nature, held triennially under the auspices of the . Central Board
would, in my view, be most valuable to all concerned.

18. I have, in this note, stated what seem to me to be the more import-
ant duties which a Central Bureau might be expected to perform. But if the
Bureau is to be of real value, its primary function must be to meet the
needs of the provinces and it would be premature to proceed with details
either of the organisation to be adopted or of the work to be done by it
until the views of the local Governments on both subjects are known. I
suggest, therefore, that the first step to be taken is to consult the local
Governments ag to whether, in their opinion, the proposals outlined above
are